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OBITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House of the sad demise of
two of our former colleagues, Shrimati Usha Choudhary and Shri Kalpanath Sonkar.

Shrimati Usha Choudhary was a member of the Seventh and Eighth Lok Sabhas
from 1980 to 1989 representing the Amravati Parliamentary Constituency of Maharashtra.

Shrimati Choudhary was a member of the Committee on Government Assurances
and the Committee on Estimates during the Seventh Lok Sabha. She was a member of the
Joint Committee on Salaries and Allowances and Pension of Members of Parliament
during the Eighth Lok Sabha.

An active social and political worker, Shrimati Choudhary served as the Chairman
of the Amravati District Mahila Cooperative Bank. She contributed immensely towards
the progress and development of women. She was instrumental in organizing camps for
the welfare of women all over the State of Maharashtra and made concerted efforts for
the uplift of the downtrodden and backward classes of the society, particularly those
belonging to the rural areas. Shrimati Choudhary was awarded the ‘Bharat Samaj
Unnayan Ratna’ by the World Development Parliament Institution, Calcutta in 1984.

A person with a scholarly bent of mind, Shrimati Choudhary was also an
accomplished poetess. She has to her credit about a hundred poems published in various
magazines and newspapers.

Shrimati Usha Choudhary passed away on 2 August, 2010 at Nagpur, Maharashtra
at the age of 68.

Shri Kalpanath Sonkar was a member of the Seventh Lok Sabha from 1980 to
1984 and Ninth Lok Sabha from 1989 to 1991, representing the Basti Parliamentary
Constituency of Uttar Pradesh.

Earlier, Shri Sonkar served as a member of the Uttar Pradesh Legislative

Assembly.



31.08.2010 11

Shri Sonkar was a member of the Committee on Absence of Members from the
sittings of the House and the Consultative Committee of the Ministry of Railways during
the Ninth Lok Sabha.

Shri Sonkar played a proactive role in the uplift of the backward and deprived
sections of the society.

Shri Kalpanath Sonkar passed away on 23 August, 2010 at Basti, Uttar Pradesh at
the age of 59.

We deeply mourn the loss of these friends and I am sure the House would join me
in conveying our condolences to the bereaved families.

The House may now stand in silence for a short while as a mark of respect to the

memory of the departed.

11.02 hrs.

The Members then stood in silence for a short while.
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11.03 hrs.

12

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be Laid on the Table—Shri V. Narayanasamy.

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): On behalf of Prof. K.V. Thomas, I beg to lay on the Table:--

(1

)

(1)

(i)

(i)

A copy of the Annual Report (Hindi and English versions) of the Indian
Society of Agricultural Statistics, New Delhi, for the year 2009-2010,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the  working of the Indian Society of Agricultural Statistics, New Delhi,
for the year 2009-2010.

(Placed in Library, See No. LT 3099/15/10)
A copy of the Annual Report (Hindi and English versions) of the Indian
Society of Agricultural Economics, Mumbai, for the year 2009-2010,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Society of Agricultural Economics, Mumbai, for
the year 2009-2010.

(Placed in Library, See No. LT 3100/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI DINESH TRIVEDI): I beg to lay on the Table a copy of the
Statement (Hindi and English versions) explaining reasons for not laying the Annual
Reports and Audited Accounts of the Indian Red Cross Society for the years 2004-2005
to 2008-2009; Postgraduate Institute of Medical Education & Research for the year 2008-
09 and Regional Institute of Medical Sciences for the year 2008-09 within the stipulated
period of nine months after the close of the respective accounting years.

(Placed in Library, See No. LT 3101/15/10)

... (Interruptions)
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11.04 hrs.

MESSAGES FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA™

14

SECRETARY-GENERAL: Madam Speaker, I have to report the following messages

received from the Secretary-General of Rajya Sabha:-

(1)

(i)

(iii)

“In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, 1 am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 27" August, 2010 agreed without any amendment to the
Essential Commodities (Amendment) Bill, 2010 which was passed
by the Lok Sabha at its sitting held on the 17" August, 2010.”

“In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 30™ August, 2010 agreed without any amendment to the
Civil Liability for Nuclear Damage Bill, 2010 which was passed by
the Lok Sabha at its sitting held on the 25™ August, 2010.”

“In accordance with the provisions of rule 111 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to enclose a copy of the Representation of the People
(Amendment) Bill, 2010 which has been passed by the Rajya Sabha
at its sitting held on the 30™ August, 2010.”

I also lay on the Table the Representation of the People (Amendment) Bill, 2010

as passed by Rajya Sabha on the 30™ August, 2010.

* Laid on the Table
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ST, ARl AR Seht (ARl : sreme HEIed, H Pl © ... (1auT)
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MADAM SPEAKER: Reports to be presented. Dr. Murli Manohar Joshi. Nothing else

will go on record.
(Interruptions) ... ~
ST, Il AR Sl ¢ HEedT, §9 e ...
MADAM SPEAKER: No, you have to give the Reports of the Public Accounts

Committee.

ST, et AR wen ¢ weedn, Rure @1 4 ... (@)

* Not recorded
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11.05 hrs.
PUBLIC ACCOUNTS COMMITTEE
22" and 23" Reports

DR. MURLI MANOHAR JOSHI (VARANASI): I beg to present the following Reports
(Hindi and English versions) of the Public Accounts Committee (2010-11):-

(1) Twenty-second Report on “Excesses Over Voted Grants and Charged
Appropriations (2008-09)” relating to the Ministries of Defence, Finance, Home
Affairs and Railways.

(2) Twenty-third Report on ‘“Assistance to States for Developing Export
Infrastructure and Allied Activities (ASIDE) Scheme” relating to the Ministry of
Commerce and Industry (Department of Commerce).

ALY TR : ARM S, 3T I8 S8y |

.. (caem)

JeqE WRASAT : 3T AT 96 ST |

.. (caem)

MADAM SPEAKER: Nothing will go on record except what Shri Shailendra Kumar is
saying.
(Interruptions) ..."

* Not recorded
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11.05% hrs.
COMMITTEE ON PUBLIC UNDERTAKINGS
9™ Report

N dors AR (Bemd): ARG, F ARG & EE-TReEREd B IleeT-d" WRER

(@foroae) (2008 &1 W& 11 Q) & IR 14.7.1 & MIR W IS [0S TR I HRUNTH
fafics-arersl @ sifte IRTes JfSAT iR aTer Fee aTal s & [l & SR 1 & IR F 329
yfaded (dicgdl et ) | efafds RIeRel R WRER gRT HI-TE-RaE & IR § Ardoid
IuhHl dadl AT (2010-11) &1 lar gfode (fF=a T il AwhRo) KA Bl &l

11.06 hrs.

COMMITTEE ON PETITIONS
10™ to 12™ Reports

SHRI JAGDAMBIKA PAL (DOMARIYAGANIJ): 1 beg to present the following
Reports (Hindi and English versions) of the Committee on Petitions:-

(1)  Tenth Report regarding ill effect of Water and Air pollution caused due to
slaughter of animals in slaughter house (Kamela) run by Meerut Nagar
Nigam and related issues.

(2) Eleventh Report on the action taken by the Government on the
recommendations contained in the Thirty-ninth and Forty-fifth Reports
(14th Lok Sabha) on the representations regarding pilferage of huge
quantity of coal worth thousand crores of rupees in Gevra/Dipika areas of
South Eastern Coalfields Limited and neglecting the youths belonging to
weaker and middle class sections in the guidelines which regulate
commissioning of LPG distributorship.

(3)  Twelfth Report on representations regarding non payment of dues to the
employees of HFCL, Haldia and delay in construction of bridge over River
Rupnarayan on NH-6 in West Bengal.
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11.06% hrs.
STANDING COMMITTEE ON FINANCE
21% to 25™ Reports

SHRI YASHWANT SINHA (HAZARIBAGH): I beg to present the following Reports
(Hindi and English versions) of the Standing Committee on Finance (2009-10):-

(1)  Twenty-first Report on the Companies Bill, 2009.

(2)  Twenty-second Report on the Coinage Bill, 2009.

(3)  Twenty-third Report on the Company Secretaries (Amendment) Bill, 2010.

(4)  Twenty-fourth Report on the Chartered Accountants (Amendment) Bill,
2010.

(5) Twenty-fifth Report on the Cost and Works Accountants (Amendment) Bill,
2010.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record except what Shri Vilas Muttemwar is
saying.

... (Interruptions)..."

* Not recorded
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11.07 hrs.

STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION

9™ and 10™ Reports

SHRI VILAS MUTTEMWAR (NAGPUR): I beg to present the following Reports (Hindi
and English versions) of the Standing Committee on Food, Consumer Affairs and Public
Distribution (2009-10):-

(1) Ninth Report on the subject ‘Bureau of Indian Standards (BIS)—

Hallmarking of Jewellery’ pertaining to the Ministry of Consumer Affairs,
Food and Public Distribution (Department of Consumer Affairs).

(2) Tenth Report on the subject ‘Production, Consumption and Pricing of
Sugar’ pertaining to the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Food and Public Distribution).
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11.08 hrs.
STATEMENTS BY MINISTERS

(i) (a) Signing of protocol between Republic of India and Swiss Federal Council to
amend the existing Agreement for avoidance of double taxation with respect
to taxes on income with protocol.

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Madam Speaker,

with your permission, I beg to make a short Statement on an important issue of signing

the amendment to the existing Agreement for avoidance of double taxation between India
and Switzerland, which the hon. Members on the floor of this House have mentioned on
several occasions.

Yesterday the Republic of India and the Swiss Federal Council have signed a
Protocol which will amend the existing Double Taxation Avoidance Agreement
between the two countries (DTAA). The amended DTAA shall come into operation
after it enters into force on completion of internal process by Switzerland side.

Salient features of this Protocol are:

1. Article on Exchange of Information has been amended to bring it in line with

international standards

e Under the current DTAA between India and Switzerland, India has not been
able to obtain banking information from Switzerland. The protocol now
seeks to amend the Article concerning Exchange of Information to enable
exchange of such information.

e Information which is foreseeable relevant for carrying out the provisions of this
agreement or to the administration or enforcement of the domestic laws
concerning taxes can be exchanged under the DTAA, whereas earlier information

which was relevant only for carrying out the provisions of DTAA could be

exchanged.
e Information exchanged is to be used for tax purpose only. However, the new

Article also provides for use of information by such other purposes which are
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allowed under the laws of both States and the competent authority of the
supplying State authorizes such use.
e There is a specific provision to ensure that information will be exchanged even if
there is no domestic interest.
e There 1is a specific provision for providing banking and ownership
information.
e The new provision will be applicable only for prospective information and not
for past information.
2. At present the income from international shipping are not covered
under the DTAA. This is now sought to be included in the DTAA by
providing for residence based taxation for shipping income from
international traffic.
3. Our earlier treaties used to cover tax sparing provisions where if
the income 1s exempt in one country, the other country used to
provide corresponding relief even if such taxes are not paid due to
exemption. However, India no longer supports this method and is
moving away from profit based exemption. Tax sparing (to the extent
of 10% of interest income) 1is currently there in the existing DTAA.
Therefore, it 1s sought to be deleted in the Article concerning
elimination of double taxation,
4. Article on Non-discrimination is sought to be amended to provide
that difference in  tax rate  of resident taxpayer and Permanent
Establishment of non-resident tax payer should not be more than
10%.
5. Recognised pension fund or scheme 1is included in the definition of
resident to enable them to get benefit of the DTAA.
6. A provision for Limitation of Benefit is sought to be introduced to
prevent misuse of treaty benefits on dividend, interest, royalty, fee for

technical services and other income.



31.08.2010 22

3t ot T 3rrsanft (WeER):  sregen S, oSt 3ifow o & srger # 9 Wicihid @ aX H A
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SHRI GURUDAS DASGUPTA (GHATAL): I also say the same thing. I would like to

know why it is prospective and not retrospective. There is always a clamour to bring back
the large funds that are there. I urge upon the Government to ensure that the black money
is recovered and it is invested for the development of the country.... (Interruptions)

£ o R area (A : I8 31 He@yUl qaTdl & 3R WRDR DI IR A I8 BRI T
12y fop S fpa-foo & = €7 ... (<raem)

MADAM SPEAKER: Now please do not start a discussion. The Leader of the House is

on his legs.
SHRI PRANAB MUKHERIJEE: First of all I would like to make it quite clear....
(Interruptions)

If we want to have a discussion, then there is no end to it. But, on a limited point I
can say that so far as the Swiss laws are concerned, they do not give any information in
respect of their banking transactions. Swiss Bank transactions are so strictly enforced that
only once in 1945 the assets of the Nazi leaders who were subjected to Nuremberg Trials
were revealed by the Swiss Bank. Before and after that they have not revealed any such
information. This will provide us an opportunity to have the relevant Bank information
for taxation purposes.

Secondly, with many other countries we are having taxation agreements. For
instance, as per the German laws we got some information that we can raise the demand
for taxes. But we cannot disclose this information to any authorities including Parliament.
Hon. Members are aware of that particular case; we could not reveal it.

(Placed in Library, See No. LT 3102/15/ IO)E

... (Interruptions)


KVJagannathan
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11.10 hrs.

(i) (b) Status of implementation of the recommendations contained in the 78™
Report of the Standing Committee on Finance on “Flaw of credit to
Agriculture Sector” pertaining to the Department of Financial Services,
Minister of Finance *

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): I beg to lay the

following statement regarding :—

(1) the status of implementation of the recommendations contained in the 78"
Report of the Standing Committee on Finance on “Flow of Credit to
Agriculture Sector’, pertaining to the Department of Financial Services,
Ministry of Finance.

Here, with this amending protocol, we shall be able to share the information,
which we will get, with the Parliament. Also, in other earlier agreements with the other
countries, not with the Swiss Government because they were always saying ‘no’ in
respect of banking information, the provision was that it will be given only to the Income
Tax Department and the Income Tax Department can use it only for its own purposes of
making assessment of income tax and wealth tax, but they cannot transfer it to other
authorities. For instance, even they cannot give it to the Enforcement Directorate, if there
is a case of money laundering. That provision will also be made available.

If the hon. Members are interested — surely this i1s an important issue — we will
have the opportunity of discussing it in the next Session because this question will come
up repeatedly. Therefore, there is no need of it now.

In respect of questions of Shri Gurudas Dasgupta, please remember that this is an
agreement between two sovereign countries. They are not subordinate to us. Therefore,

we shall have to agree to whatever concessions we get.

* Laid on the Table and also placed in the Library, See No. LT 3103/15/10
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11.12 hrs.

(ii) India’s offer of assistance of 25 million US dollars to Pakistan for flood relief

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Madam Speaker,
Pakistan has been severely affected by the massive floods that have caused widespread
damage to life and property. The recent floods are being described as the worst in that
part of the world in the last 80 years. According to the latest figures given by the UN
Office for the Coordination of Humanitarian Affairs, 17.2 million people have been
adversely affected by these floods. Death toll has reached over 1,600. More than 1.2
million houses have been damaged or destroyed besides widespread damage to
infrastructure, crops and livestock. All four provinces of Pakistan and Pakistan-occupied
Kashmir have suffered the consequences. Latest reports indicate that the flood situation
in Sindh continues to deteriorate, even as flood waters recede in Punjab.

We cannot remain unconcerned with this grave humanitarian crisis of enormous
magnitude in our immediate neighbourhood. I had telephoned the Foreign Minister of
Pakistan on August 13, 2010, and conveyed the deepest sympathies and condolences to
the people and Government of Pakistan, on this natural disaster, on behalf of the people
and Government of India. As a gesture of solidarity with the people of Pakistan in their
hour of need, I had also conveyed Government's offer of assistance of US $ 5 million for
provision of relief material from India for the flood victims in Pakistan.

Prime Minister called Prime Minister of Pakistan Yusuf Raza Gilani on August 19,
2010, to express his sorrow and to condole the deaths resulting from the huge floods in
Pakistan. Prime Minister conveyed that the Government of India had already made an
offer of assistance and was ready to do more to assist in the relief effort.

Pakistan has conveyed its deep appreciation of India's offer of assistance. While
mentioning that the United Nations has launched a flash appeal soliciting contributions
from the international community to assist the people affected by the floods, Pakistan
requested on 27" August that India may channel its contribution to the flood victims

through the United Nations.
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As a more concrete assessment of the damage inflicted by this natural disaster and
the urgent needs of the people of Pakistan emerges, Government has decided to increase
its assistance to Pakistan from 5 million US Dollars, announced earlier, to 25 million US
Dollars. Out of this amount, 20 million US Dollars would be contributed to the 'Pakistan
Initial Floods Emergency Response Plan' launched by the United Nations’ Office for the
Coordination of Humanitarian Affairs. The balance of 5 million US Dollars would be
contributed to the World Food Programme for its relief efforts in Pakistan.

Prime Minister has rightly said that in such times of natural disasters, all of South
Asia should rise to the occasion and extend every possible help to the affected people.
We remain committed to assisting the people of Pakistan in all possible ways in this
difficult hour.

Thank you, Madam Speaker.E

(Placed in Library, See No. LT 3104/15/10
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11.20 hrs.
CALLING ATTENTION TO MATTER OF PUBLIC IMPORTANCE

(i) Situation arising out of recent attacks on Indian Fishermen by Srilankan
Navy and steps taken by the Government in this regard

MADAM SPEAKER: The House shall now take up Item No. 12, Calling Attention. Shri
T. R. Baalu.

... (Interruptions)
SHRI T.R. BAALU (SRIPERUMBUDUR): Madam, I call the attention of the Minister
of External Affairs to the following matter of urgent public importance and request that
he may make a statement thereon:

“The situation arising out of recent attacks on Indian Fishermen by Sri
Lankan Navy and steps taken by the Government in this regard.”

... (Interruptions)
ST, A AR SN (ARIORR) : sredel HRIGd], WX FavRll B U
MADAM SPEAKER: What rule is it?

... (Interruptions)
MADAM SPEAKER: Please tell us the rule.

... (Interruptions)
<. el AER SRl @ oreve WEIGWT, Wed W Gk & IR A ge d9f & W9y § Ig S/are o7
=BT, TS Teh AT STa1d el SAWAT| 3T e Bl 3 &7 81 T8 e B SR § @1 T o],
R el f&am Tl &9 S =rEd 6 9eq & o oiR wiferamiq) fafier @@l SufRi@a € @
HER & IR 7 a9 T8 Ferm? @ wweR @ Ay 78 € 5 orter 99 7% 9= ¥ ()
MADAM SPEAKER: Thank you so much.

... (Interruptions)
MADAM SPEAKER: Now, the hon. Minister.
... (Interruptions)

ST, {RA AAER S : HA S, 9B Sa19 < . (FFagH)
MADAM SPEAKER: Now, the hon. Minister, please. This is on the Calling Attention.
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... (Interruptions)
<. AReAt 7R Sl ¢ SHHT Sar9 A1 Y8 A St T S gl (|16
2 QA AEa A (WRTAQR) : $D] TaHE Bl TRS A Sard A1 AT ... (gerr)
G WESAT: I DI ST 8 S AR

... (Fagm)

AT BRE #A 3R A HHEE FAt (3 vaw FHER d9): fede HRIGHT, TSR | AT AT, I
N W {SABHI g3 ATl.... (Faer)
et AReAn: WAl AEIGT 91 3T €, S 1d A oy 319 MY 98 SISy |

.. (@)
# a9 HAR A IALTE HeISdT, Sid fquer B IR% F IR el W F=l qil off, 99 WDHR 7 U e
TR 9T o, i g9 hal o7 fb ag fasft ft I9 w ==t ared € 89 999 &) 9UR 21 st R

A Us B IR W AET TR AT BISH H Tl gy, qHY SATEl o, I W 99 gan A, SHA S1aT

Y I IS R M 976 H I a1d gs oAt fb sddp1 Sar9 arg | < &g g

3Tegel Weled], MY Od 8, IX1 e SiHdl & fb 89T WHY Il Aol WX dve 81 T 3R
S BRU A B I8 TE 9 qrl L (Faer)
SHRI BASU DEB ACHARIA (BANKURA): Today, is the last day of the current
Session. ... (Interruptions)
SHRI PAWAN KUMAR BANSAL : This work is the Legislative Business of the
House. ... (Interruptions)
JTEALT HEIGAT: 79 3 97 Y| PifelT 31 Tl Gy |

... (9ur)

MADAM SPEAKER: Now, the hon. Minister on the Calling Attention.

... (Interruptions)

JeeT FRIGAT: 31 AT I3 1Y, DI ST TAT GIoTT|
... (cgagm)
SHRI HARIN PATHAK (AHMEDABAD EAST): Madam, we are ready to sit late for

this discussion. ... (Interruptions)

MADAM SPEAKER: Nothing will go on record.



31.08.2010 28

(Interruptions) ... *

MADAM SPEAKER: Mr. Baalu, have you read the statement of the hon. Minister?

... (Interruptions)
SHRI T.R. BAALU (SRIPERUMBUDUR): Yes, Madam, I have read it.
(Interruptions)
MADAM SPEAKER: Okay. Hon. Minister, kindly lay the statement on the Table of the
House.

... (Interruptions)
THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Madam, I lay the
statement on this issue on the Table of the House. ... (Interruptions)

** ] respond to the House on the Calling Attention Notices regarding the killing of
Indian fishermen and continuous attacks on them by Sri Lankan Navy.

I would like to reiterate at the outset to this august House that the welfare, safety
and security of our fishermen have always received the highest priority by Government.
Government of India and the High Commission of India in Sri Lanka have consistently
taken up issues relating to incidents of firing on or apprehension of our fishermen with
the Government of Sri Lanka to ensure that the Sri Lankan Navy act with restraint and
our fishermen are treated in a humane manner.

Hon. Members would recall that to avoid recurrence of incidents involving our

fishermen, and keeping in mind the humanitarian and livelihood dimensions of

* Not recorded

** Speech was laid on the Table.
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the issue, on 26th October 2008, India and Sri Lanka reached an Understanding on
Fishing Arrangements under which both of us agreed to put in place practical
arrangements to deal with bonafide fishermen crossing the International Maritime
Boundary Line from either country. As part of these practical arrangements, it was agreed
that there will be no firing on Indian fishing vessels and that Indian fishing vessels will
not enter into sensitive areas designated by Government of Sri Lanka along its coastline.

I would like to inform this august house that after the October 2008 Understanding,
incidents of apprehension and firing on Indian fishermen in the waters between India and
Sri Lanka have come down significantly. In 2008, 1456 Indian fishermen were
apprehended by the Sri Lankan Navy. In 2009, those apprehended came down to 127
fishermen only. In 2010, till end of July this year, 26 fishermen were apprehended. In
2008, the number of fishermen reported killed was 5 with 1 missing. In 2009, there were
no fishermen killed or missing. Recently we have had an incident in which one fisherman
was reportedly killed. However, there has been a significant decrease in the incidents of
apprehension of Indian fishermen after 2008. It is, therefore, evident that the October
2008 Understanding has had a salutary effect on the situation.

I would also like to reiterate that whenever incidents of firing or apprehension or
ill-treatment of our fishermen come to our attention, we have immediately taken them up
with the Government of Sri Lanka. Government of Sri Lanka have in most cases
responded to our request and have released these fishermen. We have time and again
emphasized to the Government of Sri Lanka to scrupulously adhere to the understanding
we have reached and they have assured us of their commitment to adhere to this
understanding. However, they have also consistently denied that their Navy has had any
responsibility in such incidents of firing on our fishermen. They have also stated that
their Navy does not enter Indian territorial waters.

I would like to inform the hon. Members that most such incidents have taken place
in Sri Lankan waters where our fishermen stray across the International Maritime
Boundary Line. It is, therefore, important that we sensitize our fishermen to respect the

International Maritime Boundary Line and not stray into Sri Lankan waters for their own
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safety and security, especially in those areas designated as sensitive by the Government
of Sri Lanka. We have also conveyed a similar request to the Government of Sri Lanka
vis-a-vis their fishermen who cross the International Maritime Boundary Line and enter
our waters.

India and Sri Lanka are also in discussion in the Joint Working Group constituted
to deal with issues related to fishermen and to work out bilateral institutional
arrangements for ensuring the safety and security of the fishermen of both countries and
addressing such issues in a humane and practical way.

MADAM SPEAKER: Now, Shri T. R. Baalu.
... (Interruptions)
MADAM SPEAKER: Only Shri T. R. Baalu’s statement will go on record.
(Interruptions) ... ~
SHRI T.R. BAALU : Madam Speaker, the issue of safety and security of the Indian
fishermen has been discussed and deliberated in this august House time and again. ...
(Interruptions) The Upper House has discussed this most important issue pertaining to
the Indian fishermen, especially, the fishermen of Tamil Nadu. This issue has been
discussed to draw the attention of the Government of India. ... (Interruptions)
SHRI PAWAN KUMAR BANSAL : Madam, about 50 hours of the House have been
wasted. ... (Interruptions)

I FRISAT: HIfolT AT & S ST |

.. (cgagm)

* Not recorded
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SHRI T.R. BAALU : I would also remind the House that the hon. Member, Shri
A.K.S. Vijayan, who is also the Deputy Leader of our Parliamentary Party, had raised the
same issue many times.... (Interruptions)
L& ARIGAT : Pl A 8l A Qg |

.. (o)
SHRI T.R. BAALU : He had raised this issue pertaining to the sad plight of fishermen of
Nagapattinam many a time in this very House. Also, the new Member, Shri Ritheesh,
who hails from Rameshwaram, has raised the same issue, the plight of Rameshwaram
fishermen, in this House many times. ... (Interruptions)
JeET HESAT : 3T 43 Y |

.. (eraE)
SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Please show some concern for the
poor fishermen. ... (Interruptions)
MADAM SPEAKER: Nothing is going on record, except what Shri Baalu is saying.

(Interruptions) ... ~

SHRI T.R. BAALU : In this House, the Members of Parliament are very much sensitive,
as far as this issue is concerned, and the entire country is seized of this matter. The people
want us to address this problem. ... (Interruptions)
AT WA © 37TeATV SHl, AT ferd |
St AT P At (MRTR): regen SN, IE 1 fAwd §, 39 vy # A1 § A€ Sven Hw, M
fdes B b a1 ARBR B He b a8 Heaqol fawd 8, Oy w =i g3 ¢ ok =l & a1e ST
IR TTE IATAT & 3R PIg DR 81 & (& I8 H31 PR HHR D IR § Sl Il g3 8, IHDBI IR 7
31 BRI o R © SR 991 I8 oal ® 6 W we 9 .. (aeT)

* Not recorded
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SHRI T.R. BAALU : Madam Speaker, you have already taken up the Calling Attention
Notice. It is the most important issue which was postponed twice. Today you have called
my name and [ have drawn the attention of the Minister to this issue. I am not yielding.

How can they speak like this? ... (Interruptions)
S STl BT TSATUN ¢ JeeT Sff, AT A{YR e 8, AT WPR A A & 8 [ 37 ArET Dl

Hied foF IR o7l & <71 =Ly, Sae o ARy ... (raem)
el HEISAT : 3T §3 Y |
.. (e

M Ta PAR A ¢ Hed, A ugel 1 I8! Pber A1 SR # T8 qra [rew Aredr gl o BA bl
fawg &1 A € A1 g8 T8 A {6 99 W Sar T8 fean S 21 g el e gan| A fadr S
g, ifth 3T |a S 2 fh 39 Wew § 50 &< 3R @ T ¥, $HPT Adeld § Ig T8l be W&l b
BH Sfard el | .. (FaE) ST A AT A8 Gd? A A Al G| SO YU 1 e o, A AT
T GeI?.... (@Em)
AT WIGAT : 37T T 81 S8 | ITb! a1 F A1 AT | ITb! a1 A AT |

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): They want a discussion, but they do not allow the proceedings.

They are following double standards. They do not want the House to run. ...
(Interruptions)
e WEeA : A a1 effory b AR |red w1 #E @ 2

.. (ere)
Y gaw PR dH@A: T I TR G AR AT A HEAT AEd Tl SR AR I A1ed & A W 9
el DE S AbeHl | IR I1 beel I, Rl 91 2. (FaqEr)
& HEIGAT : 37T 46 S| 3779 4 98 S |
N T AR FHA: T G < IE TE <9 @ [F 89 T BRI ol H8H, § AT A8 e o @
o1 {5 Jord foe # 81 & 8o ©, # R 1 I8 w2 | SMeR a1 R I [P BT S BT R
AT B, AT Ao 8 3R SR IATST q¥AG 3T Al 84§ a1 XS] 81 B, (@ET) A Bl Gl
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TE FA1? HeH, # M W DE el §, 3D AN Ul DT V@1 g b IR AT qWIG e GaAT Al MY HuT
PR TAD] TRe AT A Al 99reh oM <Y, BH TaRTST T8l BT ... (@)
T FEGT : 379 d1d 81 5| GYad AT Sfl, 37 93 S8y |

... (Interruptions)

SHRI BASU DEB ACHARIA : The reply from the Home Minister should come today

itself. ... (Interruptions)

#9991 HHR F@A: I8 Dol b WHR Tad T8l ol dTedl, I8 91 T ©l.... (Faegm)
Y WEIGAT : G IMMATY i, HVUNHRA Sfl, AT I3 TS|

... (ar)
MADAM SPEAKER: Please take your seat. Nothing is going on record.
(Interruptions) ... ~

SHRI T.R. BAALU :I was stating that Parliament is seized of this matter and Parliament
is very much sensitive to this issue. But at the same time, I would not say that the
Government is insensitive. The Government of Tamil Nadu headed by my leader and the
Chief Minister of Tamil Nadu, Dr. Kalaignar Karunanidhi, brought this to the notice of
the Government of India many a time on many a occasion. It has become a vexatious
issue.

Madam, Tamil Nadu has got 1,076 kilometres of coastal line, and about 57, 897
fishing trawlers are in operation in those waters of the Bay of Bengal.E

In Bay of Bengal, it is only in the area of Palk Bay that fishery potential is high. It
is in this Palk Bay that the Kachativu Island exists where the fisherman want to go and
fish day in and day out. Fishermen usually go after catches only. It is because of this
community of fishermen that the Government of India is getting 13 per cent of its exports
in fishery goods. Such a great export potential exists there.

My intention behind drawing this to the attention of the House and of the
Government of India is specific. How many instances, Madam? Not one or two. From

2000 to 2010, there have been about 206 incidents wherein 17 people have died because

* Not recorded
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of shooting by the Sri Lankan Navy; and about 2191 fishermen have been injured. A
close analysis of these incidents reveals that all the incidents have taken place in and
around the Kachativu island. In all these incidents, the fish catches were snatched,
communication equipment was thrown into the sea, clothing of the fishermen was
removed, fishermen were stripped in sensitive parts.

Do these not amount to heinous crimes, Madam? Sri Lankan Navy personnel are
committing all these heinous crimes. Will it be tolerated, Madam? Just now we heard
from the hon. External Affairs Minister that India has extended its helping hand to the
flood-affected people of Pakistan. We are also extending our help to the IDPs in Sri
Lanka. Of course, Sri Lanka is not our country, it is a foreign country. At the same time
we are extending our help to many nations. We consider Pakistan as well as Sri Lanka
our friends, our own kith and kin. But there is no reciprocity from the other side,
especially from Sri Lanka in this House.

I would take two minutes and remind you of the history. In 1974 there was an
agreement signed by the great leader of this country the late Shrimati Indira Gandhi.
Mother Indira signed that agreement with Shrimati Sirimavo Bandaranaike. The two
Prime Ministers signed the agreement on 28-6-1974. Article 4 of that agreement says,
“Each country shall have its sovereignty and exclusive jurisdiction and control over the
waters, the islands, the continental shelf and subsoil thereof falling on its own side of the
aforesaid boundary.” Article 5 of the agreement reads, “Subject to the foregoing, Indian
fishermen and pilgrims will enjoy access to visit Kachativu as hitherto and will not be
required by Sri Lanka to obtain travel documents and visas for these purposes”. Article 6
i1s more important and it says, “The vessels of India and Sri Lanka will enjoy in each
other’s waters such rights as they have traditionally enjoyed thereon”.

Traditional rights have been established in this 1974 agreement which was signed
by Madam Indiraji. What happened after 19747 In 1974 itself, Shri Swaran Singh, the
Former External Affairs Minister made a statement.E

In his statement, he also says: “I wish to remind the hon. Members that in

concluding this Agreement, the right of fishing, pilgrimage and navigation, which both
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sides have enjoyed in the past, have been fully safeguarded for the future.” It has become
a parliamentary document. Once again, during his speech, he says: “I am sure that the
hon. Members know that the 1921 Fishery Line was a Line, it was about three or three
and a half miles West of Kachativu, that is, to the western side of the Fishery Line was a
exclusive fishery rights of the Indian citizens and to the east of that was, the right of Sri
Lankan fishermen.” This is what late Swaran Singh stated in Parliament, on the same
floor.

Finally, he says: “Although Sri Lankan claims to sovereignty to Kachativu has
been recognised, the traditional rights of Indian fishermen to pilgrims to visit the Island
will remain unaffected” - I repeat, remain unaffected — “similarly the traditional
navigation rights exercised by India and Sri Lanka in each other’s waters will remain
unaffected.” This is the assurance given by late Swaran Singh, the former External
Affairs Minister.

What went wrong in 1976? There was a sheer transaction of two letter
correspondences between one Secretary of External Affairs Ministry of the Government
of India by name Shri Kewal Singh and another Secretary by name Shri Jayasinghe of the
Defence Ministry of Sri Lanka. The letter says that: “The fishing vessels of fishermen of
India shall not engage in fishing — in the historic waters — in territorial sea and exclusive
economic zone of Sri Lanka nor shall the fishing vessel and fishermen of Sri Lanka
engage in fishing in the historic waters, the territorial sea and exclusive economic zone of
India without the express permission of Sri Lanka or India, as the case maybe.” It is a
blow on the heads of the fishermen of India. This has happened in 1976. It is an
Executive Order of Secretary — from the Government of India, without the consent of
Parliament and without the consent of political hierarchy, without the consent of the State
Government.

The State Government of Tamil Nadu was never taken into confidence. Moreover
in the first Agreement in 1974 itself, it has not been placed. The Agreement was signed
on 28.06.1974 by Madam Indira ji. In July only, the discussion took place. In June, the

Agreement was signed by the Government. But in July, 1974, the discussion took place
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in Parliament. That is why, many parliamentarians took exception because an Agreement
has been signed and an Agreement is brought before the House getting an approval fait
accompli. Why should the Government do that? That is what the hon. Members had
asked at that point of time during discussion. After this, two letter transaction has
become a part and parcel of the Agreement. That is a blow on the heads of fishermen at
that particular point of time.

The then parliamentary party leader of DMK, Era Sezhian — many senior hon.
Members like Shri Jaswant Singh and Shri Advani should be knowing him —has said
categorically that: “This Agreement goes against the interests of the country. It is a pure
surrender of our territory without going through any norms. This is an unholy and
disgraceful act of statesmanship unworthy of any Government. Therefore, we do not want
to associate ourselves with the statement that is going to be made by the hon. Minister
and we want to disassociate ourselves by walking out of the House.” We have made
strong exception. The DMK has made is clear that we are not conceding this and
conceding Kachativu to Sri Lanka is against the interests of the India. That is what he
had said and he walked out.... (Interruptions)

MADAM SPEAKER: Please conclude.

SHRI T.R. BAALU :Before I conclude, as requested by the hon. Chief Minister of Tamil
Nadu and my leader, Kalaignar Karunanidhi many times, and the Members of
Parliament, cutting across party lines, I would request the Government of India to revisit
the Agreements and renegotiate to get back Kachativu Islands. Secondly, the Government
must increase the Coast Guard patrolling to protect the Tamil fishermen. Third is the
most important and the immediate action needed is to establish on-line interactive dispute
redressal mechanism involving all stakeholders — Government of India, Sri Lanka, State
Government of Tamil Nadu and the fishermen. Unless and otherwise you establish
linkage, you cannot solve this problem. Otherwise, you have to get back the Kachativu

Islands back to India.E
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DR. M. THAMBIDURAI (KARUR): Attacks on Indian fishermen by Sri Lankan Navy
1s a very burning and a serious problem in Tamil Nadu. [ have read the statement of the
hon. Minister. Even though he described certain incidents as to how Sri Lankan Navy
attached Tamil Nadu fishermen, but he forgot to mentioned as to how many people
died. Even after this Agreement, you can see that these incidents are taking place.

Recently, on 7™ July 2010, more than 100 Indian Tamil fishermen were
taken by the Sri Lankan Navy and also a fisherman, Chellappan of Vedaranyam had
died due to firing. Even the hon. Minister has stated about this incident in his statement.

Nearly 500 fishermen died because of firing by the Sri Lankan Navy. Nearly
1,000 fishermen were handicapped due to this. Thousands of fishermen were also
missing. These instances are regularly taking place. All this is due to Kachativu issue,
as the other hon. Member stated. All these incidents are taking place because of that
only.

The only remedial measure to protect the lives and livelihood of our fishermen
is to nullify the Indo-Sri Lankan Agreement on Kachativu and retrieving the Kachativu
Island from Sri Lanka. As the hon. Member stated, this Agreement was made without
the Parliamentary Approval. Any Indian land to be give away or to add to the
Indian territory, Parliament must approve this. We cannot do this without
amending the Constitution. Therefore, the Agreement on Kachativu is illegal and
we should get that back.

The other threat we are facing now is that nearly one lakh Chinese Army people
are in Sri Lanka in civilian dress. China is now making attempts to control the Indian
Ocean. It is now engaged in building a harbour at a huge cost of Rs.5,000 crore in Sri
Lanka. No doubt, Rajapakse has consented to all these schemes. Sri Lanka also had
decided to give the fishing rights to China in Kachativu. From AIADMK Party, we
strongly oppose this decision. The gifting away of Kachativu was unconstitutional.
My Party's General Secretary, hon. Amma, Jayalalithaa has already moved the
Supreme Court to rescind this agreement. On behalf of the AIADMK, 1 would

request the Government of India to take action to retrieve Kachativu, to



31.08.2010 38

alleviate the problems of the Indian Tamil fishermen. Kachativu is not a closed
chapter; it has to be reopened. E/ant to raise these questions now. Our hon. Minister
said that there was an understanding reached between India and Sri Lanka on 26"
October, 2008. According to the understanding reached between India and Sri Lanka,
Indian Tamil fishermen have been barred from entering the sensitive areas, designated by
the Sri Lankan Government along the coastline. We cannot understand what the so-called
understanding is. The so-called understanding cannot override or supercede the sovereign
Treaty.

MADAM SPEAKER: Please ask your question, Dr. Thambi Durai Ji, and take your seat.
Your time is up.

DR. M. THAMBIDURALI : I am putting the question. This is a very burning issue, please
allow me.

You have already bartered away the Katchativu Island and now you are bartering
away the rights of the Indian Tamil fishermen. We have a strategic cooperation with Sri
Lanka, which is going on. May I know whether that strategic cooperation takes into
account the rights of the Indian Tamil fishermen and the sensitivities of the people of
Tamil Nadu over this issue? What prevented the Indian Navy and the Coast Guard from
providing protection to the Indian Tamil fishermen? It is said that they are in league with
the Sri Lankan Navy since both are bound by the strategic contract, under-written by the
US Naval Command. Is that true? Is that the reason why our Indian Tamil fishermen are
being killed by them mercilessly? Is the Government of India opposed to the age-old
bondage between the Tamil fishermen and the Sri Lankan Tamil fishermen? Or is it a
part of a well-planned strategy to cut the umbilical cord existing between the fishermen
of Tamil Nadu and the Sri Lankan Tamil fishermen?

MADAM SPEAKER: You are putting so many questions.
DR. M. THAMBIDURALI : I am concluding.

Before reaching such a far-reaching understanding, did the Government of India

consult the Tamil Nadu Government? Did the Chief Minister of Tamil Nadu give his

consent to take away the rights of the Indian fishermen? How can the so-called
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understanding supersede the rights conferred upon by a sovereign Treaty? Which is the
designated area? Where is it? Has that been specified clearly so that the fishermen can
understand that?

Instead of preserving the rights of the fishermen conferred by a Treaty and giving
protection to the Indian fishermen, the Government of India is asking them not to stray
into the designated zone.

MADAM SPEAKER: You are supposed to put one question, but you are putting so many.
Please take your seat now; thank you so much.

Shri Natarajan.
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DR. M. THAMBIDURALI : I am putting my last question.

The hon. Member said that in 1974, we had an agreement on Katchativu. In 1974,
the then Chief Minister of Tamil Nadu colluded with the Central Government and gifted
the Katchativu unconstitutionally. Will the Government of India take steps to retrieve the
Island, as is demanded by our Party General Secretary, hon. Amma, Jayalalithaa? ...
(Interruptions)

MADAM SPEAKER: Please sit down. What is going on here? This is Calling Attention.
What is this going on here?

... (Interruptions)
DR. M. THAMBIDURALI : What is the use of writing letters? ... (Interruptions) Did the
Government of India take some action?
MADAM SPEAKER: Shri Baalu, take your seat. Do not get agitated.

... (Interruptions)
DR. M. THAMBIDURALI : He said that letters were written to the Government of India. I
want to know what is the action that it has taken on them. ... (Interruptions)
MADAM SPEAKER: Now, you may please sit down.
DR. M. THAMBIDURALI : Finally, I want to ask this one question. I am concluding. ...
(Interruptions)
MADAM SPEAKER: Now, please conclude. You have exceeded.

... (Interruptions)
DR. M. THAMBIDURALI : I am concluding. The hon. Member said that the Chief
Minister had written many letters to the Central Government. What action the
Government has taken on them? Has it responded to them? Writing letters would not
solve the problem. The real problem can be solved only with this — let them come out of
the coalition Government. Then only the problem can be solved.
SHRI P.R. NATARAJAN (COMBATORE): Madam Speaker, thank you for the
opportunity given by you.

I want to put a question to the hon. External Affairs Minister, through you, Madam.
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Firstly, I fully associate with Dr. Thambi Durai’s statement. Secondly, I want to
know this. Now, the Secretary of the External Affairs Ministry is in Sri Lanka. Has he
given any direction to her regarding the excesses of the Naval Forces of Sri Lanka?

Just ten days back I heard that about 40 Pakistani people illegally crossed the
border, who were caught by the police and punished by the court. After that, they had
been released and a ceremonial function was celebrated at the Wagah border. Through
Wagah border, we have sent all these persons who illegally crossed the Indian border
from Pakistan.

This is not the method that Sri Lanka is adopting. They start firing; this is to be
stopped. I fully associate with Dr. Thambi Durai’s statement.

MADAM SPEAKER: Thank you so much. E

*SHRI A. GANESHAMURTHI (ERODE): Madam Speaker, 1 thank you for giving me
this opportunity to speak on this motion and draw the attention of this House to the plight
of Indian fishermen in the coastal areas of Tamil Nadu.

This is not the first time that we raise it in the House about our Tamil fishermen
being attacked in our own Indian territory, well within our borders. Through Calling
Attention motion on several occasions, the very same problem has been highlighted by
various Members belonging to different parties cutting across party lines. This is
continuing for the past 35 years. As pointed out by both Dr. M. Thambidurai and ShriT.R.
Baalu the heinous act of Sri Lankan Navy firing at our Indian fishermen goes on
unabated only after our giving away the islet of Katchativu to Sri Lanka. The Sri Lankan
Navy has shot at our fishermen killing and maiming many at least on 22 occasions in the
past one year.

I would like to know from the Government of India whether they are aware of
these continuous attacks and killings. If so, I would like to know whether they have taken
any action. If it is not so, whether they are contemplating any action to save the lives and

properties of Tamil fishermen. If a country’s Navy attacks the citizens of another country,

* English translation of the speech originally delivered in Tamil
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does it not amount to an attack on its sovereignty? When the Sri Lankan Navy is
attacking our Indian citizens, it must be taken as an affront against our sovereignty by our
Government. I would like to know as to what our Government is doing to safeguard our
sovereignty and save our citizens. Is it not the responsibility of the Government of India
to save our own citizens in whichever part of the country they live? Does it mean that the
fishermen of Tamil Nadu are not being considered as Indian citizens by the Government
of India?

Katchativu was part of Tamil Nadu even before Tamil Nadu became part of India.
We, Tamils, have lost our rights over Katchativu after our becoming part of you. Even
before the Indian Union was carved out, Katchativu belonged to Tamil Nadu which
became part of India. Is it not true that you are not raising your voice firmly to quell the
problem faced by our fishermen of Tamil Nadu? As was pointed out rightly by both Dr.
Thambidurai and Shri Baalu, having a relook at the rights over Katchativu alone can help
us to find a lasting solution to this vexing problem.

We have entered into several agreements with the Government of Sri Lanka of
which many have been violated by Sri Lanka. Rajiv Gandhi-Jayawardhane Accord is one
of them that has been given a go-by. That is why I would like to ask of this Government
as to why not we scrap the Katchativu Agreement as our traditional fishing rights are not
honoured. So, I would like to know from the Government whether any step would be
taken to protect our Indian fishermen on realizing that getting back Katchativu alone is
the way out.

Whenever such violations take place, stern warnings are given by the Government
of India to Pakistan, but not in the case of Sri Lanka which attacks our fishermen
continuously all these years. I would like to know as to why no such warnings are given
to Sri Lanka. I may be given the reason for this omission.

SHRI S.M. KRISHNA: Madam Speaker, I would like to associate with the sentiments
expressed by my esteemed friend Shri T. R. Baalu and other distinguished Members of

this august House.
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SHRI SYED SHAHNAWAZ HUSSAIN (BHAGALPUR): He is Dr. Thambi Durai!
SHRI S.M. KRISHNA: That was with reference to the hardships that the Indian
fishermen are facing in Sri Lankan waters. I would like to put the whole question in its
right perspective.

Almost every Member who participated in this Calling Attention notice, has
mentioned about the Katchativu Island. But the fact of the matter is that in 1974 and in
1976, two agreements had been entered into between the Government of India and the
Government of Sri Lanka wherein it has been expressly stated that Katchativu is a part of
Sri Lanka. A copy of the agreement has been laid on the Table of this August House.
SHRIT.R. BAALU : It has become a fait accompli. You are entering into an
agreement without the Parliament’s approval. ... (Interruptions)

MADAM SPEAKER: Let the Minister reply.
SHRI T.R. BAALU : Actually, it was ruled by the Raja of Ramnad. ... (Interruptions)
MADAM SPEAKER: Please take your seat. Let him complete his reply. What is this
going on? How can he reply?

... (Interruptions)
MADAM SPEAKER: He is not yielding. Please take your seat.
SHRI S.M. KRISHNA: We are dealing with a sovereign Government of Sri Lanka; and
incidentally, it is also a friendly country to India. We will have to consider and we will
have to factor in all this, while making an assessment, whether we can legitimately lay
our hands on the Katchativu Island, when once the Government of India has taken the
position that it is a part of Sri Lanka. E

So, it is in this perspective that we will have to look at the Katchativu Islands.
Even in that Agreement, there have been certain concessions given to our fishermen.
They can go to Katchativu, dry their nets and can rest there. Beyond that they cannot do
anything else. So, in the light of this, we will have to understand that we cannot go back
on the solemn Agreement that has been entered into between two Governments.

Now, the fact is, at least in recent past, there have been less number of incidents of

arrest. If I can quote some figures, Madam Speaker, in 2008, 1456 Indian fishermen
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were arrested by the Sri Lankan authorities. In 2009, it came down to 127. In 2010, till
the end of July this year, only 26 fishermen have been apprehended by the Sri Lankan
Navy. So, these figures do indicate that there has been a declining trend in terms of
Indian fishermen getting arrested or being taken in by the Sri Lankan Navy. We have
advised our fishermen that they should not get into the sensitive waters of Sri Lanka.
After all, we will have to respect the sovereignty of Sri Lanka on their territorial water....
(Interruptions) Let me complete. Then you can say what you want to. You have already
had your say.

Apart from the two Governments, Madam, | think one other positive development
is that the representatives of the fishermen of Sri Lanka and the representatives of the
fishermen of Tamil Nadu have had an informal meeting between themselves.

SHRI T.R. BAALU : It has failed.

SHRI S.M. KRISHNA: My friend, Shri Baalu says that it has failed but one failure
should not be taken as a failure for ever. I think repeated attempts will have to be made
because when there are such contentious issues between our fishermen we will have to
repeatedly keep trying to bring about an understanding between fishermen. After all, the
common aim of the fishermen in Tamil Nadu and the fishermen in Sri Lanka is to earn a
livelihood.

MADAM SPEAKER: Mr. Minister, please address the Chair.

SHRI S.M. KRISHNA: So, I would request the hon. Members, particularly Shri Baalu -
because he has been a Minister earlier and as a result of that I expect a greater
appreciation - to realise whether the positions taken by the successive Governments need
to be honoured or not. This is the question. If the question is to be answered in the
affirmative, as I know, the question of Katchativu is solved or taken care of. Right now
the Foreign Secretary is in Sri Lanka and she is taking up some of these issues.

Shri Thambi Durai has mentioned about certain movements of Chinese in that
region. The Government of India have come to realise that China has been showing more
than the normal interest in the Indian Ocean affairs. So, we are closely monitoring the

Chinese intentions. We are closely monitoring the developments in the Indian Ocean. 1|



31.08.2010 45

could assure this House that appropriate action and measures will be taken to safeguard (a)
the territorial integrity of India and (b) the welfare and well-being of the fishermen of

India so that their interests can be safeguarded.E

12.00 hrs.

B

Perhaps, this will be the one subject which I will be discussing with the leadership of Sri

Then I am myself planning a visit to Sri Lanka some time in the month of October.

Lanka.... (Interruptions)
MADAM SPEAKER: Now we would take up a second Calling Attention.

... (Interruptions)
MADAM SPEAKER: Mr. Baalu, please take your seat.

... (Interruptions)
MADAM SPEAKER: What do you want?
SHRI T.R. BAALU : Madam, he has not replied to what we have asked... (Interruptions)
MADAM SPEAKER: He has given his reply. He will see what further can be done
about it. But at the moment, he has given his reply. Now we are taking up the next item.
Now, Madam Harsimratji to speak.

(Placed in Library, See No. LT 3105/15/10)
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12.01 hrs.

(ii)  Situation arising out of rejection of 40 Lakh tones of rice variety PAU-201 by
the Food Safety Standards Authority of India citing provisions of Prevention
of Food Adulteration Act 1954 and Food Safety Standards Act, 2006 and
steps taken by the Government in regard thereto.

SHRIMATI HARSIMRAT KAUR BADAL (BHATINDA): Sir, I call the attention of
the Minister of Health and Family Welfare to the following matter of urgent public
importance and request that he may make a statement thereon:

“The situation arising out of rejection of 40 lakh tonnes of rice variety

PAU-201 by the Food Safety Standards Authority of India citing provisions

of Prevention of Food Adulteration Act, 1954 and Food Safety Standards

Act, 2006 and steps taken by the Government in regard thereto.”

MADAM SPEAKER: Shrimati Badal, if you have received a copy of the Statement and
have also read it, then we would have it laid on the Table. Have you received it?
SHRIMATI HARSIMRAT KAUR BADAL : Yes.

MADAM SPEAKER: Mr. Minister, she has read your Statement. Therefore, you may
lay it on the Table.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): Madam, I lay my statement.

“The hon. Member has called the attention of the House to the rejection of 40 lakh
tonnes of rice of variety PAU-201 by the Food Safety Standards Authority of India citing
provisions of the Prevention of Food Adulteration or PFA Act and the Food Safety and
Standards Act 2006. In this connection, I would like to inform this House that the reason
attributed to the Food Authority for rejection of the rice variety does not depict the actual
picture of the incident.

During December 2009, Food Corporation of India (FCI) and Department of Food and
Public Distribution informed that the PAU-201 variety of Paddy rice milled in Punjab is

* Speech was laid on the Table.
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showing higher incidence of damaged grains in rice. The issue was examined by the
Indian Council of Agricultural Research (ICAR) and according to it, the blackened grains
/slightly blackened grains and pin —point blackened grains in the rice of this variety were
ranging from 3.39 to 8.79 per cent. The ICAR viewed that blackened grains/slightly
blackened grains and pin-point blackened grains in the rice were due to excessive iron
content in this variety. In January 2010, on the request of the Food Corporation of India
and the Department of Food & Public Distribution, 75 samples of rice were collected
from various places of Punjab by a team constituted by the Department of Food &
Public Distribution. The samples were sent to three Central Food Laboratories situated at
Ghaziabad, Pune and Mysore for analysis as per the parameters prescribed in the PFA
Act 1954. Out of the above three labs, only the Central Food Laboratory at Ghaziabad is
under the administrative control of the Food Authority.

The standards for rice are prescribed under item A. 18.06.04 of Appendix ‘B’ of
the Prevention of Food Adulteration Rules, 1955. This states that rice shall be the
mature kernels or pieces of kernels of Oryza Sativa Linn, obtained from paddy as
raw or parboiled. It shall be dry, sweet, clean, wholesome and free from unwholesome
poisonous substance. The Rule also prescribes that:

» It should not contain moisture more than 16 per cent by weight
(obtained by heating the pulverized grains at 130 C-133C for two
hours).

* It should not contain foreign matter more than 1 per cent
by weight, of which not more than 0.25 per cent by
weight shall be mineral matter and not more than
0.10 per cent by weight shall be impurities of animal
origin.

* It should not contain damaged grains more than
5 per cent by weight.

« It should mnot contain weevilled grains more than

10 per cent by count.
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e It should not contain Uric Acid more than 100
mg. per kg.

* It should not contain Aflatoxin more than 30 mg.
per kg.

The partially pin-point blackened grain of rice are considered as damaged
grains as per definition and standards for rice prescribed under PFA Rules 1955. The
analysis reports of the 75 samples revealed that only 9 samples were not found to be
conforming to the standards of rice as prescribed under PFA Rules as stated above as these
contained damaged grains, moisture and Aflatoxin more than the prescribed limits. The
results of the analysis were conveyed to the Food Corporation of India as well as the

Department of Food and Public Distribution.
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SHRIMATI HARSIMRAT KAUR BADAL : Madam, I am deeply grateful to you for
allowing me to raise this very urgent and important matter.

Today, we live in a country which ranks 94" out of 119 countries in the Global
Hunger Index, a country where every day 7000 people die due to hunger and 20 crore
people in our country sleep hungry every day. What is not only shocking but absolutely
shameful is that every year in this same country we allow thousands of tonnes of grain
worth crores of rupees to rot and decay due to the sheer negligence and callousness of
those very people whose job it is to ensure that this food reaches from the farmers field to
the plate of the poor and the hungry.

Madam, we have heard of Food Safety Standards, we have heard of Prevention of
Food Adulteration and a host of other rules and regulations which are supposed to ensure
what we are eating is not detrimental to our health or poisonous to our health. But in
spite of these, be it synthetic milk, spurious medicine, oxytocin injected fruits and
vegetables and host of other things are openly available in the market, flouting all norms
of safety for the public. But what is sad is that instead of implementing stringent PFA
laws and FSSA standards to control and stop this rampant sale of adulterated foods, in the
name of maintaining food standards today this Government is working overtime to reject
40 lakh metric tonnes of rice worth Rs.4000 crore which would feed 50 lakh hungry
people for one full year in the name of safety standards.

Madam, I would like to point out to you that in Punjab as of the last one year, 40
lakh metric tonnes rice of a variety called PAU-201 has been lying out in the open camp
storage space and rotting because the FCI has said that they will not lift this rice because
the Ministry of Health and Family Welfare has declared this grain as damaged.

I would like to point out to you that PAU-201 is an a grade quality of rice which
has 11 per cent higher yield than all other varieties, consumes 20 per cent less water, and
is environment friendly.  This rice was duly developed by the Punjab Agricultural
University looking at the increasing demands of the increasing population and shrinking
agricultural land. This was duly tested by the Indian Council of Agricultural Research
which is the apex scientific research body under the Ministry of Agriculture.E
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After due clearance and seeing the benefits of this variety, this variety was promoted in
Punjab and 10 lakh MTs was even lifted in the previous year. But last year when there
was a drought in our country and one can imagine in an agrarian State where three-
fourths of the farmers are in a debt trap, when there is no rain, what it means to them?
Even then the debt-wrecked farmer, enterprisingly pulled all his resources and put
everything he could afford to save his crop and in the process of saving the his crop he
ensured the food security of this nation in the face of a countrywide drought.

Madam, but look at the irony. The paddy which was saved due to the labour, toil,
hard work, money and sweat, invested by the farmer, has been allowed to rot and decay
in the last one year in the name of food safety standards because the Health Ministry said
that this is one per cent more damaged than the acceptable norm and the grain is one per
cent more broken than the acceptable norm and that there is a pinpoint black spot on it.

Madam, I would like to tell you about this so called damage on the basis of which
the Health Ministry has rejected this and the FCI has refused to lift it. I will quote from
the ICAR Report. It says:

“The PAU-201 rice variety was released by Punjab Agricultural University
in the Kharif season of 2007. It is a high yielding variety having yield
potential 11 per cent higher and requiring less water than other varieties
leading to considerable saving in irrigation water and this has a brown
pigmentation which is genetic character of the seed and its health. The data
on pathological studies has proved that the blackening is not due to fungal
infestation as is suspected. The grain is not susceptible to Aspergillus attack
and hence looking at the health benefits of its high iron content of this
variety, the slightly blackened and black spot grain do not lose their
aesthetic appeal compared to the white grain and can be considered as good
grain due to the extra health benefits. The iron fortification is priority health
concern of this country and this variety can easily provide the solution to
this problem. The iron content in this variety is higher than other varieties
which causes more slightly blackened and black spot grain and this fact
need to be taken into consideration for exempting the classification of grain
from rejection.”

The black spot is due to the iron content. Today 50 per cent of the children in this

country are mal-nourished; 60 per cent of our women are anemic. The black spot in this
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grain which is due to higher iron content can solve a host of other problems. This variety
of rice is being rejected because of its aesthetic appeal. Is this what the law in this country
promotes? Is this what the Health Ministry is promoting?

Madam, I would like to point out what the Agriculture Ministry says on the black
spot. When this variety of rice was not lifted we requested the Health Ministry and also
the Agriculture Ministry to take the sample of this variety of rice and have it tested. For
your information I would like to submit that 75 samples were taken from various parts of
Punjab for this PAU-201 variety. They were sent to three laboratories — one in Pune, one
in Mysore and one in Ghaziabad, which are under the administration of the Ministry of
Health. You would be surprised to learn that out of 75 samples tested, 66 samples were
found to be absolutely okay. There was a problem in 9 samples. [ would like to point out
what the problem was in these 9 samples. The reply of the hon. Minister says that 9
samples were not found to be conforming to the standards of rice as prescribed by the
PFA rules as these contain damaged grain, moisture and aflatoxin more than the
prescribed limits. I have the reports. Out of the 25 samples that went to one laboratory,
only two samples were found to have higher moisture levels. The acceptable moisture
level is 16 per cent. One sample had 16.2 and the other had 16.3 per cent. All of the
samples rejected because two samples had more. In what the Minister is saying is
damaged, out of the 25 samples, 4 of them were found to have more damage, against the
five per cent acceptable norm, the first had 5.7 per cent; the second had 5.7 per cent; the
third had 5.7 per cent and the fourth had 6.2 per cent extra breakage than the acceptable 5
per cent norm. E
Madam, when we come to aflatoxin, within the prescribed limit, namely, 30 ppb limit of
aflatoxin, there were only two samples, i.e. the one which had 50.4 and one which had
49.9. It was two samples out of 75 and all the rest of the 23 samples had not only 30 but
less than one ppb as against 30 ppb which is the acceptable norm.

So, these were the results of the three labs. I would like to point out that the
Ghaziabad lab which comes under the Ministry reported all of them to be absolutely fine.

In spite of this, today, 40 lakh tonnes of grain are lying there rotting in Punjab in open
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cap storages because of bureaucratic hurdles of this Ministry. ... (Interruptions) Madam,
the bureaucrats are not answerable when people die out of hunger.... (Interruptions)

I would just like to point out over here that in our country, grains are being
allowed to rot. This is not just an issue where the grains are rotting and are still allowed
to rot but it could actually feed 50 lakh hungry people for the last one year who have died
of hunger. Every year, 25 lakh people die of hunger in our country.

Madam, it is besides the fact that they are not feeding hungry people, the bigger
issue here is that even today, action is not being taken to lift this rice and what is the
result of this today? The godowns of Punjab should be 75 per cent to 95 per cent free for
the next crop which is coming in the next three weeks but today, our godowns are 95 per
cent full with grains and 140 lakh more tonnes of rice will rot being kept in the open
because our godowns are not empty as yet.

So, I would appeal to you, Madam, and to the Ministry to look at the urgency of
the matter. This rice is being eaten by the people of Punjab, by the farmers of Punjab and
others. I have also given the hon. Minister a sample of rice. I appreciate the pro-active
steps which he has taken to solve this problem but the bureaucrats are not the ones who
are answerable to the people, they are not the ones who have to feed the nation. You can
have reports filled in as many times as you want. (Interruptions) Why should Punjab
Government, the farmers and the storage officials bear the brunt of this rice rotting for the
last one year? 1 request the Ministry to urgently have the rice lifted at the earliest
possible because this 40 lakh tonnes are not poisonous, it is not harmful and it can save
the lives of lakhs of hungry people who are dying due to hunger even this very minute.
SHRI GHULAM NABI AZAD : Madam Speaker, 1 share the concern of the hon.
Member but I would also like to make it clear that it is not the Food Ministry which has
got into it but it was between the Punjab Government and the Food Corporation of
India. ... (Interruptions)

N gemw Rig area (AAgR): I8 IR < B A=A §l Uoe 3R gdt 7 W F$ @ 2. ()
SHRI GHULAM NABI AZAD: So, it was referred to us and once anything is referred to
us, we have to report faithfully and ultimately, it is the Food Corporation and the
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Ministry of Agriculture which have to take a decision. It is not that we have done
something pro-actively. ... (Interruptions)
2t gomaw Rig area : ugal 1 9dl g € olfd Big briare! T8l gs ... (sIaem)
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... (aar)
SHRI GHULAM NABI AZAD: As I said in the beginning, all of us are concerned about
this matter including the hon. Member and the Government. I am also concerned not
only about the farmers but at the same time, we would not like to rot such a huge amount
of rice.

In this connection, I would like to put the record straight and inform the House
that the reason attributed to the Food Authority for rejection of rice variety does not
depict the actual picture of the incident. During December 2009, the Food Corporation of
India and the Department of Food and Public Distribution, Government of India informed
that the PAU-201 variety of paddy rice milled in Punjab is showing higher incidence of
damaged grains in rice.

The issue was examined by the Indian Council of Agricultural Research and
according to it, the blackened grains/slightly blackened grains and pin-point blackened
grains in the rice of this variety were ranginEom 3.39 to 8.79 per cent.

The Indian Council of Agricultural Research viewed that — I am talking of the
Ministry of Agriculture and it has not come to my Ministry then — blackened grains,
slightly blackened grains and pin-point blackened grains in the rice were due to excessive
iron content in this variety.

In January, 2010 on the request of the Food Corporation of India and the
Department of Food and Public Distribution, 75 samples of rice were collected from
various places of Punjab by a team constituted by the Department of Food and Public
Distribution.

The samples were sent to three Central Food Laboratories situated at Ghaziabad,

Pune and Mysore for analysis as per the parameters prescribed in the PFA Act, 1954.
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Out of the above three labs, only the Central Food Laboratory at Ghaziabad is
under the administrative control of the Food Authority.

The analysis reports of the 75 samples revealed — I agree here with the hon.
Member — that only nine samples out of the 75, were not found to be conforming to the
standards of rice as prescribed under the PFA rules as stated above as these contained
damaged grains, moisture and aflatoxin more than the prescribed limits. The results of
the analysis were conveyed to the Food Corporation of India as well as to the Department
of Food and Public Distribution.

So, they should have decided then whether to lift it or not. We did our job. But
again | do not know the reason why they did not lift it. The hon. Deputy Chief Minister of
Punjab and the hon. Member met me and told me that they are still not lifting. The
meeting was held with the delegation of the Government of Punjab headed by the Deputy
Chief Minister and the hon. Member, and it was decided that let the ICMR independently
conduct analysis of the black portion of the PAU-201 rice for which samples be collected
by the FCI and the Government of Punjab.

I think the hon. Deputy Chief Minister and the hon. Member must have
approached the hon. Minister of Agriculture, and the Minister of Agriculture wanted to
hold a meeting. So, another meeting was held on 15™ August, 2010 in the Minister of
Agriculture office where I was also present. Officers of the Ministries concerned, Indian
Council of Agriculture Research, Indian Council of Medical Research, Food Safety and
Standard Authority also attended the meeting. What was decided in the meeting presided
over by the Minister of Agriculture? It was decided that the ICMR and the ICAR, the
Health Ministry’s Research Wing and the Agriculture Ministry’s Research Wing will
coordinate fresh collections of samples from Punjab and expeditiously test the
composition of the blackened portion of rice and its toxicity. So, we have been assigned
to find out the composition of the blackened portion of the rice and its toxicity.

In the meeting it was decided that ICMR will look into the two following issues,
that is (1) the toxin level, which is called the aflotoxin level, in the damaged rice of this

variety; and (i1) the content of the blackened portion of the damaged rice.
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The Secretary, the Department of Health Research and the DG, ICMR constituted
a Committee on the same day, that is on 19.8.2010, for collection of samples of PAU-201
variety from different parts of Punjab.

The members of the Committee consist of two senior scientists of the ICMR and
the Assistant Director General (Seeds) of the Indian Council of Agricultural Research.E

The team had a meeting on 20.08.2010 at Ludhiana in which, the Director of
Central Institute of Post-Harvest Engineering and Technology (VIPHET) of ICAR,
Director Research, Punjab Agricultural University (PAU, Ludhiana), Deputy Director,
Food and Civil Supplies, Government of Punjab and other officers attended. They
discussed the strategy of collection of samples.

Director Research, Punjab Agriculture University, nominated two rice breeders for
identification of rice variety 201.

Director Central Institute of Post-Harvest Engineering and Technology (CIPHET)
nominated another scientist to assist the team.

The joint team visited six districts of Punjab namely: Barnala, Muktsar, Firozepur,
Bhatinda, Mansa and Moga from 21% to 23™ August, 2010.

Representatives of Punjab State Government and Food Corporation of India with
their teams were also present during collection of samples.

35 paddy samples and 11 sorted damaged samples of rice were collected from 35
mills from the six districts of Punjab. Sorted damaged rice samples have been sent to
ICMR’s Institute, National Institute of Nutrition (NIN), Hyderabad for analysis of
aflatoxin.

The paddy samples weighing more than 300 kg were collected and have been sent
to Hyderabad for milling to get white and sorted damaged rice at Directorate of Rice
Research, Hyderabad.

Secretary, Department of Health Research and DG, ICMR called a meeting on 25"
August, 2010 of representatives of the Food Corporation of India (FCI), Indian Council
of Agricultural Research (ICAR) and Food Safety and Standards Authority of India
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(FSSAI) to discuss the follow up action after collection of paddy and sorted damaged rice
samples.
The following were suggested in the meeting:

1. Three laboratories one at National Institute of Nutrition (NIN), Hyderabad and
two others — one of Ministry of Commerce will analyse these samples for
aflatoxin.

2. National Institute of Nutrition (NIN), Hyderabad will also analyze the content of
the black/brown coloured portion of damaged rice.

National Institute of Nutrition (NIN), Hyderabad has initiated the analysis of 11
sorted damaged rice samples and the results are likely to be available by the second week
of September, 2010. ... (Interruptions)

(Placed in Library, See No. LT 3106/15/10)
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MADAM SPEAKER: Now, the House will take up "Zero Hour’ matters. Dr. Ratna Dey.
... (Interruptions)
DR. RATNA DE (HOOGHLY): Madam, thank you very much for giving me an

opportunity. ... (Interruptions)
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MADAM SPEAKER: Let Dr. Ratna De speak. Shri Jagdambika Pal, please take your
seat. Dr. Rattan Singh Ajnala and Shrimati Harsimrat Kaur, please take your seats.

... (Interruptions)
MADAM SPEAKER: We have now moved on to "Zero Hour’. The Calling Attention is
over. Dr. Ratna De.

... (Interruptions)

MADAM SPEAKER: Nothing will go in record except what Dr. Ratna De says.

(Interruptions) ... ~

* Not recorded
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DR. RATNA DE : Madam, cancer of the cervix is the most common cancer amongst the

women in India. ... (Interruptions) With an age adjusted and incidence rate ranging from

19.4 to 43.5 per one hundred thousand in the registration under the National Cancer

Registration Programme, it has been estimated that 95,000 to 100,000 new cases of

cancer cervix occur in India every year and 70 per cent or more are stage three or higher

at diagnosis. ... (Interruptions)

MADAM SPEAKER: Shri Jagdambika Pal, please sit down. Your matter is over.
(Interruptions)lél

DR. RATNA DE : Cancer Cervix occupies the topmost or second rank amongst cancers

in women in developing countries.

Aetiology and possible risk factors of Cervical Cancer have been extensively
studied. Socio-economic factor, education and income, sexual and reproductive life and
virus, especially the Human Papilloma Virus, HPV 16 and 18, are being held responsible
for Cervical Cancer. Most Cervical Cancers are preventable with a comprehensive
programme of education, awareness, screening, treatment and vaccination. It was found
that clinical stage at presentation was the single most important variable in predicting
Cancer. The five-year survival rate for Stage-I is 63.3 per cent; for Stage-II, it is 44 per
cent; for Stage-II1, it is 33.3 per cent and for Stage-1V, it is 5.7 per cent.... (Interruptions)
MADAM SPEAKER: Nothing will go on record except what Dr. Ratna De is saying.

(Interruptions) ... ~
DR. RATNA DE : Effective interventions against Cervical Cancer exist, including
screening for, and treatment of, pre-cancer and invasive cancer. ... (Interruptions)HPV
vaccines that prevent HPV 16 and 18 infections are now available and have the potential
to reduce the incidence of cervical and other anogenital cancers. ... (Interruptions) The
development of vaccines for prevention of Cervical Cancer holds tremendous promise for
the developing countries like India. The routine HPV vaccination should be included in

the National Immunization Programme provided that prevention of Cervical Cancer or

* Not recorded
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other HPV-related diseases, or both, constitutes a public health priority; vaccine
introduction is programmatically feasible; sustainable financing can be secured; and the
cost-effectiveness of vaccination strategies in the country or region is considered....
(Interruptions)
MADAM SPEAKER: Hon. Members, please do not disturb the other Member while
speaking. When you spoke, others listened to you. When others speak, you do not listen
to them. Please sit down.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record except what Dr. Ratna De says. Hon.
Members, this is not proper.

(Interruptions) ..."
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DR. RATNA DE : In India, Quadrivalent HPV Vaccine has been licensed for use in girls
and women of the age of 9 to 45 years for the prevention of following diseases caused by
Human Papilloma Virus types 16 and 18: Cervical pre-cancers and cancers, cervical
adenocarcinoma, etc.

So, I would request the hon. Minister to initiate the HPV in the National
Immunisation Programme to prevent the Uterine Cervical Cancer in women because 82.5
per cent of invasive cervical cancers in India are attributed to HPVs 16 and 18....
(Interruptions)

It is very costly, So, I would request the hon. Minister to take effective measures
so that it can be implemented at the district level..... (Interruptions)

JTET HRIGAT © 37T 46 S8 | A AN Aifqgdes 96 SsY|

... (cgagm)

ILEY HRSAT : 3ISHTAT S, 37T 96 S8 |

* Not recorded
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.. (e
DR. RATNA DE : It is a very important issue. Hence, we all want a Half-an-Hour
Discussion on this topic.... (Interruptions)
e HINSAT : 3T AN 98 S8 | ST Sfl, 3T 6 S |

.. (e
LAY FEGAT : AT I8 TS | SRAFAT Sfl, M7 T off 3R 0 987 Vel Raawe &1 off foh @i
S W W 37T BRI DI S PR I, I8 BT DR QAT 81 3T & [T BAR URT 40 SR TR
#cH 2 3R 89 Ared © 5 & 9 1 garal of| oY S9! ard W g | ot ke 3 St ara
& off, 3T IHI I G o | g5 T8 A DI U I W BT AIBI N gl AT, 379 wfagdd

3 A el &l ard At |

. ()
ST, a1 g 3oTen (TR wifeq): #eiey, AR Radwe 21 g9 I8 fAwy e Sori?. . (@qdr)
A& HBIGAT : S IS S DI AU a1 T A Qo |
. ()
ST, a1 g roTen @ #elqy, 89 a9 dred 8l ... (aeT)
e HESAT : 3T 93 S8y |

... (cgaygm)

L& HEGT : 37T AT 96 S |

MO E

DR. RATNA DE : I repeat that it is a very important issue. Hence, we all want a Half-

an-Hour Discussion on this topic. Please allow it.E
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MADAM SPEAKER: Now, I call Dr. Jyoti Mirdha to speak.

... (Interruptions)
MADAM SPEAKER: Hon. Members, please sit down. Nothing will go on record except
what Dr. Jyoti Mirdha is saying.

(Interruptions) ..."
DR. JYOTI MIRDHA (NAGAUR): Madam, I want to bring to the notice of this House
that my colleague has just now mentioned about HPV vaccine It is a total failure as of
today. It has been introduced by a few developed countries but our country, probably,
cannot afford it now.... (Interruptions) The two strains that she mentioned work only for
two strains of HPV virus but we have hundred other strains of HPV virus. The MNCs and
other international companies are promoting GARDASIL as a basic preventive measure
for Cervical Cancer. This is a total MNC thing that we are trying to project as the best
vaccine against Cervical Cancer. It is not going to work for our country. ... (Interruptions)
It should not be allowed under the Universal Immunisation Programme unless further
trials are conducted in our country and they should be unbiased. So, we should not say
“yes” to it unless we go ahead with more, I would say, unbiased trials. (Interruptions) 1
say this because the Committee that is on right now has three people and one of the ladies

herself is conducting a trial in her hospital. Thank you.... (Interruptions)

* Not recorded
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12.31 hrs.
SUBMISSIONS BY MEMBERS
(i) Re: Caste based Census
2 ¥RE Aqea (WAYR): A YD I W S, G Al <A .. (ger)
areaet Sfl, S A Il WT H Tl I B, MM Yibod” AR J8l T8 §| §9h! g1 &l
FHET 2 fF arEl 1 oM B IS o {5 o aTell wud &1 WS & 9| ofhd § ta gE
HHAT IS B ol TST 53Tl &

egel S, 59 99e ¥ UM A7 B IR SIfG STRIOET Bl ATH N SoTl ¥R 9ed | 37H 9gAafa
3R 3 W A DR & A g ATl [T | WRBR F A1 @1, g /241 9) drel, 969 & <1 9org
St AT dret| B9 QA dR gATdR Dl b 81 STQ, B SMY| S 9 WA ol 3ifed faT Bl R
AP 918 M1 UF o v9 & qrg ff IRy wifea) 1 &g four - fiordt 3k ove I o andt grféat
3 Bg four, a8 @ AP ula A B dfavc B Job B TS| U H 9N B WHI W @,
Afpe gaa qracg W oMY W <@ 2 6 gel yam w3 St 7 e, I8 @ wfiddl @ & IR e
T o oft, 39D 91 W 59 A | 31l I PIs IRl T8l bell| SRT AT AeX AT, Bls g9 d1d 8t

oft| 31T BSHhIST H THAD! ST < 3R THBT SIATd ARBR Bl dbldl oA ALY, Tal a1 I§ HHAT a1

g8 U B A1 2] TH AN P YD X BHRAT ANMRY IR YD ATH-ATH ATHR ATH-ATH 1
HRAI A2y, TE H e dredr gl
& HRISAT : 3T I7d & S8y|

... (cgagm)

2t gemaw Rig aqa (A9qR): sreer wEIGAT, # UG 980 Had ol H Dls g1 AU T8l gl A
AR RS ATGd ST A AT IS1AT| 1 MMy 9 91 &l 2 b 519 |e &l 379 HeAfd & s dl
Pl VAT g1 el o s wwew 7 fean & fp 9fa eneR R S=emorET @t anfev | drs Y g o
el ATl I qTg e B A1 7 Al e, SR T8 WEl © fb W gl B el Bl grrdn SR g dR
W EAD! AT A0 Afh # 3R FHar {6 MUt ard 89 AT iR Sfedl 9 Sfeal S SR 1)
STRTUMAT B | dToold a9 BT ® 99 398 JaT #Al Sft 7 @S gaN del 6 # 39 ware &7 dfdae §
o ST IR 9 W 8 HRATs Hl| 3@ GA-hIdR $B AR B ol | Jg #7301 iR ¥ & -
a%aﬁﬁzﬁaﬁﬂﬁsﬁ?qﬁwaﬁww%zﬁmﬂﬁwﬁwwaga%ﬁﬁsﬁwﬁ@



rjs
d by u1 


31.08.2010 63

3l ST SR W Al A YR bRaAT & 2 SR A1 G849 A 6 s qgd o) ol | rfamiRar
F A 99 g © AR JRHIRAT 7 A6 Fe1 © [ 390 B Rawa 78§ 8 NS P @ age
TSI, IAH S for@ &A1, IR %aS, TIRBIRE AT TedddhRe &, I8 forg <3| anfRar a1 o €
ARBR B LA o1 @ qraoe Ul 59 W BRIAE! T&l g8 € 3R T & THUMAT ABb! g 8, S0
21 W 2| AT BH IAISY B9 Byl Y SR T HN? TH WA § SR WA DI W F I d1ed ol
If Fifiyde BIs Fed T8l g < W@ 8, A 98 WIR gl WHR SIF a1 DI W AT Bl TR
T 21 I ARPR TR 9 AE o A 9 ded H iy HW A8 Brll gH Al Bl HH-bHl
RNHARI BRI PHRAT TSl 2. (Fae) § e gl SAfY 3! TR% A (e gl A 3R WRHR
g 9A1Y b Ha D! YRRAT HN? G YIMHAT St UG -l qa o redrd (&A1 3R g e &l
M [EH & qre T T Teb ST SER IR SIAET0ET 1 81 8l jel 87 (FaeT)

el HEGAT : 37T A T DI TAIRUS IR Aoy | $9 YR 4 A 989 Yo 8 gt R |
9 TR deT =@mEd Bl

.. ()
£ M GS (s): T8, § dac Us e ofml... (agm)

JehE HENGAT : dIfTY, offh S|

S TR G ¢ reel weledl, § T DI SUEl GHY el o 1 Aredl gl ST SR R SOAT
PRAM DI ST AR ofl, I§ W JGHHFT S 7 W Il edrad foar of & dfde § oo anml
AP a1g § QW TIfdl 1 T w1 HIaTs T5? SHD 916 e & Adl A JUd gl 7 W odeT
H argar A o 6 59 A H I8 Bhell | ST YR Bl g | ST § Sl e A g,
IB! UHATSS fHa1 SQm, v WRftheh e o @ 916 Wl WRDR Bl & 9T 87, (FaHT)
WRBHR PHT IR FAT QT 8, T H T2 1 @ 57...(FqgM) 3 A7 § {6 TR 39 IR 4 o

Hed | qA | FE WG A 2. (aer)
LA WA : 37T AN &6 13T
.. (o)
<. ¥ g Sore ¢ AeH, o9 gE BIC B8 e © b ISl oI, A FT el 93l L 87 DR Pl

oM A1y ... (raem)

A& HBSAT : (U] 91 MY HE & 8, 379 3{Y 98 W8V

... (Fagm)
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<. a4 R seTen @ g SaE @iy 6 9 e ae Serdi?... (ad)
& ABIGAT : T SR A 7 qMlQ| 3T AN 98 15T
. ()
ST, a1 R IO @ 8 WREHR W S| d1fey B g Ib I (FaEm)
JhET HSGAT : 37T AN 98 sy

... (cgagm)
MADAM SPEAKER: Your Calling Attention is over. Please take your seat.

... (Interruptions)
<. a1 R et @ g 31 &g W@ 2 6 S ARy ok TRl @1 < Al 3 AHR A oA

TAEd & fh TE B Tb SN (AT

MADAM SPEAKER: Please let others speak.

. (InterruptionsE

12.40 hrs.
At this stage Dr. Rattan Singh Ajnala and some other hon. Members
came and stood on the floor near the Table

... (cgagm)
it gt Rig dem (awft): oremy wEe, § ST € % oo 93 7 Rl T € o'W wwe € %

WHR B RE J 95 A8Vl JRIA M drel &l ... (FaGH) olfhT $9 BISH H S ST Bl

AT IR-IR I3l ... (FaE) A & a1 3R 9 < & YgH J41 S < 39 919 UR 3eara fean i
S SO BT L. (aem) fhR @i BIROT 8, 398 B S IR 87 . (SIaeT)

3redte] WRIGH], # 3Uch HIETH ¥ Wad H Hedl aIedl g (b & & -Idl, T&e #31 off, WWHR
J Imeard T B 1. (FAUT) SIS S B ST =T AEe ® o 9 & ey e § IR

3MeTHT ST ATEH 87 §99 B9 A1 A1 =2 #§ =edl g f6 91 i S 8, 6T & I iR
ge #AT St A S emeaTae fown a1 MfYEw w9 w Sfa S @ @iyl L (Sgaem) ' oar
fooslt ga Sfa @t =18, 99 & 9red .. (@agm)

12.41 hrs.
At this stage Dr. Rattan Singh Ajnala and some other hon. Members went back to their

sedats.
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THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam, in respect of
the Caste Census, as the hon. Members are aware, in the last Session it was suggested and
thereafter a Group of Ministers was constituted. I wrote to all the Political Parties. Most
of them have responded and responded positively that Caste should be encompassed in
the Census Report. Thereafter, the Group of Ministers has decided that it should and the
modality would be house enumeration as it was done. But here it will be limited and
information will be only collected in respect of the Caste and thereafter, the other
biometric features and other things will go on parallel.

The only thing is that we have not yet announced it because this is not an
Empowered Group of Ministers, it was Group of Ministers, and so this decision of the
Group of Ministers will have to be endorsed by the Cabinet. I do hope that in the next
meeting of the Cabinet it will be endorsed and thereafter all other necessary action will be
taken. So, there is no apprehension in respect of that because every Political Party has
agreed and they have sent their written communication to it and the Government has

more or less decided. It is a question of formalities... (Interruptions)

MADAM SPEAKER: Please give chance to someone else to speak.
... (Interruptions)
Jremet wEveAn: #ff IS W Tt Sff, oy aiferg|
(e
MADAM SPEAKER: Please sit down.
... (Interruptions)
Y WGAT: SR 3[R § AR DI I Qg |
.. (e
# TR T (SThaRYR): AeheT HBIGdl, § AUHT FURI g b A g1 dler b1 9wy foan| oot
W S H IS g8 ST AR T IWR & dlel & geld YaiIse & BRI g9 T TR e

9¢ @I Bl (raar)
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MADAM SPEAKER: Nothing will go on record except what Shri Raja Ram Pal is
saying.
(Interruptions) ... ~

N IGRW T : IE IS] g5 [APANT (MR AR W FHS R ¥ & forg arftemy |ifed 21 <&@
gl WBHR 1 BT B R B B oIy, e & A0 & foy iR S AfGRI & o+ &
forg St srReror e &, 98 A9 TRdT §l IR PR DI RE A S U & S drell g, .. (S9Er)
g8 9 @l BuY gferHTs g1, (Faer)

Jemer wEEAn: Hifer e B M 71 Bverything is over. Please take your seats. Nothing

will go on record except what Shri Raja Ram Pal is saying.

(Interruptions) ... *

S ICRM 1A : AeTe HBIedT, § U HAAH W byl diedl g (b I8 fAbaird wrs & fog
RS AT 81, SAfTY YR WRBR SHH BWET HRd 39D IR BI A9 RIS A 931 B Uid IRAT
3R YT &1 A A ¥ 91 BR U BOR AT ST SHaAGANT IUHRO &, I YA A= H Jo H
o1 BRI BT B DY ANk BTl $9 <2 & oy ff¥eny 7 [ifed grx avaM Anfdd 2l E

# e HEew W A AT § (P APaii & dada & forg, I 4 @ e v & fog wmnfe
T 3R MABRAT AT Y &I < BT S BN MU X 39 AUl [Ivg W are &1
HiepT foam, # 31Ut agd-agd MR g

MADAM SPEAKER: Shri K. Sugumar.

... (Interruptions)
MADAM SPEAKER: Only what Shri K. Sugumar says will go in record; nothing else
will go in record.

(Interruptions) ... *

12.46 hrs.

At this stage Shri Sher Singh Ghubaya and some other hon. Members
came and stood on the floor near the Table.

* Not recorded
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SHRI K. SUGUMAR (POLLACHI): Madam Speaker, I express my sincere thanks for
giving me an opportunity to raise an important matter regarding Sainik Schools. ...
(Interruptions)

The Sainik School in our country is a dream project of the former Prime Minister
Pandit Jawaharlal Nehru and the former Defence Minister Shri V.K. Krishna Menon. ...
(Interruptions) The schools were started to encourage the students to join Army. Ten
years back, the fees was fixed at Rs. 3500 per year for a student and this includes tuition
fees, mess fees, book fees etc. ... (Interruptions) More number of students from rural
areas and from poor families were benefited. Thousands of students who joined these
schools are now in a better position in Defence. ... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 2 p.m.

12.47 hrs.
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs.
The Lok Sabha re-assembled at Fourteen of the Clock
(Mr. Deputy-Speaker in the Chair)

MATTERS UNDER RULE 377 *
MR. DEPUTY-SPEAKER: Hon. Members, Matters under Rule 377 shall be treated as
laid on the Table of the House. Those Members who are desirous of laying their Matters
under Rule 377 on the Table of the House may send slips at the Table within 20 minutes.
Only those Matters for which slips have been received at the Table shall form part of the
proceedings and the rest of the Matters shall be treated as lapsed. E

(i) Need to bring transparency in the interest rates
charged by banks on various loans

SHRI P.T. THOMAS (IDUKKI): Banks are charging compound interest for the loans
instead of the simple interest they advertise. In that case, the Banks are expected to
advertise their compound interest rate. Normally, Banks are advertising their simple
interest rate. If a person takes a loan of Rs. 1 Lakh for the interest rate of 10% the bank
can only charge Rs. 10000 for one year. However, some Banks are charging compound
interest rate despite their commitment on simple interest given in their advertisement. In
that case, they charge interest from the customers either monthly, quarterly or twice in a
year and charge almost 13 % or 14% in effect. My submission is that in all such cases
Banks should advertise that they charge compound interest rate. Similarly, in 2006 the
Central Government has given 2% rebate to agricultural loans. But it is not being
extended to the beneficiaries because of lack of clarity in interest calculation. Further,

some banks charge more in the name of procedural expenses. They should not be allowed

* Treated as laid on the Table
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to charge additional charges. I request the Government should look into the matter and

take immediate steps to address these concerns.

(ii) Need to take concrete steps for poverty alleviation in the country

SHRI N.S.V. CHITTHAN (DINDIGUL): Though there is a high economic growth in the

country, still there is large scale poverty in India. Poverty in India can be defined as a
situation when a certain section of people are unable to fulfil their basic needs. India has
the world’s largest number of poor people living in the country. Out of its total
population of more than 1 billion, 350 to 400 million people are living below the poverty
line. Nearly 75% of the poor people are in rural areas, most of them are daily wagers,
landless labourers and self employed house holders. There are a number of reasons for
poverty in India. Poverty in India can be classified into two categories namely rural
poverty and urban poverty. Though the Government has complemented poverty
eradication schemes they have not rendered the desired results as expected.

Main reasons for rural poverty are unequal distribution of income, high population
growth, illiteracy, large families, caste system. Main causes for urban poverty are
improper training, slow job growth and failure of PDS system.

I, therefore, request the Union Government to take concrete steps for removal of

poverty in the country in a phased manner.
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(iii) Need to implement the ‘one rank one-pension’ scheme for retired military
personnel

2t AEEe fsn (afeew facelt): 1 26 A W Py U9 AFE AU TP UG - UH UM DI AN QT
w® 21 39 99y # fAft= widl 9 oMy qd Afal 7 o A 9 SWMER aTel TS S99 HeTeH Ut
STt T WY BT & H WUl © 3R 3HA U |1 J 37U SABRUT el B STA AN [ 7 B W IMhIA
T PR gD ¢l IOIC FF D ARF FHaT G W TP 18 - U UeH o P SIRER RmIRY @
o gl U I TP I A ARPR & [AARE offead TS g g

3 A WRBHR ¥ IR ¢ 6 wRa A1 & Ay oo gl & RArerd’ &) S gt g9 9
qd AT BT A, Sl Geb Ug Yeb YA Bl &, S Al MY HoR & S|

(iv)  Need to construct the proposed new railway line between Ramganjmandi
and Ujjain via Jhalawar

sft oo Al (QaTw): HEMREH AU S R 39 99 996G @ dolc 99 & URW H QU Y 3+
AT H 9 I BT Ieoikd AT 17 AT o gRgfed S Ud SRIfaa SIToiiia aIged &A1 H -1g Xerd
g B oq wfiedr < SIREN | Xt #31 Si gRT 1 319 XeTd goic W91 2010 H W I='M §9
I BT AR SHR Ieoid AT o7 & 997 =811 & SMER W SgRgfad i, Srfad Seiia gd
oS gemdl # 1 78 Yord a1 I8 SR 3R 99Ul die /9T &F STfd Il g &F B
et favra ant § U € Yo dd e &1 wdent s qul @ gaT 21 U8 XA oS § - el
A IO AT STATArS, JATR| 850 HRIS Bl g Hedl Aol 7Sl Al «ifdd 81 59 Xl g &l fdor
BT BT HATe] T8l fban oI <& 2l
3d: T B VDR A ARG © 6 59 78 Yord olrg 8™ &1 R ifdde fhar S|
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v) Need to extend the period of exemption of service tax on Sheep Insurance
Scheme in Andhra Pradesh upto 31.12.2012

DR. MANDA JAGANNATH (NAGARKURNOOL): The Government of Andhra
Pradesh had introduced sheep insurance scheme during the year 2006-07 for the benefit
of the poor sheep rearers covering unavoidable risks as most of the sheep rearers
belonged to weaker sections of the society i.e. scheduled castes, Scheduled Tribes and
Backward class Communities.

The exemption of service tax on this essential and beneficial scheme has enormous
positive impact for covering maximum number of sheep rearers to unwanted economic
losses. With the exemption of service tax, the sheep rearers will be relieved of the burden
of payment of an additional amount of service tax on premium.

The Government of Andhra Pradesh had been representing for the extension of
period of exemption of service tax on sheep insurance from 31.12.2009 to 31.12.2012 for
the benefit of the poor sheep rearer in the State which the Government of India had
earlier given the exemption till 31.12.2009.

Under the above explained circumstances through you Madam, I request the
Ministry of Finance, Government of India to consider the matter and issue necessary
orders for extension of period of exemption of service tax as requested by Government of

Andhra Pradesh up to 31.12.2012.
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(vi) Need to check the menace of wild animals threatening the lives and
agricultural produce in Wayanad district, Kerala and provide regular
compensation for the recurring losses incurred by farmers

SHRI M.I. SHANAVAS (WAYANAD): The mainstay of economy of Waynad district is

agriculture and a significant population of this district are small and medium farmers. A
serious crisis is now looming over the farming community of Waynad. Animals,
especially elephants, wild boars, and common Langur attack and destroy farms and cause
severe loss to agricultural produce and pose threat to humans as well. The standard
procedures to fend off animals are fencing and digging of trenches. However, the
effective completion and maintenance of trenches and fences are not carried out by the
state forest department. Trenches were built under the Mahatma Gandhi National Rural
Employment Guarantee Scheme, but the effective maintenance and extension of such
trenches are not carried out effectively.

The people residing in wildlife inhabited areas should be rehabilitated with
necessary compensation for relocation. There must be immediate steps to check rapid
deforestation and shrinking of forest space which act as the main reasons for animals
straying into human inhabitations. Another serious issue about the compensation, which
incidentally is given only once for a person, when attacks by animals take place on a
recurring scale. This anomaly in release and award of compensation should be rectified
immediately and a policy framework regarding the management and administration of

wildlife administration with regard to damage to agriculture property should be framed.
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(vii) Need to construct a new National Highway from Gudihatnur village,
Adilabad district to Oda Revu Prakasam district, in Andhra Pradesh

SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the kind
attention of the august House regarding the need for administrative sanction and laying of
a new national highway starting from Gudihatnur village of Adilabad district to Oda
Revu of Prakasam district in Andhra Pradesh in the remaining XI Five year plan with
sufficient budget on priority basis.

This 700 kms. route covers most parts of backward Telengana region and
particularly my Karim Nagar Parliamentary Constituency in Andhra Pradesh. It enters at
Korutla and passes through Kathiapur, Vemulawada, Siricilla, Ellanthakunta, Husnabad
which falls under my Parliamentary Constituency and ends at Duddeda before joining at
Medak Constituency. People of my Constituency are facing lot of inconvenience due to
absence of a national highway. Number of accidents are taking place on this route and
innocent people are losing their valuable lives leaving their family members in chaos. It
is a long-pending demand of the people of my constituency and, I have submitted a
proposal in this regard to the Government of India for taking necessary action in the
matter. The Government of Andhra Pradesh has also sent a proposal in this regard to take
up this dream project in Telangana Region in Andhra Pradesh to improve the tourism
sector also.

I, therefore, request the Hon’ble Minster of Road Transport & Highways to
intervene in the matter and accord administrative approval for sanctioning and laying of
a new national highway starting from Gudihatnur village of Adilabad district to Oda

Revu in Prakasam district, Andhra Pradesh.
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(viii) Need to waive loans extended to SCs/STs, minority, backward and landless
people in the country under various Central/State Schemes

SHRIMATI SANTOSH CHOWDHARY (HOSHIARPUR): Late Smt. Indira
Gandhiji wanted to fulfil the dreams of Mahatma Gandhi and Late Pt. Jawaharlal Nehru,
the first Prime Minister of India for raising the standards of living and quality of life of
the SCs/STs population in the country. She took a historic step of nationalizing the bank,
so that the poor and downtrodden of the country could get the loan and make their
livelihood better. They took the loan under various schemes extended by State and
Central Governments Banks, Co-operatives, SCs/STs & BCs Finance Corporation.
Because of the social milieu prevailing in the country and their being inexperienced in
business and trade and other vocations, these poor people were unable to repay these
loans and the interest thereon. Actually, the loans are given to them without upgrading
their skills properly and without providing them a market for their goods. Now, deep
unrest is prevailing in the hearts of these SCs/STs & BCs community for not waiving
their loans.

Madam through you, I request the Government to take active consideration in
waiving the debts of SCs/STs, Minority, backward and landless people. It will directly
provide relief to the 23% of the population of India.
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(ix) Need to construct Railway Under Bridges at various level crossings in
Bikaner Parliamentary Constituency, Rajasthan

A S W Aeare (dBTR): Xerd HATerd gRT A0 &l H ARG A A B Ay H wee A @
aIyon B Arfey] # iR (ISRI) A9E & ¥ Sl g aH § IS gRade bl B Wi wR
g, olfde IR & oY Yerd I & KT d& 81 @l RIS § Jrfior 91 aRads & B Bl aTied
PR qHd T| XAd HATAT BT g el [ MU 198 9 A HIRAT IR [T 8, IE Selidd I 8l 2l
TR 40-50 aNT ¥ FUT IAKT BT STINT R I 2| Wl ¥ BAA galrs DI |1 T8 7T &, a1 31 verd
HINAT &8 81 W TN | JAThIS & AR 7MY HIgH A Xl HATed A AqRe & b Ryl a7
& foIg Il R Yeld AT B qAT JdR HANT BT BRI FSAT TN T AT B Bl
AT B AT S A AR g=dl 8, Wb ARIA pHET b W A GHIAS/TAYAY o g 31
At JroT 9 yey fhar S |ehdr g1 IO &F1 H Ved BIedhl Sl TR Had g1 FERAT SR BR
TTEA 3 @ 2l Ia9 H IG6 ¥ §IhR & 989 9 URads BT B WWIfd WR 8, <ifhT o 10
RIFl TR IO ST 7 XeAd HIRET W ERAT & @1 21 $B TS 97 4 7 9 W) 31 a9a & 9o
& 81 Xd Bl 36 FHWT PI TWRAT I o1 A qAT e ST A FAGT0] BRIGR Sgi-o18] W1 ARG, 4,

T WP 8, d8 W ARG L. AN Bl AT Bl ST ATy, Ry 9 gRacd= b1 bl 6 99y W

RN B qDH Y AR ST DT W G AR BT |ie ST 8 9 |
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(x) Need to bring a stringent law to check the commercialization
of education in the country

£ orer Rie (waen): qeqol <1 F Rren &1 9o AURiER B @ g, o T ud Aerd e
R & dfd 81 @ £ ISR & qg WBR N & Torawd FToft AR srame Saptedl Ud
TS BT B a9 Y 2| e & @R &1 R Rig) Rien I dx FAraeRiR e d@ < S
%l 2l Ruen & IR & vy § 2005 # WAt FRAT@T & LU SAER B D el W
qebTelle A AqTEH farg @31 5 39 ey H U DA B oY Ut dIR HRAAT ATl IR AT
6 39 W el W ypR B Fofy T8 81w 21 9% 9gd guiagyl gl § ds ISR A ST dred]
g o Ren & amRiaRT B Ad & ol THR T TN B B 2| e & AR B Ahe
% U U ®HOR B d¢ TN DI R ATTLIGAT | 50 Hdg H ARBR DI AT I qol
fIRYdD BRI Y& Bt S| U & /9 BRall g
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(xi) Need to accord approval for four-laning of N.H. S9A (Indore-Betul) in
Madhya Pradesh

Sl AT g (F]R): SR W IBHSEIG A ISHE D 59 Dl 4 o Bl BIA Whd
a1 S g1 21 39 WY B SRR-Iqd T SN HAD 59-Y § el aaae Rafd sid
ST &l T4 gRR-9qel B 4 ol 8 SM U ABACEIG W BIcdbdl & AN db bl Joid A=
TSR IS gRT 81 SIRAT| 31X A9 # 9 BIC 9 W §RR-Sel DI 4 o B A AT ARTHA
@ HEd B ITHGIEIG U DIIBIAT bl JIIeT U B Febell ol SAA IAAT H ITART B dTed old IR
&1 fIpcy Bler AR 9 IB, T AT § 9T Ud 99 & W 99d e WRT 9sd URagd Ud
TR ISMRT #A ST W FaeT B P SRR-Aq IS IoMR B ey | 9w 4 o i gg
Wi far S|

(xii) Need to set up Kendriya Vidyalayas, Navodaya Vidyalayas and Kasturba
Gandhi Balika Vidyalayas in Ahmedabad, Patan and Mehasana districts of Gujarat

31, f5lc Jweiud Aicia! (SrEneEre afeww): # aMus Add § AW AW A fen @50
HEIGT Sl { 3FRIY Bl § b ORI & JEHaElG, led 3R Hgarl fordl d 7 Ao 93 |
S fderney, ARy fened sk dwRar el aifdd! faemeri o1 g9 &1 & IfId Frawn &
aife g9 Rl # =i &1 ot ok gow Rrem < 9& | 37 el § ot W Wpal &1 IvE gl
anfearsd aTged TR Sfa/argRfad SHofa qen fres auf & fai areft srardt # Jarsi o1 3=
R & SR wa T8 B € 91 Se@ e & @d 98w S foy ®feT g1 A WA
HEIGT S 2011 & &l 99 & fUss al § #3reg @ (A Aremell don d=g Jed &

SR U fqermerdl &1 g BT o APRAD bad Sor, o)l =i &l 99y b 8 a1 U

Iooldd YR BT JIAT FIHR 8 b |
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(xiii) Need to accord approval to road projects in Fatehpur Parliamentary
Constituency, Uttar Pradesh under Pradhan Mantri Gram Sadak Yojana and
release adequate funds for the same

# WHY AAH (BagqR): AN A= &F BagyqR d YGHA 99 FSh A1 BT BRI g9 D A4
H TP 99 | Wl goll &, PO BIROT { AU &5 & ANTRD] Bl AT W Pedl TSl A & 37T ST
TSl Bl WRA ARBR gRI JLFHAT T FSdh Al @ fqid Bol 8 & foly SR Ua¥ @& Joic Bl
SR AT TS AT AT 21 Wi g SR YUY 9 BdsqR & AV HIolgel Dl Wi JeM @l bl T8 2l
TIHR RT TFI0T &1, ST8f S AETEr 500 | 1000 TF 2, 39 TMI P GFD! TSI 4 T GSh o

SeT BT ded 99 2009-10 @ TT AT, U IoIC & AWM A FSH! &1 i 78 81 wa g, o

PR A &F § AMG B AR 106 T W TF & TSdhl I T8l s U & od: THR J A
g 6 BdeqR, SR IS &1 Al Ul 78 G QR ATSIIRI DI U WP Y& DI | AT & ol
B GRINT STeg Y& B S, Ry IR &31 3 ATARHE & Uadb! ISl Bl FH0 gae=HEl T$d
AT & ST o 8 9|
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(xiv) Need to take steps to check the soil erosion caused by river Ganga in rural
and urban areas of Allahabad, Uttar Pradesh

N FRS T FERA (FAR): § WHR ST & IR Y & SIS gole|rs § 10 78 F &1 &
B DI W T =TSl gl SergEe H T TG B D F UM &3 D [ApraEe T8gRyR B
S, M TS, iR Hell S Mia & TR Uhs By A iy 1 78 § wwifzd & gant 2
ORI I B AT g1 IS T B I TR B FHeH A SWIET R BT a9 BT JA T8
T A1 Adhel (Hs BN IFT YH & fdl IWad Alged], di g GRS aTfid R ANTaRi®!
AfRR &7 RRT T & SR |

TARIEIE & TG g G &AW AR § B I Fer i e @1 favy ¥ gafag
WHR A A T8 R ¢ [ SuQ SAEEE & Mo § TR &5 § 1 78 A 8 @ Hed Bl
THRAT A ofd 8T el Ab 8 3MMaeAD HaH IS Bl HE B
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(xv) Need to construct a culvert bridge between Esalam and Periyathachur
villages in Villupuram district, Tamil Nadu, through a Centrally Sponsored Scheme

SHRI M. ANANDAN (VILUPPURAM): The Centre has been apportioning funds to
augment rural road connectivity throughout the country. But still the important needs of a
rural pocket in my constituency remain unattended. In Villupuram district, the remote
Esalam village with a population of 3000 people is situated in Vikravaandi Panchayat
Union. Adjacent to it, lie small villages like Ennayiram Brahmadesam, Mandakapattu,
Thirunandhipuram and Nemur. Between Esalam and Vikravaandi, the village
Periyathachur is situated with villages like Kongarampoondi, Saalai and Vinayakapuram
around it. About 10000 people live in these hamlets and villages. Between Esalam and
Periyathachur due to a steep wild stream path, the road gets submerged whenever it rains
heavily resulting in flash floods. It has been disrupting the vehicular movement
completely. People living in all these villages face great difficulty especially during the
Monsoon season and they have to cover by foot the entire stretch which affects their
livelihood. Hence, I urge upon the Union Government and the Rural Development
Ministry to construct culvert bridge across that stream through a Centrally Sponsored
Scheme to facilitate uninterrupted road connectivity that would benefit the villagers

living in this remote rural area.
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14.01 hrs.
INDIAN MEDICINE CENTRAL COUNCIL
(AMENDMENT) BILL, 2010

MR. DEPUTY-SPEAKER: We shall now take up item no. 15 — Indian Medicine Central
Council (Amendment) Bill.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): I beg to move":

“That the Bill further to amend the Indian Medicine Central Council Act,
1970, as passed by Rajya Sabha, be taken into consideration. ”

Today, Sowa Rigpa, one of the oldest and well documented traditional
systems of medicine in the world is proposed to be given legal recognition as
an Indian System of Medicine.

The Department of AYUSH under my Ministry was set up in the year 1995
with the objective to promote and propagate the Indian Systems of Medicine,
including Ayurveda, Unani, Siddha, Yoga & Naturopathy as well as Homoeopathy.

Today, if given recognition to Sowa-Rigpa, another member of the family will be
added to the AYUSH Family.

Sowa-Rigpa is widely practiced in countries like Tibet, Mangolia, Japan and
some parts of China, Nepal and few parts of the former Soviet Union.

Within India, it is practiced in the trans-Himalayan Region, especially
Ladakh region of Jammu & Kashmir, Sikkim, Tawang & Bomdika in Arunachal
Pradesh, Darjeeling and Kalimpong of West Bengal, Lahaul Spiti and Kinnore in
Himachal Pradesh and Hubli and Mysore in Karnataka.

Sowa-Rigpa is similar to the other Indian Systems of Medicine especially
Ayurveda and, also includes, practices from the Tibetan/Chinese as well as the

local health traditions of the sub-Himalayan Region.

* Moved with the Recommendation of the President
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Although the system is widely used in all these regions for treatment of all
common diseases, its strengths are recognized in the treatment of chronic diseases like
Arthritis, Cancer, neuro-muscular disorders etc.

The objective of my introducing this Bill is to give recognition to Sowa Rigpa,
so that its practices could be regulated. For this purpose, the Indian Medicine
Central Council Act, 1970 (IMCC Act) needs to be suitably amended.

As all of you are aware, this Act provides for constitution of a Central
Council of Indian Medicine for regulating educational standards of Ayurveda, Siddha
and Unani systems of medicine at present.

The Sowa Rigpa system of medicine needs to be brought within the
definition of Indian Medicine and practitioners of the system need to be enrolled in
the Registers so as to develop the system and practices within a legal framework.

I am very happy to state that the Parliamentary Standing Committee
attached to the Ministry of Health and Family Welfare examined the above
said amendments to the Act had expressed its ‘No Objection’ to the amendments

proposed.

MR. DEPUTY-SPEAKER: Motion moved:

“That the Bill further to amend the Indian Medicine Central Council Act,
1970, as passed by Rajya Sabha, be taken into consideration.”

B
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Fd. By z1
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ST, o GEn (GiETsT): Surend ofl, $feu AfswT doa wrefie (sfstic) fdd, 2010 R ¥l &
forg amu g1 drer &1 qHA o, g9 fog # srueh] qgd-agd gwyde <1 g °gdl & oy sravad
g 5 &9 qad! 91d B 5 59 0d & Sew 1 & 9eed RO B, o w9 A Qa7 qema: a9 o
HeNEAT BT gHIG FAT BN, S g & fofg dehesi § R HfEi | T8 § SR gIa ®-aR ©l
IUTETE Heled, H g1 Al UBgell W ST fdUR < @1 §| T8l I I Bl WAl 8, AIAIASTH B
TS ¥ 1970 H fhar v o s o9 ARNSISTH & Ted @ Ufhar ¥ yrary fafecar aRyrer |
IRJdE, AT T Rigr & W WE-RT B AT HRAT 8 Aa-ReT B fAer, HReAvr 9 gR-ero
BT 2| ARASTSTH & Baerd § Aa-Rar &) Geurfiar &1 ©, fhaql e, a8 §) A 2l

JUTegel Sff, 89 99 8 fb g S 3R Rieed ot afsyd g S9e 9e9dl & dH-aR 9
fRy IR R g TS -

TR TR &V |
SRR T fereror ||

3T W J¥Y & W B R HAT 3R I BT R H1l 390 @vE Afed § W Fer m © fH
IR AP IT P I @ -

[ Ay R, [ [ PRI
Hd WGl TR, AT Hivas A9 HAg|

S IRE -
AT 9T ASITH,
T 91 AT
HAMT 37 T |
¥ TRE -

AS, HYST R b
bl Vg o WIaH |

BIEEENGREY

T 99 o & U, 99l 1 Uiy & oy g8 faam o oo & {6 S = Reew drar- Rear e
W@ T, 98 R B, R ST & 9gd § ANl DI Ig IEHN T8 © 5 Arar-Rear w21 g9 F@w
HeNET MY &, FI7 G3Na & 3R MY T Tanifs & Red & foy sremr-srert aRual &1 767 &l
H S 8, $ W ¥H 9 gY o

SN, A @R 3 Sff F Aa-Rar & R H Bel, 39aT Adad § Ried ot Afsa |
3MThel I8 98 ¥ <@ ¥ yaEfd 21 W] ST AN 9 STavic fa|d 9 e g g9y s
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firege AfSE A1 Ped €1 ¥8 favara fhar S € 6 g § 5@ g9 Wi, qRIan 3, 99 q9Y
Art of healing was prerogative of Gods. 5@ d& HRIRIS qaa™ S URe sfeam T 9, w@i
4 98 U Y, d9 do Ig favard fRar e or 6 dad <adr & golol By &l BRAeT 3@ B
Ifh o9 RIS <aeT 391 gl & fIfhcdr &1 59 Ui &R @ U 3R o9 U e,
B ATHR MU A1 9 R 1 Rarn ol Y- H I8 IR of S @ 3R 9d W 4§ Hae
BU, SPI AR 3T, A1 e 39 fafhear ugla &1 o W¥ha Wit 4 foifad dR wR e, forer
foaR a1g | % Ruro gR1 smedl wae # gigen faaa § o 1l 7% Raro 9 379 9 $8 Bl
faas arwr 7 ¢ivaere fharl fR fasch Iromell 9 39 TR 9 TR AT 39T TR 8 waR fos,
oo erdl ® Wo-w M, 9Rd 9 RAH des # Ml ol gl AT| UiEd Sells oMl & 37l
AR AfSHeT Tpel, card H WU fobar ar St famous centre of healing & T ol fiera #
g TR SIS AEAW B AR W A Arar-Rar vh a9y wrgw 81 Sowa means ‘to heal, to

nourish.’; and Rigpa means ‘science or knowledge.” Sowa Rigpa means, science of
Tibetan healing by Tibetan medicine.

The first international conference on medicine was held during the reign of King
Trisong Deusten in 8" Century fra# gfean, Rw, ==, w1, Surer, Sxed eféam anfe <o
9ga ¥ fagmi, Wpia™d 7 Wi forn QJTIE
Qrar-Raar O MR IR 3! Hel Sl 8, Tl WHE Sl g WHR H AT AT ATesie
IRATSfdT Rived 3 Afewd 39 & 7 21 S 9Rd & fearferd= &a § waura oiR yafed off, o9
AT AT St S er| ST W AR <% A Ryfdepw, srevirad yew, fRarad & oste-wdifd, S
FWR & eI a1 uftew da # aifvifer #§ a8 Rved vafera §l 98 vefa amygde @t @' & B
g9H B ATl ARSET &1 W wfFisor B T gl 39 W 98 7 8 R g R®ife gW g
3MYdS Tgla # € AMRTAT BRAT a8 2 8, $A(Y 3MMYda & aR H AR AR ARG 0 S 8
5 39 o A o< omygde H VT e it amyde diefic w &l &1 fafhed seiq ged
AfewE, ooy fAfear siiq worl, PR i fufssiifeas, mame aifq ofs Us suse),
3NTEEd 3fTd raiTaiairol, e i fidfed SR U Rodmere, fasiaser siafq gsfegRn
T AT B ST MY iR reat qafaern & R sioiedel dgdhel del o 2l

SJUIEgE WEled, YA Wiedl iR TRE Aledl TAR <7 SR 49R d uRig %8 81 YA diedr b
IO BT T g g 184 dwed Bl 58 1120 fRAT &1 9uiF 21 700 NEfRR wic A, 64



rjs
d by a2
 


31.08.2010 85

TSl § 3R 57 TR & §RT SR ST g1 S 37Tole A1ed o W1 Fel 6 Sl $Hielad eiied g,

[N ay

I gleie B W U@ o, RORE TAGsAl YaRig, BSUReYH, SHIfddN. W, g,
THAYCYA 3R ISR STuRerd &1 WY yragm g1 $91 oRe | oRSb Wfedl & aN H U drg-rsl ATl Bl
BT oMY 9, e o &6 [« 9y & 99T S 320 ¥ 550 TS 9% <@l §, S 9 e
B U gl GYA 9 WD AR BT 9@ H IRAT AW H RIIeE g, frH @elitT sraERiE |
ST gIeled BTl I8t & ¥ i R W, R seel W ffew Bt Sikw sigeerga Wt
20 9T WRA # ¢ Tl e vRa @ wilRes Jord Wt goa |t § word # S S @
quig fRar g ITdT I dos o Aled gidaudc Bl 91 § hex AlSIBhls har g
SJUIEIE HElGd, ¥ ARE W I 37TSlle |Igd 1 Y BT 9 fhar 8, fad garsguaa o
AAed 2--3ARYde, AN Us TgRer Ueft, Jarl, R ofik ey 3 greiriell onfe uig ggfri Sy 4 it
g1 HT ol STTUd! Yde BT ATST A1 SIEN IardT 21 3¢ I8 HRA IUHSIEY W g9t TRa § &
AT Fafhed & &3 3 yfifg uTa g6 SIoMd Wi, §DHIF G gilG, shIF HewIg dsa 3R §b
T FTeRed™ SN A8 /Y SIRAT | RN &1 S 4 909 {6aT| a8 gar1 gfierd <@ ¢
IuTene Sff, o1d # HeNeHl W ITal g1 A e #A St 7 A9 Weied g9 oA § aw
2, gR1 3 & (P) 3R (@) H, &1 8 H, aR 9 ¥, IR 17 AR YH G 4 Foned A g1 § ureh
DI IR A 37 A grielt 7 Ry T AeieHl w1 FHA a1 g SR Wi & # iore Ared 9 wieie
FHe fh A 998 4 Ue oraedd Weigd $9H Be AT 21 SUERT 3 W W e hedd g,
FIfH S TR H &l WRASMSYA & edel & g1d & 91 &, 98 IAd 39 9ot § 4 1e-uah
Ul BT gATa ff BT Tl SWene & gAE ¥ o orgt foran M g ——smgde, fag ok A, a8t
W g Ral g P g wr-wy dEa-Ran ff Sre A ol saN ARilesuH @ drsd
ySiST @ gara ufchar W g3 8wl | JYTEET HElGY, 3 S © fb 3ol WAAETH Bl

ST IR T, ITH G UR © <], I AR UM arell e B ve H=A1 . (F1aEm)

JUTEAE RIS @ AT e, AT 37q 3T U I FATG BIC|

1. o QI : SuTemel wEIed, BN U & foy ug fe € ...(@)E

IuTeAE WISl : X a1 & oIy Ueh 9u¢ &1 qHY €1 $AiTY MY U a1 FHIG by |

ST, WO P : AEIGY, 3 & A1 ARASISYH BT S TS B @M T, SUd IR H H g <
AR {3 3T S AT} fore 9 W& 2 S9H $o @it @ W €1 e I8 &R gt aReR e iy
Qg Rifes ar1 # forar T § 6 v 5w § AfHH gl HeR gH S, R g Red J |
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P HH UP Ha g1 OMQ R U § | i W g oY, O W H qEsin g 5 qh o I &
A A & B Rifh YU DI TAAET T IS DI 80 AT ©l Al # =1 g b swa! Sip
fran STy SiR 5w AW & et R fRafecs! @ dwe@, S IR # &1 §, IS AR S99 5T |
ARAIeTSUH @ oy FeRl &1 W &1 QAMER fHar Syl

G WY B AN GHAWT AT B 2| IS S W g Ol 8 7, 9 Ui @i B g A S
g, Afp S9H U P 8 T g1 39 foral T § P SR U 9§ uiE Wa & Y gAr S SiiR
I 916 SF qb TAT [GI bR T8l Al 8, I9 dcb ol qawd Dy DM | 3HD! aois 4§ QA
R I &1 M1 2 & Sl g AT 8, 98 SSUd A1 8, 9 (AU P GRUAN H_Al &, S4
I H GG & & B AT 8, BIs 7 Bl ASd WSl B odl & IR AHAT BIC H e QAT Sl
gl saferg # =rear € & 39 uagE | dengd Ay Sy [ B W 9e Ui 9 & a8 96 T8
R, B! AT Wiell 8 WG AR F1a Afard - fegr smem|

ST A8 X1 YA © [P TDH A H USRI B Sl WHITE <1 8, 98 [ & "ol 9 & af
Y A1 FHT TR TSARE 81 SMY 3R IRReeH Al &% A1 RY &1 MY, JATHOT SaTelhigs
Fyfheep] TR A& <fh B s SRIATRAAT &1 99 A el daTel 99 ANl Bl ol & Sff
A | ... (FgET)

ST & WY IR G 2 6 5 e 0 G S8 Aol A @l R E, Sl d)E A
AR 3NN RRew &1 quiae JeM &1 & foy aft I  to-ua gMafid sfeas Rew oife
AISRAT BT < SMY| fRATer & Al - fRHTad ey, SRR SR STRIEUS W D! YOI bl
SMT| ot a)g O ARNemsUg # wae fhar o, iR 9l gifued, fiuadiS, YoRd gificed #,
e d Mg H B AT AR H B, @ AMgds, YA, Bl SR AE-Rr & W SR dg |
A & oy TWoss 3 < & oy sifel $f$AT ofae W Us & Amevs i fdby S|

3fd #, ARTemSud # &0 39 usfd B of W § oI s9H Udh wfeas I8 on <@ g o
I8 Ul T8l 2 fb $9d SR fha §, foba dliciorst 8, 37! Bhbed! 1 &, Al &1 8, ]
U®e DI I, Sebec! Hel | MY, RAelad 31 8RN, 39 a1l W H =g & 89 feceq 9 Syl
# I8 FHE AEd g 6 BN UM ARSed, Sed, AR, B iR kA, ¥ uie dikted g1 s
I Efea Riwen # omygde, awell, I, Rig &) IR Sifiew € iR uiadt n |rar-Rear & a1
® T MM YHAITE B W1 IR e 7 g, Wy /e A Admd e & a5 @ 9 aReal &l

T B FB!] S8 T FIRT BT P harde dof B al g1 o7 Fred bl adT § b I49e B [Tl
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TF H UIIUEeIRUT 3reifd ISR @Ry Ud #9d |¥Tee gRYg U9 &) oil s an) IReRe e
TANRD TG & ARSHe Bletsll Bl AT AT-TT BT, Al A AR IRV Hivel e
STt &7 o ® fb URITSerR sretd ISy ST e ud My AT § Afeda e @ W enfie
fraT SITQ, SO 99 &1 AR &1 g8 21 9 A5 % o7olie |1Ed s9d] W Y|

3fd W, # Ig Pl Arear g (b S AN el | Aidieg & gRUAN BT JEl dR-4R IO g,
ST gaH W RS & RN BT Y6 8 T 2| ARG WRBHR 7, Adlemg & oi 6 780 4
USTE, RTSRAT, Ut H, Dael I ALATAT § STel U &, S8l Bl URYS AT o & Alferdb (Rt vat
%WW%WW&@W%%WWW#W?@@H&%IE
# wE1 g & ot s 8% P § U Re fifee a—R g8 & fd e w1 7 6 39 9
JRJdE PHIerord § TS TR §F ST Y, Rt ARIA ShReFad fShdcd Ul Y 8, 3R A
3l 21 gU A1 W IS Pletordl AU 3R 58 Saed IaT 81| 399 HIRIA 2o wotred Ut &l
IJUTEAE HEGA: HUAT (U1 T FATG Y, aRAT RblS H el AT
ST, A G ¢ S e 9 "R 9 W UH YA T SRNSISTH & WA & fave fa g,
o WAianses I8 o8 @ © fb 89 &3 HIWIsl &l gU &R | 39 M § 6 AR 379 fagail

TR & ¢ 3R 39 T H MIIH Heq 30|
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14.21 hrs.
SUBMISSIONS BY MEMBERS — Contd.

(ii) RE: Supreme Court’s observation on free distribution of foodgrains amon
P g g
the poor in the country

IUTeAE WEIGH: S AT WRI | HUAT AU a1 Herg H He

St g weRror (fafdem): Suteger SN, # Sus! ST W 3R @R HA Sl A &Ml AR g P
A fid mw=aal & & 2 S0 S R & oy I9d g0 A Ua 98 weaql FHER |ed B A
=T g1 Uar e WX Aot 7 anfi-ard Ceffase W awar 7 A1 Rl | etet g P 3 aga Yfoeifie
ot feam 81 gl &I o 077 <4 gU U8 Hgl 8 6 U IR 30 ¥ H Sl Y4l HR W § 3R g
R oAl A S SOl el H TSl WS el 8] Suiey 9wl Bl WEl Bl Gud | g I qfel
ST =Y | GH BIE 4 DR Bl HEDHR T Y I8 Hel & (b I8 d1d & Yd D R R 78l
FEl off, T 3MMeW & AR W Fel N | I8 TP 98 & difaert R Yfeiie foa gis a1c @1 3l
3T e & 39 FF Bl ARG T 51 o1 T8 A b WBR o 30 FE & AR W FAT AT A1)
9 T AT U BIC 1 Sy & faun o1l 89 A & 6 A BIC & 59 QY B ATl ARDR
BN, Y8 AT IS & Fad H PN FA Sff & g A1 AMMSY 3R Yeb AR b IHaR ARBR

AT IR 1Y o e ke 9 Mgl I8 o/ &l 4 dier S| .. (@5aem)
IUE WRGA: I8 Y DIl T8l o

... (cgayr)

SAA YUAT TR : 3AAY VAT ATSAT Yo AWITE b A WRBR ATY 3R YT e 97 3 « b
o 19 & oS TRiET SR g # gier Smew| gag Wl KRG DR S 1 I8 AW Wad H Sl
o, 98 SO JOI TN & S H 40 G 7 AN IHR TSl IS & ©l... (Jaum)

ST, Ygaer wae Rig (demelt): 5% PR &9 H AT 2 A1 81 W AT Y 3R [aep! Hid &A1 Sgl
IS WEGA: Io forad # SrgAfa Al oY, @ o forlRaq # faam 87

... (cTaeT)

ITeA AEIGT: HUAT 98 Y| AT Y Bl H I3l Adhd o
... (cgayT)

IS WEIed: $B W Rebre H & Srg|
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. () [Z]

AT B 7 3R Tt wHEE WA (3R Uew PUR dWel):  SUTENeT SfY, 3R 31! AR 8, al
# o qrel drsdl g
JuTenet HEIGY : 379 45 Wgy, #Al Sff 8 e amed 2

. ()
2 a1 R dle= (aRW): Sutege S, QT B1 e QgL (@aET)
w@rReA 3R TRaR demor w3t (3 [em At 3ete): AN e § b e ot g gan B, fdd R
e &1 @ @ HRA, T H1 ¥ A1 W U™ Y &R S9S 918 ¥ 7B R A |
2 Joraw R area (HAqf): 7, A T8 Brm, Syl g6 W A Anfey ... ()
£ [ T Iee ;A © i H B B (aur)
<. vgde gae Rig (demelt): I Hewrd TE T UH AT I WS §, T AT ¥ @S 8§ a1
AT 3fUe! G TS .. (@)
ITEAY HEIGH : AT [ ANT 98 S1sY| Sl ©, Wl I q-al e aeiil| 37 ¥RE Ared St
qifert |
3t IRS Aed (AAQRT): Sureny ofl, [ ) 989 ® W@ o), fdee uRRRAfT g aar faue 19 A
ST Rl X1 <9 39 WY wEE ok @ ¥ T 21 # @E <@ g f5 o watem =mned g,
IFHT AT S BHAT AT &, IqH W Hel & b SARN Sl Ul Bl AT I8 MM AT 39 < &
TR-UME Al H A G UST B, WHR PIg AT (AbTel B, Sl 3TN §S @l & 4 died b1 HH
B | TISIY Bl WRBHR H B9 Ugel Ig DM (HAT B ASRATT H &A1 Yeb oIRI 1 {11 Wt H fam o,
IE BIs VAT A 910 181 Bl 3¢ IRBR A W} e & fh s R Thlcd BIs HRATS HRab, oI
SATHT § JuT B, T8 TS UZAN BT B HAT AT
3t e Rig aea @ SueeT JRIed, IS S 81 &, GUH-BIC B B 8 T8 AT 5l Ay
TH PT W ¢ [P S8 B A7 S G of 6 99 39N WRBR gt 7 ot &R 59 9 99T 916 3N
off AT AR PIcS-ITINS BHT HITTDT I HEDR Goral [ & AR Bl o7 &6 AN BT 37 AY, 89
3ueh! T U &9 & S| S WY 89 48l Ya T R ANl A Bl [ Sl Braal g4

* Not recorded
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i & el g ggf < ol i 9 iR I WRl & WY W @l 3@ R/ gaiad e
ﬁﬁ%,ﬁaﬁmﬁaﬁ%,%ﬁmﬂm#ﬁm%l@

g © ok s Wi W Tl 9gd AfIF A1 § =ad W gl o, offdhe WRBR o Wial 781 | fHa &
IEq AT G191 UST| 9 H G BT YU R a8 BT Yebd A1 €1 39 I9 37 &I TRal H gear
DI IIAT BTG | AT 3T FHI H dear PR fown fear o1l 5w 4 4@ & SR g d AT 7%
b Bl

SJUTEAE TEISH : 37T AU 1 FHIG DI |

i Jomraw RiE aeg ;I AR WHR & g o9 @ 797 91d B Tt g {5 Toen 89 & dasE
I, TSI HRYR U1 B @ qrase W AN Y@ W "R I 81 Ao el B R Yid AR | SAET A
I ¥ W T| ABIGY, THIIET 3 IR G W&l § dearn Tl AR | WHR & U™ U B HHI
TEl g1 agd SArel U1 AR W @H AT WIEr 8, Wffd ANl B g H o 7 <R Se 9@ W
TR & oy AR fam o <@ 2. (Faem)

IUTAL TEISA : BN BIR S, AT I3 Y| 39 F& H 39 R A A fen 8] Abell 8

. (arE)
IUTeAST ARG : U8 dNIBT Toid 8l 3T I Y |

. (arE)
2 Tr1 RiE die@ @ SUIe WEley, P IR BI9W W 9 Aol Bl bR 9dl 8 gl ol ¥ ok H
fopam, e, A9 €, 9 916 3R gW I WA 2| P @ WR W) 2 95 ¥ 39 vy W ¥4t g8
5 e @& aTeR SIS F$ @ §l WRBR Bl 3H MG DI W&l H dedr 1 @yl I8 9gd 1R
HAHAT & 3R G BIc 1 g8 Aifed § foan 81 s R 781, a1 IR U DIC gR1 e &7 & q1e
WRBR GRT $AD] AL T o1 &I T BRI 57 T g THR AHAT & 3R [l fawy o goie
DIC P IS M &, A ABR I AMCH H oIl 2l A PIC TWal &, [Hami & vt § Haal <ol
g, A ®% PR Y AIfed # e ol 21 I8 9gd THR Al 21 $/fay # aredr g 6 S o ws
el 8, S TREl § dedr @yl (aer)
IuTeast ARG : 37T AT 98 WY R AR w1 St 1 dre Qg

... (cgagm)

SHRI V. NARAYANASAMY : Your Leader has already spoken on the subject. Why do

you want to raise the issue again? ... (Interruptions)
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DR. M. THAMBIDURAI (KARUR): Sir, we also share the concern expressed by other
hon. Members on this issue. ... (Interruptions) The godown facilities are very poor. The
Food Corporation of India (FCI) is not in a position to preserve the food grains properly.
They are wasting them. Hence, the Supreme Court has directed the Government that the
food grains could be given to the poor people instead of wasting the same. This is a
welcome suggestion as the farmers are not able to get a remunerative price. It is high time
when harvest is taking place throughout the country.

Therefore, the FCI should come forward to procure rice, wheat and other products.
At the same time, whatever is there in the godowns has to be given free to the labourers
and other poor people. This is very important. I request the Government to concede this
request. ... (Interruptions)
JUTEAE HEGT : 3 AT §3 Y |

.. (orTE)

SHRI V. NARAYANASAMY : Everybody wants to speak on every issue.
(Interruptions) Do you not want the Minister to respond? ... (Interruptions)

Shri Ananth Kumar, every time you disturb the proceedings of the House. ...
(Interruptions) It is becoming your habit. ... (Interruptions) Unfortunately, you raise the

issue, and you do not want the Minister to respond. ... (Interruptions)

JUTEALT HEISH : 3T ANT 96 SU 3R A &I HRIA! T Qo |

... (Interruptions)
IUTEIE HEIGA: AT [ § ATy

... (cgagm)

it AT AFYER @ (@WM) : SUTEdE Heied, A8 ST YR vy 2l (@raur)

SHRI PAWAN KUMAR BANSAL : In a minute, they raise the matter and they want the
Minister to be present here. ... (Interruptions)

IUTEAY HEISH : §1! 3T T AT 96 S8y

.. (cgaym)
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SHRI V. NARAYANASAMY: It is very unfortunate that this is the attitude of the
BJP. ... (Interruptions)

2 9a HAR dqel: W, Y AT UIferdrie &1 7@l a1 % gl...(gaur) They are making a
mockery of the Parliament. @1 %=t t& fie # gioR &1 SMEN? ¥R, 39 9141 &1 S=F A@IA 1
form ... (@uM) U dds H a1d B © AR IqD 916 9 TS BIAR AR HAW & ... (Faum)
R ST Ul dhael IR AT AT 8, §9D Teldl a1 bRl 81 dredi ... (Faegr)

IUTEAE HEIGH 37U ANT §6 W18Y| HUAT MU | Ui A=Q| #AT St B 9 gl w1 Bred T8l

ERISIRYACIME CATIRY
... (cgagm)
SHRI V. NARAYANASAMY: Without giving a proper notice, everybody wants to

speak. Leaders of every political party want to speak. Are there no rules?

2 AT TG (WROT): SUTEAe Heed, TRl Dl o 3 1S [forarsy | @8R, g ul. iR uoie d o

ASTaTgy |.... (Sragm)

IS R ¢ AP gl 98 SMSY| YD a1 B WA T U A e &l HA O TS Bl 3
SEEJCICEICISIMECI RICCRTIRY
.. (o)

SHRI ARJUN CHARAN SETHI (BHADRAK): Mr. Deputy-Speaker, Sir, this issue has
been agitating the minds of the people not only today, but for quite a long time. The hon.
Supreme Court of India has given its direction much earlier. The hon. Minister of
Agriculture has already stated the Government would not distribute it free. This is
something unheard of. Today, with the hon. Supreme Court’s order, the matter has
become very clear. When you do not have enough storage facility and the food grains are
getting rotten in the open, then why should the Government behave in this manner? Why
should they not abide by the direction of the hon. Supreme Court? They should
immediately distribute those food grains.E
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I think the Government stands on prestige and it wants a confrontation with the
Supreme Court. This is very bad. They should immediately take steps and issue the food
grains to the eligible persons.

.. (oraE)
$ 9 ANTER W@ TRy, BS9 W 39 dN ¥ 9gd dR 991 g 21 U ¥, 293 & SR § dEl T
2... (c7agm)
IS ARG : oY vy & IR # q1 e 4 diferg| I fewmed T8 5l

.. (orTE)
S AR AREER W@ § S P IR H dIe] R8T gl 300 A T Wb B IR H WHR Bl IR 2
JI DI 7 3R faam & «ifeh Tade A1 R& &l ... (Fau) 899 d @4l 8 & qIe W, Tae B
A A IR =@l B B arg W TaHeE T T8l bR 8 8l A & T GHiH I B TR gl
g, S ATAR I YT B (9er)
SUTEHET WG : 377 TreT 7 Qg

. ()
S AW AAEER @ Sl AR ¥ 600 RIS Bl 8, TH QR T AN # qic ARAY| 39 b
& WY ofc #d HIAY| 3T & I DIC B 3SR & a6 HA A DA a4 @ Al el 3R &
RIS AN DY | Y YA H g Bl agd Hieerd ©l... (Fagr) H 37U AW A Ag bl Arsdl gl
IUTEET IS : MY 97 SISV STl S MY qifery |

. ()
ST, Y= R soTen (TSR Wifeq): Aeied, # S7Ud! 98d &=udle Bl § (P A J qrer & g
dTed & 2| BN A9l ® fF R & A W R 2 2 g a1 3 ) g 5 smre et |
gic a1 AT PR FADT BIg A 61 < 6! &l TAR T8 AAA 2 b WRHR Sa| § AR A
ERIG B JET T, W W | BRI TG AFA 2

JUTEAE WIS : AN Tle] YTe, 379 qifery]

.. (e

I HRISY : T 93 WISU| 3MMTh Jar 7 diel form 2 319 31y 96 8|
.. (e

IJUTEAe HEIGd : o] St & 3felrar fhdl Bt ard Reprs # &1 S|
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..(eaEm)
JUTEAE HESH : 37U | 93 QY| MU a1 ¥ v foram 2l

. ()
SIS WG : 37T 98 S8y aAre] off aret 3T 2

. ()
14.45 hrs.

The Lok Sabha then adjourned till Fifteen
of the Clock.

E

* Not recorded
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15.00 hrs.
The Lok Sabha re-assembled at Fifteen of the Clock.

(Dr. M. Thambidurai in the Chair)

SUBMISSIONS BY MEMBERS- Contd.

(ii) RE: Supreme court’s observation on free distribution of foodgrains among the
poor in the country

MR. CHAIRMAN : I request all the hon. Members to cooperate. It is a sensitive issue
which we are discussing. Many hon. Members have expressed their views. Now, two hon.
Members are left out — Shri Lalu and Shri Acharia. After that, the hon. Minister will reply.
Please cooperate with the Chair.

... (Interruptions)
MR. CHAIRMAN: Please cooperate; we will finish this issue.

... (Interruptions)
MR. CHAIRMAN: Let us finish this issue.

... (Interruptions)
MR. CHAIRMAN: Let him finish this; after that, we will take it up. Nothing will go on
record.

(Interruptions) ... ~
MR. CHAIRMAN: This is the last day of this Session. Please cooperate, if we want to
run the House. If every Member is taking this kind of attitude, we cannot do it. Please
cooperate with the Chair. Shri Lalu, please continue.

... (Interruptions)
MR. CHAIRMAN: Please take your seat. Please cooperate with the Chair.

... (Interruptions)

* Not recorded
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MR. CHAIRMAN: First let him speak. Let us first solve this issue. Please cooperate with
the Chair. All the Members cannot be given a chance. Only three hon. Members will be
given a chance. After that, the hon. Minister will reply.

... (Interruptions)
st o1 TWIE (WRUN):  |ERT ARIGY, <¥ H UER AT § g, =@iEd A7 S ISl B §ug fha
T B, SHBT Sfd WIRET T B & BRUT I8 TS & gl 396 IR H e b 9t AT e
IR fANYRHY GOIg & ABTell T B HFAIT ST 1 =<1 Sidcils g1 9o & JE9 Fedi 3 Sl
TV <@, SIS IR H Ro7p A f5ar g1 89 RN @1 o & gd6ig T8l B <A A1y | I8 99 & R
W B RG] B FAT 8] el @1 ST g3N © AT 91¢ Al B, F8l AN YW B AR qErE D DIR W

21 9 ®Had I UY, [ER sdrrg, SeN, 4o afed u.dTa =7 d@ gifad g1 . (cgaer)

MR. CHAIRMAN: Please do not disturb him. If you are serious, please listen to him.

... (Interruptions)

St AT TG ¢ SR B Ps od IWITAT B T B 3HH oI B 91 A8l B @ 2l I8 T dad
WRHR B gfcs g H e 81 98 Fara AFHR Sy 721 Sft & 9 So1 o afees =i 39
A Bl Beb-Pob  &F I olpR Tl o] fdaer g I8 a1d G| DI & A= H oflg Tg | ga
HIC F el & b Sl 3 Ml § TS BT &, 98 Q@R S TRdl § Wl gic I aie BT Aew fear
2. (e7aem)
MR. CHAIRMAN: Shri Lalu, please address the Chair. E
4 UPH-gAY IR 3l IS BT Farel T8 & 89 fiept i & €, 37Sl 9 S0k AR @ &
5 g forg T[S &1 SIS 8 AT T B

TeIey, fIER, IR Uew, BT & glald SiR Uold 9gf & A1 9e 37 21 You have
already said all this.

... (Interruptions)

2 AT, TS 2 MY BH AU a1 Aler AR | B A8 & (b AT BT SUTel 8l | oA B B
I 1 2 &, SR WA T gHE BIC IR R d9g| I8 99 F IS B, W9 §EE &
HST B, WK 39 WO § 7 of| IR A, A1ae Faraa? TRdl &F qien, T8 @1 TE vrel, gl I

AR AT T ... (STqerm)
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SHRI BASU DEB ACHARIA (BANKURA): Sir, it is a matter of grave concern that
one-fourth of the population goes to bed empty stomach.

MR. CHAIRMAN: We are discussing a serious matter. Please do not disturb.

SHRI BASU DEB ACHARIA : India is positioned among the 80 countries where the
largest number of starvation death is 68.... (Interruptions)

MR. CHAIRMAN: Acharia Ji, come to the point directly. Do not go into the details. Do
not take too much of the time of the House. You may briefly tell what do you want.
SHRI BASU DEB ACHARIA : When such a situation is prevailing in our country the
food grains are rotting. A large quantity of food grains is kept in godowns. When there
was a discussion in this House, we also demanded that the food grains should be
distributed and universalized Public Distribution System should be introduced in our
country. Subsidised food grains should be provided to the people.

MR. CHAIRMAN: Do not go into the details. You may talk about the rotting food grains.
SHRI BASU DEB ACHARIA : The Supreme Court has directed this Government, it is
rather a mandate, to distribute the food grains. Instead of allowing the food grains to rot,
the Government should distribute food grains among the poor and the hungry people free
of cost. This is our demand.

i dgwia WY (imaTe): FEIGy, 9¥ W H HS HRUNTH 3i1® AT & S Maw 8, I el o
gleld AR Solagid AIfedT 3R fiic Mifear 7 aarlt §l g9 fog ot A I Bic o 1 3ee
far 8, S AW BT UTel B BT BRI HAT SNt B | I8 H 3MYD AeYH A el Aredl gl At Wt
Py WE B TR IS F T, B U G Bl IFN T8 3] HE SN d16 A Bl S ofE H
ARy A, AERTE ¥ B3 STE IMURT MR, TG H M iR 39 Usal ft SR uew, fErR
ISR g8 S8 416 31 TR, 3l o Wit a8l g foan S =gy # R 9 @ iR W sy

AW ¥ WHR A Tg AN S| AT IR TR Aed 7 U IR Bl o7 |, (Taem)

weled, # ¥z feuis w=a1 dredr § {6 Us A1 4Si@ &1 Sl 40 @@ S d1ac] WS @ 8, 98

WRBR Bl oAl dleyl..(@aar) § I8 41 g & A IRE UaR Aled < J8 Hel A1 6 [
et o AR @ 8, TEHTA T8l Bl 8, I JMMfhad & FR HRATg HAI| § I8 g1 aredl g
5 I 39 S ad & SR BRAE B T§ AR IS RGN DI W Ao, Bl Ao, Ig 9
f&qts g1... (wagm)




31.08.2010 98

it vow Rig dem (RoFR): #2@ew, § aga TR Rvg &) &R ¥R ¥eq &1 e e @ g
AN RRfa, d9e & RIfa 3ot enie &1 T § 5 g B & dET W B B Bl gsdl Bl
T a el GEar R e (AR 2. (FagM) Sl 1 89N ¥ DI G g8 Tad & R
D1 AT, 98 DM UM DIC S He W A | Sar § 9 JE F S @ 8 6 59 <% Bl giF dIc ol
@%,Wﬁw@%lwﬁwwm@%lg

T 9 I8 © 5 4 ok st a1ed, 89 a1 el B 7EH 9 T $C & 96§l § AR @ a1
FT qAS, AHR A Bl 8 & @ g, oAb ITD bl 8 Pl HROT ATABIAETE &, SRwel gl o
AfIBER M 8 ST IR-gR AT gl F AU YSI B 91 $SS | BAST g9 @l AR 3G TS B
3 B IR Bl ...(FqgM) T9e AR USE & X A wWrr of <@ ® M e # wnn 9@ S

orr| ... (rag) SAH T figmd MS? .. (UIH™) SN A1 Bl dies B dHad 2l .. (FauT)

MR. CHAIRMAN : Nothing will go on record except the Minister’s speech.

(Interruptions) ... ~
THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): Mr. Chairman, Sir, I
have heard about this from television.
# o1 we ¢ BT difery |
3 IRE @R : Y Telifde W Rue @ &1 Hell 3R $o e difear & afaa «ff 991 el s
A DIC H M & dedR & IR H, 7S HRH & R H, TEaet s & ax 4§, Tivd Hef &
X # o fSfiem fQy, gema Ry, sifeaded f5d, 39 TRE @ 3Tl 3fel a1d g9t Il qadrs M5 #7
T 3T THR H STHR 9D BISel 3ex 9l DIC o QU 8, 8 Holae DR DI DN DI AR 4 b
X T DIC BT BT ATS T8l AT 8| § q&T P Hel aedl & (& I8 TR GUH DIC 81 AT 85
BIC B, g7 D5 A AT &, 7 @ T8 ¥ Toud Wl 39S Q- 3 OWEE & AFHE
TR 7 39 g § O v gIa Y § 99 R ft IR iRar ¥ e &ft 3R 78 A 99 R 39 W

S HeH IBM Bl AAIAHAT 8, 98 Had SSM Bl JIN 3 WBR Pl W, AR .. (ardg) But
without reading the authentic order, it will be improper on my part to brief this House as
anybody can claim that I have misled the House which I do not want. That is why, I am

going in depth and then I will submit... (Interruptions)

* Not recorded
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3t e TG : WS DI WIS Bl LA H @A ATy .. (FaEr)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ... *

15.13 hrs.
INDIAN MEDICINE CENTRAL COUNCIL
(AMENDMENT) BILL, 2010 — Contd.

SHRI P.C. CHACKO (THRISSUR): Sir, I rise to support the amendment moved by the
Minister of Health and Family Welfare to amend the Indian Medicine Central Council
Act, 1970.

This Bill is brought to this House to include the Tibetan medicine which is known
as the Sowa-Rigpa as part of the Indian medicine. It is said that this medical system,
which is unique, is treating the human beings not only for the external ailments but it
takes a holistic approach and probably that holistic approach will be very useful. Having
seen what was going on in this House just now, I feel that it is very appropriate that the
hon. Health Minister has introduced this system for making it a part of the Indian system
because the Sowa-Rigpa system is very good for treating people in a holistic manner.E
Some of our hon. Members lose their tempers and they behave in an unruly manner. It is
not that they want to behave like that. But unfortunately when some hon. Members walk
through isle of the House they gesticulate and shout at the House and sometimes we feel
as to what was happening to them. They are all very learned Members. They know how
to behave in the House. I am not blaming them... (Interruptions) There may be important
issues... (Interruptions)

2 W AT A (SIFRYR): ARGy, IE 9 W =4l 7 D, TSI B IR0 W 91 IR B

gl... (@raum)

SHRI ANANTH KUMAR (BANGALORE SOUTH): Sir, he cannot comment on the
conduct of the Members... (Interruptions)

SHRI P.C. CHACKO : They should not have any objection to what I am saying...

(Interruptions) 1 am speaking about this new medical system... (Interruptions)
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MR. CHAIRMAN : Please come to the point.

SHRI P.C. CHACKO : Sir, I am speaking about this new Tibetan medical system and 1
do not know as to why Shri Ananth Kumar is unnecessarily getting angry...
(Interruptions) The problem is that when the humans are treated with a particular system
of medicine, if that medical system is not holistic, then one will not get the desired results.
Today, in this country, the so called, modern medical systems like Allopathic is being
practised the maximum in the country. There are other systems of medicine as well, like
Unani, Siddha, Ayurveda, Homeopathy and others. These all form part of the Indian
Medicine Central Council. We are now including a new system.

Sir, 1 only said that when people are not having some kind of extraordinary
problems we need some new system of medicine for their treatment. That is what I said.
Here, we know how to behave in a society; we know how to behave in the House and we
know how to behave in the Parliament. The Parliament is always run on rules. Even they
know the rules of the game. When we are losing our control means a suitable treatment
is necessary. I am only saying that. This system of medicine... (Interruptions)
St g Tt (fafdem) : 99 wRiey, I8 ST IR ald %2 & A1 [l 8k W aId ©
g7...(agem)

SHRI P.C. CHACKO : Sir, I am not yielding to them. I want your protection...
(Interruptions) 1 am not yielding to her. She cannot speak now... (Interruptions) How
can she speak?... (Interruptions) 1 am not yielding to her... (Interruptions)

SAH FEAT WA 2 AT G [ WR a1t 8 © I 9™ & Hsde R dlcl 8 8, Ig R
27...(aum) Ift I8 Fede W A R 8 A1 39 dIAT /A gY g dede o fSaRdae fa

2l... (cgaer)

SHRI P.C. CHACKO : How can she speak now?... (Interruptions) Sir, you will have to
protect the interest of the Members... (Interruptions)

LA GO RIS ¢ (S IS SMSUARIRI W &l I8 & Al STl WINT Dl A AT SIG.... (@)
MR. CHAIRMAN: If anything unparliamentary is there that would be deleted.

SHRI P.C. CHACKO : This Bill was taken up for discussion. The Bill was presented by

the hon. Minister and when a Member has started speaking, how can anybody stand
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without observing any rules? They wan to de-rail this... (Interruptions) What is
happening? ... (Interruptions)
SHRIMATI SUSHMA SWARAJ : 1 have taken permission from the Chair...
(Interruptions)
MR. CHAIRMAN: Please take your seats.

... (Interruptions)
SHRI P.C. CHACKO : Sir, you have allowed me to speak... (Interruptions)
SHRIMATI SUSHMA SWARAJ : When the Chair allowed me, then only I spoke. I am
not ‘anybody’... (Interruptions)
SHRI P.C. CHACKO : Sir, the Leader of the Opposition cannot be allowed to speak like
this. [ am not yielding now... (Interruptions) E

Mr. Chairman Sir, [ am not yielding. You have allowed me to speak. She cannot

speak now.... (Interruptions)
MR. CHAIRMAN: Do not get emotional.

... (Interruptions)
MR. CHAIRMAN: I am on my legs. Please take your seats and listen to me.

... (Interruptions)
MR. CHAIRMAN: I request all the hon. Members to cooperate with the Chair as two
important Bills have to be passed before 4.15 p.m. Only 45 minutes are left now. The
Government wants to pass these two important Bills. So, kindly cooperate with the Chair.
Every Member has the right to speak. You may express your views and there is nothing
wrong in it. [ am not objecting to it. At the same time, other Members also may
cooperate with the Chair. If at all your feelings have been hurt, that will be taken care of
in the proceedings. I will see to it that if any unparliamentary expressions are there, they
are removed. Please co-operate with the Chair.

... (Interruptions)
SHRI P.C. CHACKO : Sir, after you have allowed me to speak, if any Member
encroaches into my time, then I would seek your protection.

MR. CHAIRMAN: I will give time for you. I will give you protection.
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SHRI P.C. CHACKO : Sir, please understand that it is a deliberate attempt to derail the
discussion in the House.... (Interruptions)

MR. CHAIRMAN: You may speak on the Bill, Shri Chacko.

SHRI P.C. CHACKO : We are discussing an issue on which there is no dispute. I only
said that when we are introducing this...... (Interruptions)

MR. CHAIRMAN : Please speak on the Bill.

SHRI P.C. CHACKO : Sir, this kind of interruption makes it very difficult for me to
express my views. [ am not mentioning about anybody. I am only saying that the
discussion may not be derailed as it happened now. Let me be allowed to complete my
speech. A deliberate attempt to derail the discussion should not be allowed.

An amendment to the Indian Medicine Central Council Act has become necessary.
This Government has been giving a lot of importance to the traditional medicine.
Ayurveda, Siddha, Yoga, Unani and all the traditional medicines are under a separate
Department of the Government of India. It is a contribution to this country by the UPA
Government and it is part of the whole thing. Now, AYUSH, a separate Department, is
being made and they are giving a lot of encouragement to the States and the various
systems of medicine to make it on a scientific basis.

India is a great country of 5000 years of history. We have our own systems of
medicine which are not seen in other parts of the country. The word ‘amchi’ means
superior to all. Amchi system of medicine is a system of medicine which is practiced in
the sub-Himalayan region. It is a Tibetan medicine. The hon. Minister for Health has
felt that the amchi system of medicine is suitable to be included Ehe Indian medicine.

I only casually suggested that whoever wants to have the benefit of this system can have
its benefit. That is all I said.

Indian Medical Council is now being constituted with members representing
different disciplines, like ayurveda, siddha and unani. In addition to that we want to have
a register of amchis. Amchis are the practitioners of the Tibetan medicine. At present we
have no system. Some people are not interested in making any system, but we want a

system. We want a system of registration of practitioners. In this Bill, it is said that a
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register will be maintained so that amchis’ names will be registered, so that it gets
systematised.

There is a great classical text of Tibetan medicine, that is Chatush Tantra. Chatush
Tantra was delivered by Bhagwan Buddha 2,500 years back. Then this Chatush Tantra
was enriched with various systems like Chinese medicine, Japanese medicine, etc. Now,
it has become a very effective tool in the hands of men. Today, we are faced with new
bacteria and diseases. The world is aghast at the spread of various diseases. Probably,
here in India we have an answer. In this Bill it is said that if the Indian systems of
medicines are given scientific basis, they can be propagated; research facilities can be
created; and medicines can be manufactured.

The Government of India is digitising the whole thing. People are trying to take
away India’s traditional knowledge. For example, I can cite the haldi issue. Some
scientific organisation in USA has taken the patent for Indian haldi. It was with great
difficulty that India fought and got it cancelled. So, we are digitising our information, the
entire ayurvedic medicine and the entire system of medicine. What are the medicines
available, what are the cures available, etc. are being digitised so that nobody takes away
from us our traditional knowledge.

Today, when the Tibetan system of medicine is made part of the Indian system of
medicine, it is getting the protection of the Indian Medical Council. Now, we are taking
the Tibetan medicine system. Tibetans are settled in various parts of the country. There
is a miracle cure. There are so many diseases which modern system of medicine is not
able to cure, but the Tibetan system of medicine offers a magical cure. To get this
popularised, to make this available to the common man, I would request the hon. Minister
to take steps through the National Rural Health Mission.

The National Rural Health Mission is giving money to these kinds of initiatives. I
come from a State where the State Government is hardly able to buy medicines for the
Primary Health Centres. Now, all the Primary Health Centres in the whole country are
being run with the money given through the National Rural Health Mission. Under this,

all these medicines should be made available in all the Primary Health Centres and in all
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the dispensaries. Not only the modern medicine or allopathic system of medicines but
also all other Indian systems of medicines should be made available. Then, people can
choose what they want. The NRHM is a very great Scheme run all over India, which is
now helping the State Governments to give effective treatment and preventive medicines
to the people

It is good that we are passing this Bill in this Parliament. We are legalising it. The
medicines should be made available through the NRHM in all the dispensaries.

Finally, it is the holistic approach to the human health is what we need. Today,
allopathic system treats the eye or the ear or the throat or the chest separately, but this so-
called specialisation is not a holistic approach. But the Indian system of medicine has got
a different approach, which is holistic towards the human health. So, that is the plus point.
When we are including the Tibetan system of amchi medicine in the great Indian
traditional system of medicine, we are going one step ahead.

I would like to congratulate the Minister. We all wanted that we should have an
opportunity to discuss the Indian Medical Council Bill in this House. Unfortunately we
could not discuss that Bill.E
That was also not the fault of the Government. The noisy scenes were created in the
House. We could not discuss the Medical Council of India Bill. We just passed it. But,
fortunately, the Indian system of medicines, at least, this Bill is being discussed in the
House.

Sir, with the disturbance created to derail the discussion in the House, I am happy
that this Bill is being discussed. I support this Bill. This Bill will give a sufficient

scientific basis.

MR. CHAIRMAN : Shri Shailendra Kumar. Please conclude within two minutes. We
have to conclude the discussion on this Bill by 3.45 p.m. Then, we have to take up the

second Bill. So, please try to be very brief.
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A delg HAR (BT : A QU FEled, 301 g3 AR Rifbad =g aRug (W)
fae—re, 2010 WR Ao @1 sraER o, swd forg # uepT MWK g1 I8 91d 9 © b dad &l
FHIHI THT WA 3Tl & 3R 8 IR AR @l ShIeid! | WG §all 81 9@ 8A dlo & foly @S
gU B qI B dfew &1 T 2 6 BH wHy W qIfelgl P W HH AW BH (U I bedl Dl A
QY| B9 98 a1 Ped & d1e 8 do7 AR Igd Wiera # arell|

ey, Afdhd R & IR # AT W WA S U e <R oy, S W 98 gt
3R T D 16 T fe1 & AT & A 39 Fed | AT STl dd JA UG B AN I
AR 2 Sied & a1 PEl &l I8 b € 6 U A v Bl f[Aepel fagw 8 fhan siiR
3T I HEATH DI A W P AU HH | A SIS @1 8l A TG 98d & urei ugh
gl 8 9% <@l WY A1 Sdfed iR AT & Wi & A 9ga W wfass fafewn € R
TR FHIRAT BT T BT &1 $UH MUY Uh a1d del &, BRAfhedd &I Sig fafbeay
& W S| $9H PV U TR B, SR ANl Bl 98T Jehdl | 9 H M fF A v v 8?
59 oIl &1 U TP F MU SHH YA hAT §, 9 3R 3R WRel B dl 89 NN ®l GHsH H
9gq T oIl THAH AT FafhedTer QX o¥ H Gl &l I8 TN I sareErs H W gl [wraiy
qEIed, § Ay WAL O W # ORer A A B AT gl @ R i Rifeeare 8 sl
IR 9ga ¥ 8, 9ga ©RE ©l a8 A0Sl & WIS o Il 81 TSl | AT q@redi H Al B
foeara g1 gafoy SEi-oet W Afewa R a1 fafecied go g7 € 99 W ey fa9y e o
HI SR Tl D AA-T THH TGS fafhcas o 39H 91 del W gl 98 9@ R aHm
STE-gfeal &1 T gom ®, ol Bt 1 AW fora, srigen, N F WY, Iq B Th, YA A S
T ST | UG S 8, A S Wel Bl @ Sl SHIdl § OBl 8, 39 dgd Al qarsdi gdr
IMdfesd qargal gt € 3R qHM SRal # ST oW BT B U & <aT §, UH & Wi B, UH &
SE-gE ¥ et o et T # WA Brar g1 # argm 6 iy ey e # gwen ff e
PR, Sgi-orel 4l A UG B Afshe Fifpcre, #Aiedha R AT T9H TTdhiae afben o

g, oS WSy AT # W 9ga Ui e & S S SSi-giedl 9§, d1ex} ¥, uRkEl o
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3T 2, B9 39T GHAT SR 8, offh WK MY JAT ¥ Hlcd, a1 89 SUHT fRg ol | 3= qral
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MR. CHAIRMAN: Hon. Members, I want to make one important announcement in the
House. We want to conclude the discussion on this Bill in another 15 minutes because
the time allotted for this Bill is over as only one hour time was allotted. Anyhow, we will
continue to discuss this Bill for another 15 minutes. Therefore, hon. Members who want
to lay their speeches can lay their speeches on the Table now and other hon. Members

can speak very briefly for about two minutes each.
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E]

it faorm segR RiE (FiRQR): 9vfa weiey, e afewa oo aefya (srisHe) fiar i @e
3T B, AH Rim W ggan T ® - f4 ofik drar Rurl ek # ua wead € - “The contents of
the bottle has to be seen, not the level.” R &= QST a1 1 MY fhet 99 =g NfY, Farer
39 9 R 2 {5 s Sefiel &1 o 21 YRaay § Afeqs & foru o9 9o Rad &) &1 91 T8 2
R afSaeeE, eiisiic M ¥ &M F8l a9ar| o’ e difery, ®is ot aafed erudrar | 7
BRIl & ARSHT @TEAr & F A ARl 8, Sfd dP Sb! o R Red T BNl g9d o9
HISIA a7 S, HISAA BT S, ST BRI AT MY, HFET B[ AT ART GHUT BT | Al
ST @ fofg #fSHT BT a1 ool Thel | S =AMLY, A el b foread ot &1 1 feATery § gy 3R
SS-gET @1 Wlifog| # fFaeT SR dredr § B 59 WS W vae 99, S99 W RA™ Bl PR 39 W)
HiRTwel A< & <MY a1 399 989 A 07 © 3R I8 1 W1 98 Fhal o

v, 47 wiferarie # orgwa b fb &R R 20-25 srsic 3R 25-30 vae, there should

be family planning in respect of all these amendments, Acts and legislations! MY WBHR
Bl R &l IR AT F Tl T8l A1 A1y, Afdedwar 910 Hieql H $9 HSHT I FHIT o

AR §, U [UIC DA AT8dl §, offh R & A | FE # HEl 2l

MR. CHAIRMAN : Those hon. Members who have written speeches with them can lay
their speeches on the Table of the House.
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"DR. KIRIT PREMJIBHAI SOLANKI : I want to express my views on this topic.

IMCCA 1970

regulating educational standard of

Ayurveda

Sidda

Unani systems

Maintenance of register

Approved medical practioners

Said members are elected from practitioners of said pathics enrolled in state
registers.

- From practitioners of said pathies enrolled in state registers.
- From universities having faculties of Departments
- Nominated from Central Government.
I welcome the inclusion of “Sowa-Rigpa” system of medicine.

This medicine is practiced in the sub Himalayan region. It is an important system
of “Indian medicine” & practitioner be enrolled in Register.
- Sabhapati Mahoday, I would like the draw the attention of entire country through you
& this august house regarding very high faith and effective importance of different sort of
Indian Medicine system.
- Of course allopathic system is quick and effective pathy but the same time Indian
system of medicine is very effective and curative Ayurveda is one of the most ancient
treatment modality with goes upto the root cause and curative also. I demand to establish
and develop it more.
- Moreover, I strongly demand through you to include the most ancient, oldest and
effective system of medicines i.e. Yoga & Naturopathy to include in this bill. Yoga is
very much effective Indian medical system. It cures Diabetes, Heart Disease,
Hypertension, Depression, Relaxes stress, obesity, Rheumatism etc.

- I want to bring the amendment of introduction of these two Indian system of medicines.

* Speech was laid on the Table



31.08.2010 109

- It is widely practiced in our country and throughout the World also. It is holistic
medicine and should be included in it.
- Regarding amendment of section 9, the central council shall constitute from amongs its
members:

e A Committee for Ayurveda

e A Committee for Sidda

e A Committee for Unani

e A Committee for Sowa Rigpa.

I would like to add, members from
- Yoga
- Naturophay and
- Members from Lok Sabha and Rajya Sabha

- I again support this bill and make the proposed amendment shall be included.



31.08.2010 110

"SHRI PRATAP SINGH BAJWA (GURDASPUR): 1 support the Indian Medicine
Central Council (Amendment) Bill, 2010 which seeks to amend the Indian Medicine
Central Council Act, 1970, which created a Central Council to regulate ayurveda, siddha,
and unani medicine, set minimum standards for education and maintain a register of all
practitioners in these fields.

The present Bill seeks to include the Sowa-Rigpa system of medicine, which is
akin to Ayurveda, practiced in the sub-Himalayan region within the definition of Indian
medicine.

The proposed amendments to various provisions of the above said Act are required
in order to legalize Sowa-Rigpa as a system of Indian Medicine. This will also enable the
protection and preservation of this ancient system of medicine and will help its
propagation and development.

There is no doubt that the recognition of the Sowa-Rigpa system of Indian
Medicine will also lead to the setting up of a regulatory mechanism in the field of its
education and practice.

Coming to the provisions of the Bill, as stated in the Report of the Standing
Committee on Health and Family Welfare lack of proper records regarding the number of
Amchis, both traditionally trained and those who are institutionally trained gives rise to
ambiguity in determining the allocation of seats in the Central Council.

Here certain questions arise

e Have any qualifications and educational standards been prescribed for such
practitioners?

e Where from would they get the recognition and certified that they are qualified
practitioners of this Sowa-Rigpa system?

e Do we have any recognized institution or association which is recognized by the

Central Government to issue certificates to them?

* Speech was laid on the Table
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In case of traditionally trained Amchis, they do not carry any formal degree to be

registered in State Registers of Indian Medicine in any of the States.

e How would such practitioners be registered in the State Register?

e Second, and the most important question is, when they are not registered in the
State Register or the Central Register, will they be allowed to practice anywhere in
India? Is a persons having no qualification as prescribed under the provisions of
the Act, 1970, I am talking about traditionally trained Amchis, can be held to be
qualified and entitled to practice anywhere in the State or in the country? The

present Bill is silent on these questions.

There are some court judgments to the effect that unless the persons possesses the
qualification as prescribed in Schedule II, III and IV of the Act, 1970, he cannot claim
any right to practice any medical science and mere registration in any State Register is of
no consequence. Hence, the above issue needs to be addressed while framing the rules or
by carrying out amendments in the rules at the appropriate places.

The Standing Committee suggested that the representation of Central University of
Tibetan Studies at Sarnath, which was accredited by the National Assessment and
Accreditation Council with five-stars, the highest grading for quality assurance, should be
considered. I am also in favour of it and I request the Government to examine the same.

There is also an urgent need for a survey for assessing the exact number of
traditional Sowa-Rigpa practitioners and professionally trained practitioners in the
country. This is all the more required when we are giving statutory recognition to this
system.

After the grant of statutory recognition, I am sure, the Government would take
necessary steps in respect of having a uniform standard syllabus for different courses,
duly certified and recognized by the appropriate authority.

Before, 1 conclude, I am pained to refer to the recent controversy over

homoepahty in Britain where in some people wanted it to be banned as they alleged that
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it is not based on scientific principles or recognized standards. I want the Government to
ensure that the ingredients and composition of the Sowa Rigpa medicines should be
properly tested in a transparent manner, and the composition and labeling of the Sowa
Rigpa medicines should be made mandatory so that nobody would raise fingers at these

very old and valuable system of medicines or about their efficacy.



31.08.2010 113

M AT A HedA (FFRER): IO AR, U H O AElie iR Ariie gRadd 9ed ® E
SU Ed g 9Hd DI AN 2 6 g9d dees g a1feyl g9H | dengd g1 7 wwsar of f s
ot qergR g St dieivl, I8 SAfdaa €, 1 W 81 A1 ga 8 Y| s e T8 el fae
A e Bl A H g - A fell vl © wE w®OgAET e ar g Ror e @ S| A
S 3 off <t 6 S weg ©1 HE Q91 A1 T 2 5 9@ Wt a1 Aar A1 ‘SR & g aet
A B TH B RE & § S et on, Swe wT w A o @ & a1 99 S UE 8
T g, T UG @ 2l B U8 9vY T 9eE © fP o oieh At ‘of @ g ok =Y ar
T B, US U& &1 AN 78 2l ... (S39um)

WRA IR IRAR FHeamr w31 (37t [ &t eTE): H RS 916 H Yol 7 SIS, Hifh 9gd AR
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B SR ‘TS’ 9T g9 TSdS AT 2| AT US H el g8 © AT MR H oAl gs ol BE 1 g
TR 39 of AR | A1 S=i9 dal fh I8 3 8 B SHIE @l Bl U9l § @R’ Us ‘U, offhd
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Ig 91 el & fb g9 T8 WRERNIG SUAR Bidl %6l &1 56 gl Yeiiell ugfd o1 Sarer fadr &
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Ps AR & I BT Aa« HRAT TAT AT| I TS SYAR BT AT 3R PIs ATSS shde Wl T8l aral
oAT| A I HM TR 32 &, § 39 {1y 3MUP! 9978 iR g=yarg <l gl Afhd & oM 8 ad &
el g b g UR STET S oA 1| §9e [l 3fTuehl Gl Il H by fqwdfderead we
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TP BIR BIS  BUY &F TIREd] Uaasiy ArorT § g3 BT YA BN | 39 g1 I1ey, dfeh Th
EOR BRI v0d & Y fdd ¢, @ a8 ft &xAr =l

IR, a4 2007-08, 2008-09 37X 2009-10 ¥ MU AT Bl I [T FerIdl & 2, ITH
IR G & PV U HAe@yUl I ©, S8 UBTS, S 3R 980 STal HISHTd Wicd &, a8l 3MaT g
S Y T, JvaTerd & oy f&an &, Afdes gur siiverery & forg 781 faam g1 I ad # v
&I H ST aTedl g b Wi gaqueier IR AT 5 o 9ui § & 991 fen § 3R A @i
TSR TR STel O fo 21 319 IRREe T8 BT IR-aR SIRT &1 %61 8, -Te) al 3 Ugdx adral
% 37 AT ast # e R I e TaRAUSeR ST AT, A AT 99T A Wi YRS 1R
& 21§ weT arear g P omu 39 Ry Y| @ Taauser ok oe W) S1eT @4l 8 amfeg|

T H, § TP I1d HEdR AUA I1d THIG BT b M0 39 e+ # ffecas ar mae
¥ BT JANT fhar 81 g9 I8l de1 v 9gd yaferd | 37 SaeR W dl ol rqare fafbeas gl
34l ! W 98 TGl Jdferd el 21 3R AU $HH I UG Dl AMHS R Wb, Al 99 R faar
HRAT AMRY| 3B A1I-I1 favafaeney ik g R SU1el W BT a1y |

MR. CHAIRMAN : The Minister has to reply at 3.45 p.m. So, please be very brief.
I request all those Members who have prepared speeches to lay them on the Table

of the House.
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*SHRI PREM DAS RAI (SIKKIM): The amendment to the Indian Medicine Central
Council (Amendment) Bill, 2010. We are grateful that the Tibetan system of medicine
has been given due importance. Our party the Sikkim Democratic Front has constantly
suggested preservation of Tibetan amchis in our State of Sikkim. We are happy that it
gets national recognition through this amendment. With these words, I end my speech in

support of this significant amendment.

*Speech was laid on the Table
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*sft o= A g (SRmEEt): ' S aiews dAgd FIefid srsHe f[dd 2010 H1 H wwlA dwar
T MY fawm & oiaia amyds, greamuell, Jarn, Rl AT qen widfae fafeear & e e |t
Rt &1 wffea fear s grarfaa 8 et § @i wwar g1 599 g9k oA fafeen ug
B AT e & 21 W Ig BT IA fhar S Arfey | W} geia © f6 AR d wiicd @ aQr,

IATET @I B ATYH UM q1g S anfeg | § et 1 qHeT &_ar gl

ap

*Speech was laid on the Table
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DR. RATNA DE (HOOGHLY): Mr. Chairman, Sir, at the outset I would like to thank
you for the opportunity given to me to speak on the Indian Medicine Central Council
(Amendment) Bill, 2010. This Bill is brought before this House for propagation and
development of ancient systems of Indian medicine.

Sir, India is a vast nation. It has been the home to the ancient Indus Valley
Civilization and a region of historic trade routes and vast empires. Indian Sub-Continet
was identified with its commercial and cultural wealth. Health and spirituality are
inseparable and together they reveal the true origin of any sickness.

The art of healing is, therefore, a dimension of secret. The system of medicine
referred to as Sowa-Rigpa is practised in many countries today. The four medical tantras,
which were originally in Sanskrit text, were unanimously considered to be the basic word
of Sowa-Rigpa. It is based on the great principles of Buddhism and provides a
comprehensive way of understanding the universe, men and his sickness. Buddhism itself
is at the heart of Bhutanese and Tibetan medical traditions. Chakpuri Medical School
became a famous centre of healing at Lhasa. Sowa-Rigpa is one of the oldest surviving
Indian systems of medicine in the world. It is most popular in the Sub-Himalayan
territories. It is an ancient and traditional healing system. It is set to become the seventh
system of medicine to be recognized by the Ministry of Health and Family Welfare. It is
now bestowed with legal status. This recognition given to Sowa-Rigpa would help to start
a mechanism to regulate the education in the Himalayan region. It is a welcome step. |
can say that better late than never.

MR. CHAIRMAN : The Minister is going to reply. Please conclude now.
DR. RATNA DE : Sir, I am concluding.

Sir, Sowa-Rigpa has, so far, been neglected in the medical system though it is not
only practised in Sub-Himalayan territories but it is also a popular medicine adopted by
everyone. I firmly believe that Sowa-Rigpa would become more popular among the poor
and downtrodden as it would be affordable. I hope the Government would make efforts to
dispense Sowa-Rigpa at cheap rates so that its benefits would reach large sections of the

society in India.E
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WEthe passage of this Bill, the mankind in general will have another choice for
the treatment of their ailments. Western medicine commonly known as Allopathic
medicine is becoming more and more costly.

MR. CHAIRMAN : It is all known, Madam. Please conclude now.

DR. RATNA DE : Day by day, these allopathic medicines are becoming costlier. Poor
people will get a chance to use these traditional medicines. In such a disturbing scenario,
Sowa-Rigpa has come as a breath of fresh air. I welcome this Bill and I support this Bill.
I request the hon. Minister for allocation and disbursement of sufficient funds for the
development and research associated with Sowa-Rigpa.

MR. CHAIRMAN: Nothing more will go on record.

(Interruptions) ... ~

* Not recorded
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*SHRI S. SEMMALAI (SALEM): Sowa-Rigpa is a traditional system of medicine
practiced in the Himalayan Region namely Sikkim, Arunachal Pradesh, Darjeeling,
Ladakh and Lahul & Spiti Areas of Himachal Pradesh.

It is similar to Ayurveda System of medicine.

Through inclusion of Sowa-Rigpa system of medicine in the ACT, legal
recognition to this system will be accorded.

This provision will lead to protection of preservation of ancient system of
medicine. [ welcome it.

At this juncture, I bring to the attention of honourable Health Minister, that is well
known, but defying a solution for long I mean quacks and practice by unqualified persons.

This problem persists across the country and the gullible public falling a prey to
quacks is not uncommon.

It is the obligation of the States and Centre to protect the Public health of the
citizens and regulate medical practitioners under article 74 read with entry 6 & 26 of
State list/ Concurrent list respectively of the 7™ schedule of the constitution.

The innumerable of complaints received from the well informed public about the
harm being done by the quacks on the general health of the patients needs to be looked
into.

I feel it is high time the Centre/ State Governments take suitable steps to curb the
menace.

Stringent Punishment to those practicing medicine/ and all those for making tall
spurious claims of curing incurable diseases through false advertisements etc. should be
awarded.

Suitable legislation must be brought in.

* Speech was laid on the Table
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I am sure the traditional system of medicine including Sowa-Rigpa having greater
patronage from the public will be suitably regulated by the Centre and Central Council of

Indian Medicine will discharge its duties perfectly.
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*sfoelt Srsfies wea (wRwn): wRd & fafeer uReg ugar 1933 & wrRaw fufeer uReg
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"‘DR. TARUN MANDAL (JAYNAGAR): I like to put a caution before the Health
Ministry that to bring forth traditional practices of healing like “amchi” or sowa is good
for evaluation, research and application but to put blind faith on a Rigpa system as
because it is ancient and used by a substantial section of people is bad. A great leader
and revolutionary Mao-Tse-Tung to utilize Chinese traditional and age old medical
practices for the people like Acupuncture and Moxibustion said, Weed through the past
to bring forth the new, let the ancient serve the present”. And on that philosophy
evaluating those ancient methods of healing China helped modern medical science with
acupuncture Anesthesia and other remedies.

I am not against inclusion of and control of Sowa-Rigpa system by Indian
Medicine Central Council but the scientific experiments and research to establish its
credentials by evidence may be inadequate before the medical profession and scientific
world to accept it.

Reasons should take the position of authority was said by Stuart Mill, a western
renaissance, philosopher and no superstition, emotion, belief or faith should prevail to
determine truth. India, China, Egypt, Greece and Babylon were great historical centres of
development of medicines and healing and today’s modern medicine took shape
extracting goods from all such past resources co-coordinating and assimilating them on
scientific facts and findings. That does not mean modern medicine or modern form of
AYUSH have no ills and negative points. Side effects on toxic effects are there. But these
have been based on modern Anatomy, Physiology, Bio-chemistry, Pathology,
Microbiology, Psychology etc. As far as I know Sowa-Rigpa has not accepted these
fundamental facets of knowledge of human body and mind.

If it accepts these like modern form of Ayurveda, Siddha, Unani, Homeopathy had
adopted and made scientific their methods of examination and attitude the whole country

will accept it beyond sub-himalayan areas. I do not know how only by "Seeing tongue,

* Speech was laid on the Table
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physicians mainly traditional, detect diseases and treat patients. Let it be based on basic

sciences. Let its inclusion in Council initiate evaluation of the system.
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*SHRI SANJAY BHOI (BARGARH): I support the Indian Medicine Central
Council(Amendment) Bill, 2010. This will not only provide a big solution to cure the
fatal ailments but help poor and needy patients to get medicines at a cheaper price. Also
the Tibetan system of medicine does not have any side-effects to the human body as
many allopathic medicines have. So I congratulate the Hon’ble Minister for Health and

family welfare to introduce this bill.

* Speech was laid on the Table
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"SHRI S. R. JEYADURAI (THOOTHUKKUDI): Mr. Chairman, Sir, I thank the Chair
for giving me an opportunity to participate in this discussion on the Indian Medicine
Central Council (Amendment) Bill, 2010, on behalf of DMK.

This Bill, with a limited purpose, seeks to amend the Indian Medicine Central
Council Act, 1970, by way of including Sowa-Rigpa, the traditional medicine system
practiced in Jammu and Kashmir, Sikkim and the Himalayan region in the Indian
medicine system, giving recognition and importance. I appreciate the effort on the part of
the United Progressive Alliance Government endeavouring to popularize the Sowa-Rigpa
system of medicine popular in the Sub-Himalayan region. This amendment will bring the
practitioners of this medicine system to come under the law and carry out their practice
independently rendering their medical service to the community. As these medical
practitioners would be registered, it will ensure the public to get a devoted service while
paving way for taking this medicine system throughout the country.

By this amendment, this medicine system practiced by our ancestors is being
protected. This will give rise to manufacture of medicine under this system giving a boost
to its sale in the open market in a big way. This will add pep to public health.

Today, more than 50 per cent of those who have crossed the age of 50 are taking
some medicine or the other. Now, the world population is moving towards traditional
medicine system and herbal medicines. This revisit has been made possible because they
become part of our natural daily life without giving rise to side effects and rendering
complete cure with a holistic approach.

At this juncture, I would like to put forth certain suggestions. Tamil Nadu ranks
ahead of many other States in providing public health facilities with both modern and
ancient systems of medicine. The Government there in Tamil Nadu headed by our leader
Dr. Kalaignar Karunanidhi promotes healthcare in an efficient manner.

In order to promote Siddha medicine system, tax exemption has been extended to

Siddha medicines. Even in Primary Health Centres, the trained and graduate practitioners

* English translation of the speech originally delivered in Tamil
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of Indian systems of medicine, like Siddha, Ayurveda, Yoga, Unani, have been deployed
and the Government of Tamil Nadu has ensured the availability of these medicines free
of cost.

Siddha medicine system, which is at least 6,000 years old, cures effectively
diseases that affect liver, lung, skin, uterus and also the knee-joint problem like arthritis.
Three years back, when the Chickungunya viral disease was spreading and causing joint
pains, it was found out that Siddha medicines could effectively control it using nila
vembu and thirukadugu choornam.

Hence, I would like to urge upon the Government that there is a need to spread
this medicine system to other States also encouraging research and development. In order
to help the Government of Tamil Nadu to provide infrastructure facility for Siddha
medicine system in all the Government Hospitals and Primary Health Centres, the Centre
must allocate more funds.

All our Indian systems of medicine must be taken to all the States and they must
be encouraged. In the same way in which Dr. Kalaignar led Government of Tamil Nadu
1s promoting and extending tax exemption, all other systems of medicine, like Ayurveda,
Unani and Sowa-Rigpa along with Siddha must get tax exemption in all the States.

Further research on them must be carried out in identifying the effectiveness of
certain medicines on certain diseases and they must get more of Central assistance to be
promoted throughout the country.

More of CGHS Dispensaries must be set up with practitioners and medicines in
other Indian Systems of Medicine throughout the country.

It must also be ensured that these medicines are available to the needy people
easily and at an affordable cost, if not free of cost.

I am putting forth these suggestions and requests while lauding the efforts of the
UPA Government to promote traditional systems of medicine.

With this, I conclude.
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*st oA W duae (flemR):  wEey, § Sfeud Afsha dgd defe swisde fdd 2010 #
f=ifere geia IR RAT =TEdn gl

# IORAT A AT | IORA H ARGl Wic agd AT H Ud -7 b & B
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YRR gl § U WTdhfad ARSRIT &1 HIiR 2y 81 9 |
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ST, Ygaw yae R (dumett): 9Wfd welew, #@E SN A sreeT &M fhar © 6 war-fw S e
frfrc & g g8 o, ol 9% 9@ g3 o, 99 S9 fAdus # deR 9@ &1 guR fHar T 2| |-
R WM g & 99T ¥ Y gs AN Siad 99 A o7 [FENR 9| Sitas de @) @ a@ ke 9
AR AT AR IASAR TF el g |

AEIey, 3l foed o, Hferr ¥, e ¥, SuM |, U # 3R g <=M A Aa-Rear ughd
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A §€ @ T A SH IR 4 U JT g 3R g€ @ 999 ¥ o I8 Y& gs A o <=l
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iR o7 W SHHT Iooikd Bl 2] < & ST BFRI § I9d] Bl Sl IYIG YIS 8, SH AP
7 2 ok 99 9 391 T 2l arg, fi, &% 9 49 N & Fad MR Bl gl IR a9 § fh -
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dEr Bl T g Rigld © wRe e &1 S ok 9 < 7 afteerg A RiEr g1 ava e
FN A IAD! YA B 2, 98 Wl 3MYde A FHed-Serd! Ugid gl S9H W SI-q¢ §R1 gar gt
&1 39 Aol # = gAY SATET YaRUIC R el &

IR A SN W SmE ¥ Il # Sei-otel wiee € a8t myde Ifafed B anfRyl =i
e A g &1 A IFEfES 8 &R Aar-Rear &1 9 81 anfeel e ongde A or™ue # iR
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B Agae ¥, <2 Ffeear # ok wrar-Rear § 7€ w1 2 18 off 6 s srgRie e gl gferg
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"SHRI AMARNATH PRADHAN (SAMBALPUR): I support this Bill. This system of
medicine has come from Buddhist “Ashtangayoga”. Particularly Tibetian and Himalayan
region people use these medicines and are cured from various ailments. Juse is equally

important. Hence in this juncture I support this Bill.

* Speech was laid on the Table
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"SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : I rise to support the
Indian Medicine Central Council (Amendment) Bill, 2010.

Since bygone era, different kinds of medical treatments are in vogue in our
country. The Government gave sanction to Ayurveda, Siddha, Unani and other methods
in the Indian Medicine Central Council Act 1970. The doctors treating and healing
patients with these methods were given recognition and they were given the rights to treat
patients.

Besides in the Sub-Himalayan region and Ladakh ancient healing procedures are
used which are called Sowarigpa. The doctors using such methods are known as Aamchi.

Through this Amendment Bill, 2010, these doctors will get legal recognition and
registration. They will also be given grants by the Government. The ordinary people of
the country will receive Government — aided treatment. Government dispensaries will be
opened and the license of drug manufacturing will also be given. The Aamchi doctors
will be able to heal the common people.

In the Central Council that is to be set up, the following branches will be there —

1. A Committee for Ayurveda
2. A Committee for Siddha

3. A Committee for Unani

4. A Committee for Sowarigpa

I think the Government should promote research in these ancient Indian medical
treatments.  From various herbs, in early days, medicines were prepared. So more
modern research is required today.

Thus I urge upon the Government to take steps to give a boost to the Indian

medical system. Thank you.

* English translation of the speech laid on the Table originally in Bengali.
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"SHRI NILESH NARAYAN RANE (RATNAGIRI-SINDHUDURG): I support this Bill
‘The Indian Medicine Central Council (Amendment) Bill, 2010. The Tibetian System of
medicine which is used in Himalayan and Tibetan region to cure many ailment. This
system of medicine has become very popular and useful than allopathic medicines.
Moreover it does not have any side-effects and the price or cost of these medicines are in

the reach of common man. Hence I give my heartfelt congratulations to introduce this bill.

* Speech was laid on the Table
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i Fal &1 G el AT $AGY A d-d9 gema gl Quality and standardization of

medicine should be done. Composition of the medicine shall be indicated in the label.
Secondly, there should be scientific evaluation rather than relying on anecdotes.
Basic science of modern medicine should be incorporated in the syllabus.
Thirdly, there should be financial help and scholarship for the poorer sections of

the people to study this system of medicine. Otherwise, instead of being beneficial it

would be dangerous for the people. #1318 & & A 39 UEcH R AFHRI H31 S &9 <
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"SHRI B. MAHTAB (CUTTACK): Inspite of the spectacular advances made by the
system of modern/allopathic medicines, the alternative or traditional systems of medicine
currently serve the health care needs of a large population in the world.

In India, this indigenous medicinal system comprises of different components,
namely, Ayurveda, Yoga and Naturopathy, Unani and Sidha systems. These ancient
systems of medicine which are a treasure house of knowledge for both preventive and
curative healthy care are embedded in Indian culture well before the advent of Allopathic
system of medicines and have continued to be an integral and significant part of our
society. They are officially recognized, codified and well documented. However, its
growth and development has not been an encouraging as it should be. Various problems
and constraints are affecting the growth of Indian systems of medicines — neglect of
Government, abuse of system by unscrupulous practitioners, ad-hoc growth, poor
resources and allocation and neglect of basic research.

What is the total percentage of Health Budget of the Government and what is the
percentage of AYUSH in the Health Budget? The Budget allocation in China in
proportion to their population is much more. When China is exporting hugely, why can
we not do it? What steps are we taking?

The Indian Medicine Central Council Act, 1970 provides for constitution of a
Central Council of Indian Medicine for regulating of educational standards of Ayurveda,
Siddha and Unani systems of medicine and the maintenance of Register containing names
of approved Medical Practitioners of the Central Council of Indian Medicines.

We are told that the government in May has decided to set up a Pharmacopoeia
commission at a cost of Rs.14 crore for developing indigenous medicines with the aim of
raising the country’s share in the $ 62 billion global herbal drug market. Of this, China’s
share was $ 19 billion and India has a meager share of $ 1 billion in global trade. There
are 1,000 kinds of drugs and an equal number of compound formulations. When cost of

modern health care drugs is increasing and demand for herbal medicines is also

* Speech was laid on the Table
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increasing, I would urge the Government to set standards for drugs in the Ayurveda,
Siddha, Unani medical systems. This Commission should develop standards and quality
specifications of identity and strength of raw materials as well. There is need to maintain
a national depository that would provide authentic reference of the raw materials.

The Pharmacopoeia Commission should ensure quality, safety and efficacy of the
drugs available in the public. This may help in undertaking collaborative research and
standardization work with reputed Government and private universities and research
organization like Council of Scientific and Industrikal Research, Indian Council of
Medical Research, Indian Council of Agricultural Research at national level and World
Health Organisation, Food and Agricultural Organisation and US Food and drug
Administration, etc. at international level.

This Bill is specifically brought to this House to include Sowa Rigpa within the
ambit of the Indian Medical system. It is practiced in the sub-Himalayan region along
with Tibet, Mongolia, Japan and some other countries. This Bill seeks to include
registered practitioners of Sow-Rigpa in the Indian Medical Council. Large number of
Indian herbs and plants are used in various traditional systems. I would like to know what
steps the Government is taking to reach out to inaccessible areas and places where tribals
live in, to identify their system of medicine and practitioners? Are you going to take
steps to protect and preserve this ancient system of medicine?

Before concluding, I would say the Government does not have a perspective plan
for the growth and development, popularization and expansion of Ayurveda, Unani and
other Indian medicines outreach. There is a need to formulate a perspective plan, a
roadmap for the next 20 years. Adequate infrastructure facilities should be set up in our

country in a time-bound manner.



31.08.2010 136
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*DR. PRABHA KISHOR TAVIAD (DAHOD): The system of medicine is good, when
the person who studied the system if he practice that system of medicine.

Pharmacopia:

Medicine we study the structure composition, pharmacological action, side effects,
advantages and disadvantages etc.

While treating the patient with kidney and liver disease etc. we have to become
more careful in giving this medicine the dosages also we have to be very careful signs of
over dosages are also to known to us.

All the systems of medicine are excellent but if the person not studied the system
will practice that system is dangerous.

Oxytocin is helpful in delivery of a pt. but the higher dosage can give rise to
rupture of uterus and which may kill the mother. In chronic diseases like allergy, asthama,
arthritis, skin diseases, homeopathy and ayurveda are having very good effects.

Allovera: It is very helpful in immediate burns. It will help in deep burns also and it will
not allow it to have blisters.
Steroid: Sir I wish that sometimes this steroid are used by them without knowing steroid.

When it is to be given, it is given carefully and then it is to be tapered given in
reduced doses. Long term steroid is very harmful and the people of other system of
medicine are not knowing the danger of long term use and they are using them which
should be not allowed at all.

Antibiotics: Sir, [ will say that irregular and frequent change of antibiotics which lead to

resistance to such antibiotics which should not be allowed.

*Speech was laid on the Table
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): Mr. Chairman, Sir, at the outset I would like to thank and congratulate the hon.
Members for the keen interest that they have shown in this legislation.

As I had said in the beginning, this particular ... (Interruptions)
3t Yo PAR (BIem): AT H3 SN, 39 AV W SR Ay {2 H drel A1 Srer sresl e
Y o T enwe: ST 9gd @ ¥ 5 Wi el W g9 9gd ofd s € A go H 8w
o1 fb q¥ <o ¥ ) 39 RieeH &1 Fel e 8, Hifdh SO Usel WY MY H, =S AYds 8, FAN
B, Rrgr &1, Bieft @, oFR B e f6 @ IW H AT §% SWAT T8l BRd 8, AT STeT-STelT SITal
TR 3R -3l AR g¢ SHA DR & 3 T8 W Ig Aia-Rear 9 AR < & HA &l §
SUIN ¥ AT 8, O ey, fufded ok sroumae yewr ¥ fan S &, ave-dwe, Qe 3R
Hiferur, fedraa 4, dRiadifd 3, =ik § far S 21 dicd 3§ gael iR IR # v e
gl IS - W T A Bl A &l FiP FFAR W AR AR gEell Bl AT S A1 A [l e
feaTeras 49 # 21 SR Py BRUN @ gors 9, O &3 # gariell ugw T8 unl & @1 O e 9
DR H IS Mgde G g H AR B A1 §, S R W Aiedl W, 9 99 fRArerdT A9 6 o5
SATs BT gad © SR Afdee ™l g9 oM died &l g foedt @l 7 wer o g9 du Qifey, @ dw
AT ATelll, S SWHTT B & d o dT AT &, B SKHTA -6l BXd & al &H AT AT &l T,
IE TId 91 21 S ST S SRIAT HRd 8 3R S A1 89IRI ATl 9 dolal M7 & I8! g9 a1y,
g IR el Riven @1 W 370 Rived § oo @t SIfdrr T8 ol @nfdel Ve wRen Sfad T8
|

W, I8 TP Bl A fd g, 791 A 2 &R oft 39 av # 8 I\ T8l ol § U o
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SN 8, 9 odl © fb T s9R 7590 6 e © iR g9 e B, 99 &9 AT A
U] STFHN 8 3R AT AT dct b &l 89 IADI SR IYAN DN, SIF I8 HH AN T,
JATIDT ST S B B 3R AT 594 [ RAd BT g iR B Dol B 84 W SIHD T8l off, !
BRI ATl U8l 3P Al = @ISl &l 8 mm%(fﬁam’cﬁrmﬁa%wﬁéﬂmi.g
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MU SHSHSH & qR # gD WA AT 8, 59a oy # Sueht MWl g, Wifdh 3u dAaer-3 |
TFe H AUEE & aN § =@l B 2| 39 aN H I WA HRAI GG el 3, Kb ST HY PR H



loksabha
d by W2 


31.08.2010 139

Fal & 9ga fafice § % &0 uiw v & Sfems Rivew ow Rvewt o wa1 wig a1 987 9 oI
® £ 39 AT & SR SN H R HEl Bl AT HHGINGT &, I9d IR H 7 A g4l B W &
3R A & I IR H BH IHSHC A & IR H [daR &R qdhd &l # 99 AT GSRT 4, Rsim
sreied @& N § AT 3P AR ¥ oMy feurcic X ¥R Rned o afefrw & ax # =11
YIS & IR H, AR A B IR H, g d Ix #, A1 Sl & an ¥ gua Ry € I o 9@
T ford | 89 I2 o1l A IS S| 3Mus 9 ol 9 89 ' 9ad © 6 FEl-ael o g @
SUH SR ST AT Bl SRR BN, A1 BF SR BN, oifch b 3ol 89 99 X H a1 T8 PR
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®HAcT AT & HE Fhdl g b MR A $B AR Bl 8 &, A1 ST Wl 84 Jd BRI Fehdl o
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Helqy, Y., =Tl off | # 9gd ewd g Seid del [P I8 d9gd AT DM © AR I8 984
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I 81 WIH APY A IR B IYAal bedl, A USe 3Mgdal b AT AN Dl bRel ST Tl AT
amst 7 f% g <o # &, afcws el # W axad & Sgdar &1 ST | @ 2| 9D foy # qers
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IMY & IR #H, T Riwen o el & ar # fSRicarem &1 T ? iR 89 guar W
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g & oy & Tt Riwed oh afefr=a # Rie € S8 &1 a9l W 394 W 98 A19-de 31 Rvew
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T qete BT AT B N T SR P g B I 500 P IUY A ABR 5000 PRIS IUY AD
Gl 3 ST © olfdhe SIq 98 SaTs QX o¥ # A1 94 GFRm # wdl SRl 2 3R SHET o dfegd 9
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AN [A™ TG e B R SHIE 2 SR BAR fad @3 St 7 g9 ar © 6 onTel et aoie qergd|
Ifh 3rft BT goIe S 800 HRIS BU T, 39 I 899 9 Tt R & fov 133 axis 30l 9 &
IE UH 94 91 9 gl I8 REd &1 wM T Sifene! g% fhar ® ik o9 Rad &1 Srgeht ar oo
31T Fifele g8d Bl g

TIAUR & qR H AT H I8 p B AN Sl Q1 Vs HiACH vae | dues A
g 3R IH T[S AGHaaTT JfFeds P g8 I A R fHA1 o1 JeT 2 A THH ol 596 W A
BT ATS g8 ofaferT B 81 AT SURSUSH &I I 8 A1 VURN & 9 2l s9felg 3 3% 98 O s
IR H AT GERT T e | @4l B H U qR R Y 9 BT aga-9gd g=aig bRal gl gl
39 URAT § MW dR IR THUIS 39h aR § 78] ST & ol UgTSi | S ¢l S9dT SWHTT B o,
IFRT AR H A B g ST Mu A 3R Al gl T SR w8An Udhe A, # S9e o

3TTUT AR T Bl § 3R MUY &1 FaaT B=ar g b g9 U fobar S| g=gare|

MR. CHAIRMAN : First, let him put the question. I will call you next.E

SHRI B. MAHTAB (CUTTACK): It was very kind of the Minister to mention about the
Pharmacopoeia Commission of Indian Medicine. A decision, as far as I have learnt, has
been taken by the Cabinet in May last. Accordingly, around Rs.14 crore to Rs.15 crore
has been allocated for this. My point is about the national depository that is to be
maintained by the Government. At some level, if the Pharmacopoeia Commission of
Indian Medicine comes into force, the depository will also come into force where all the
Indian systems of medicine can be registered, including the types of herbs that are being
used.

This leads to a very basic question. Today, Ministries of Commerce and Industry
can also give the details, around 62 billion US dollars of trade is being conducted in the
world. Out of this, China’s share 1s 19 billion US dollars whereas our contribution to the
international market is only 1 billion US dollars. We should have this Pharmacopoeia
Commission of Indian Medicine as early as possible. I would like to understand from the
Minister as to what steps he is going to take specially to frame the rules and to maintain

the depository council.
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2N garaw Rig A (JA9gR): Ag qumafa Heled, e Al St 3u 37l fhar © & avie oo
IQIAT T offh ATaT goic JorT dNfey| fRgea # 98d S8 8, Jul § W 98d 918 © - 3Mgdiad,
BRI IR A Ml & oIy 98 S 81 I 373l BM &R I8 &l T 3 I© 49y gfaar
SR g P SH GG B B D7 JATUh! HIH B UAUS ST STal WM A ASS Ahacd
BU © 3R dchlel BRIET Ugar & oy USHrifed <A1 W #9ig9 81 SRl 8| Afhs s 9gd Al &
frel ok faR Wt gU 21 oMU 381 &M fhaT 8, 9 3R N dei8y ST Fgwe § &M & 1
g, S garar AT # rgdfed TAnfId a1 99T o7 SR o Sfae’] &1 are I} giawr & of,
Heg @ ATl I 9o 9gd WcdTe Al o1 IR 98 ISl & AT I8 Ughd de ol | &7 1Y 5 B ?

ITgafee, BraTfdes 3k AT & SraeY T B T I8 8, FT T I= Jfaer S?

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): The knowledge about these
medicines should spread to all parts of the country when an additional system of
medicine is included in the Indian system. People from all parts of the country should be
benefited by that. For that, we need textbooks in all Indian languages. I would like to
know whether the Government proposes to spend some money for preparing textbooks in
these systems of medicines in all Indian languages, so that people can read it and use it in
all parts of the country.

SHRI GHULAM NABI AZAD: As far as Pharmacopoeia Commission of Indian
Medicine is concerned, I have already said that the Government has taken a decision to
set up the Commission for Ayurveda, Unani, Siddha and also Sowa Rigpa. Naturally,
once the Commission comes into being, the depository will automatically become a part
of it.

Insofar as the suggestion given by hon. Member Shri Mulayam Singhji is
concerned, it is a very good suggestion. We have already got the Councils. We have
elected ones, we have university representatives, we have nominated ones for Ayurveda,
Unani, Siddha and so will be for Sowa Rigpa. He has said about the facilities to be given.
If such facilities and benefits are given to individuals, then it will be opening a Pandora’s

Box. I am afraid, I do not know to how many people these facilities will be given.E
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MR. CHAIRMAN :
The question is:
“That the Bill further to amend the Indian Medicine Central Council Act,
1970, as passed by Rajya Sabha, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN : The House will now take up clause by clause consideration of the
Bill.
The question is:
“That clauses 2 to 7 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 7 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI GHULAM NABI AZAD: Sir, I beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.
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16.16 hrs.
REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL, 2010

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): Mr.
Chairman, Sir, I beg to move:

“That the Bill further to amend the Representation of the People Act, 1950,
as passed by the Rajya Sabha, be taken into consideration.”

16.16 % hrs.
(Shri Inder Singh Namdhari in the Chair)

Sir, it 1s a long awaited Bill, being agitated over for a long time. In fact, it came to
Parliament some time back, in the year 2005 and was referred to the Departmentally
Related Standing Committee. The Departmentally Related Standing Committee
examined the whole Bill. They wanted the Government to bring a comprehensive Bill.
Now, the present Bill, in fact, comprises of all the elements and it has implemented in
letter and spirit the Report of the Departmentally Related Standing Committee.

Sir, it is a very simple Bill. In fact, it restores the right to vote for those Indian
citizens who have gone abroad for employment, education etc. It is not that we are
conferring something on them. There are as many as 25 million Indian citizens who are
abroad and they do not have the right to vote. Due to this logistic reason, this Bill is being
brought. There are only three elements in this Bill. The proposed section 20A.(1)
says:

............ every citizen of India,--

(a)  whose name is not included in the electoral roll;

(b)  who has not acquired the citizenship of any other country; and

(c)  who is absenting from his place of ordinary residence in India owing

to his employment, education or otherwise outside India (whether
temporarily or not),
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shall be entitled to have his name registered in the electoral roll ....”

These are the only three elements of the Bill.
It is not that we, in our country, are bringing it as a unique feature. In fact, many
countries, maybe about 20 or 25, have given this kind of a right to their own citizens. So,

I commend this Bill for consideration of the House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the Representation of the People Act, 1950,
as passed by the Rajya Sabha, be taken into consideration.”
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it Sea R (qftmn): 99y wEieT, 39 93 & oMRaR faF ok Imie oRedt fadae W o 99
I &1 Al o, g9 foy § SNl aga-aga g o gl Ruoreed o digd (sred=)
a1, 2010 U dipd fA9¥s® &l 39 WF § B <1 ¢ [P WHR & gRI ARe-Ie & U [Agae 4l
5y T g S fEEl § v @ € iR et aoie @ d9e # o ff gon &R ' @ fawifra
W gUl oifeeT T8 U VT et 8 Raer aoft o wwmeis o3, A9 g9 o 71 offee § 5 9
HeT dredl gl H Iar g fF oSl oRad 7 2 iR gag 9 8F WAl A il gty W $ 7 IR
Tl T BIH! AP [h &, AT W 9 §Y B | 379 S DI FHY ol g1 oifb PO Hewqul
g # BT TS gl A FIAT A SR AR TE 8, AT §9R Serelid B 31 A4 qdqr B
HIRTE BT B

HEIGY, WIH UScl § 9 WRBR Pl 99Ts § §, i gAD! A 3 d1g T fF M7 = AH
IR 991 H I8 9T WeT # ST 21 99 2006 H IS AT H I (A4S AR WA o, Afh I o
U vivew ffRe] 7 miferamiegy W A & a1dl DI & TQT *lS%léﬁwdﬂaﬁaﬁma%IE
I e 2006 A IHR 2010 Tb UST ST BT AHR H A A Fofdl & AT I9 A A g A
BT 27 Wi HHST 7 Sl Repdeer & off, 4 IRBR 71 T8 A1 § WRHR BT & 59 AR e

arear § fo 39 @el § -The Bill allows for all citizens to be enrolled in the electoral

rolls in the constituency. I8 ®&d ¢ & TT&l &1 YU 8, 98 IFD! DRIl DI T U
BT A9 SRR, § gt Farit € ued & fo aTeR Si|r g Wed dRal g SiR AN Rl g,
REDH! e g1 H o gffer e & erelar yeAT | ST Ueh ATy WA @nedl g A 9% ge g el
Y| WHR 6 9@ I8 R W.yae # for T § 6 afe 318 aafda ga Sie g oar § A 89
S8 W JAUAT T e} foe # a1 ¥hdT 21 Ugell S8 ardl fo@ax © <4 § 6 wal afaa &
A 99 SNTE B dlex fore # A9 gl o 9| 39 fadye § S garn T § 98 Sud T8l g1 I8
I Yol feer 3iR fAm & g9 e # 780 ot €1 NRI is loosely defind.

JHIT FEIGy, areR forve # fHl TA.MR.ME &1 9M S, 39 f9at 3§ & ==t 98 @t T3
g1 WBHR T§ B RN | § B @301 ot A pen g - “Citizen of India not enrolled in
the electoral rolls ...” Seiae™ FHHITA AR T8 IS Bel TR Al WX WA A I ad arn|
T sfiee o AR ol # qHT M1 BT SWIR dId @ &, (Fad)

[UTARY WEIGd ¢ T AU WHY T BT el 27

2t e Rig @ WIeM 781 2 b SIT 3T1UST 3T BN, ST 3R e |
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[T wEed ¢ a1y O Y A A [ €, 98 el Uy W AR 8 @
Nt Seu R @ wwifa weiew, A9 ol WUl 9 &1 @el 78l 21 It would have been better.
We have waited from 2006 to 2010. Our NRI people would have waited another year if

you had brought a comprehensive Bill.

The Election Commission of India has sent you a comprehensive list of the
amendments required in the Representation of People Act, but you have chosen from
them selectively. You have chosen from them what suits you, and you have ignored what
does not suit you.

One of the recommendations of the Election Commission is that : “Power to make
rules under the Act must not lie with the Central Government”, which does so today in
consultation with the Election Commission, but must be turned around the other way.
T HHS 7 T © -

“Since the present law requires a physical presence of the voter while casting his
vote, the Committee feels that only a minimum number of NRIs will vote ...”

I I8 W wEl o - “The mode of casting votes by all categories of voters, who
may not be physically present, which is, Armed Forces, Paramilitary Forces, Armed

Police, forces serving outside and officials posted on foreign Mission, should be made

uniform.” # WHeT § b ARBR P FeATg DI B H We 8] BAN TA.SLU. WRPR & T |
T QI Yo fhar 1 o1 - Aee RS IRRER g9 BTl e RIS IR M W gdn
5919 TSl o SHDT SRRd HEgd Bl g O AN T Urgele VRER b W H o ST gSl| 98
WREBR 3R [T Hedl © [P 89 U BT Aged o %Ilgl

We give leadership to the country, but the Government does not have the gumption, does

not have the courage to accept who are its citizens, who are not. We are trying to make an

omnibus sort of National Population Register. S eMd RS &1 81 A1y o1, IHH]
B YarTgs! AW &A1 Bl § g9 H WRBR B RIS Bl [ N Jargs! &1 1 foar T g, ST
JER Al A 3RIWg €| 98 BM SIb 8, Wil R I8 J3MMSSl, el RIS DTS a=ial al g4
H dTeR folve B SRRT 7 TSl | 3T ATH W0 F Tede! el o
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ARG, 3T W FeR T 3iR Mudl Wt A 2 & &= # 1 21 7l I8 B IS gl Dl
TE B, T ATR-ITATE H BH WiE Hd 15 7 sl Ua fare #, dd onfe @1 oiaw wE W I
I R g $B T8l dedl gl A Ut B A A g, S AD G BT AFA 8, 98 FAR 41 A W
R fa 2, Afes o ufee sifife Faaas omit & a8 |faal & uer # 72 omft 21 & ot
SHIBfCE TR H AN BT SRV d3MT gl 89 D deRAI? 50 HIgal W HH ANl HAde &R ol
# g=1g # Ed1 g, A1 § ¥gl W NhadR BIRARYR 3T HSISE Bl dlc o SISA? Sq 3 I
A9 $Y U B, IAMCH Bl ¢ W © Al IR AT IH Ao RSO AR § e Y, I
BIS DI Th RIS Bre R Al S AR STl SUael & b # Peiced 3§ da1 gaTl raunmad
U & 301 SHIGIR & [T 981 A dic < Fehal gl 7 RIagRE W @ B D1 aggehal 8Nt 3R
T Bl o A R W B Bl ATIADBAT BT TE A WRDR A AUE g1 A DI A SNt 4
3T © [ SoiRM HHRM & fat W Rewiee™ 8 S< oy dikawel iRl |l & a4
FI-RIT HEN ST 8, DI UH IS &, Sl AN [y WA T8l gY, Y R fhfargore
3ifw diferfead srfede &1 8 ad? & gal ff oo T8 g sa Wt R 78 27 o1y soaRe
HHE B ol BT UG MR SR HHIIF B AN BT Aolfdedell UH3M 79 BV, I
FIBreRidet fUdmar BRI $81 ardi & |1 § Sl a1 6 I8 918 &9 ¢, it is a case of too

little, too late. I think it is a good Bill and we support it wholeheartedly.
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SHRI P.T. THOMAS (IDUKKTI): With pride, I am supporting this Bill. This legislation,
no doubt, is a feather in the cap of the UPA Government, especially Madam Sonia Ji, and
our hon. Prime Minister. The passage of this Bill has to be inscribed in golden letters in
the annals of real democracy.

The NRIs are of Indian blood. Tens and thousands of NRIs are living in foreign
countries without being enfranchised. Not only the Indian political leaders, but also the
successive Presidents and Prime Ministers of USA, UK, UAE, Australia and France have
time and again expressed and acknowledged the great contributions made by our NRIs.

We have to bow our heads before the glorious memories of the great martyrs of
1857, the First Freedom Struggle. The British Parliament was forced to pass the Indian
Council Act, 1861 to provide space for Indian opinion in the Council. This is a landmark
legislation. It bears the colour of the patriotic blood which was responsible for the Indian
Council Act, 1861. By this historic legislation, we are expanding the horizon of the
meaning of democracy. We have seen elsewhere in the world and in our neighbourhood
countries, the Governments shattering and crumbling down as to allow military juntas
suppressing people and democracies. But the Indian democracy stood the test of time.E
We are proud of being the largest and the greatest democracy of the world. With the
enactment of the present legislation, our democracy attains more greatness.

There are as many as 25,000,000 Non Resident Indians. There has been a long-
pending demand from our NRIs. I hope that nobody would have any objection to the
purpose of the Bill. The Bill came before the august Parliament in the year 2006 and the
Standing Committee gave its report on it. The Bill seeks to provide for granting voting
right to every citizen who has not acquired the citizenship of any other country and who
has been absent from his place of ordinary residence in India. The Bill empowers the
Central Government to issue notification to specify after consulting the Election
Commission of India the time and manner in which the name of a person who is not an
ordinary resident be listed in the electoral rolls.

The Bill provides that the Electoral Registration Officer shall make corrections of

entries in the electoral rolls and inclusion of names in the electoral rolls after proper
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verification. The proposed amendment seeks to create a very valuable political right in
favour of the Indian citizens working and living abroad. It will benefit all those people
who are working abroad and students who have gone abroad to study. Countries like UK,
USA, Canada, Australia allow their overseas citizens to vote subject to certain conditions.

There can be an issue like a person living abroad might like to contest election.
The hon. Minister may kindly explain if that would be permissible. If they are allowed to
contest election, they can become MLAs and MPs. However, they will be residing
outside India. A clarification is needed in this regard. There should be a distinct
difference between right to vote and right to stand in election.

My suggestion to the Government is that it should consider the possibility of
allowing the NRIs to vote through the Internet. One problem can arise in this regard.
Suppose a person from Kerala is working abroad for the last few years and after this
amendment he wants to get his name registered in some other State like Delhi or UP. Can
this be done? There is one more problem. If a person registered lives outside India, how
will he cast his vote? They may ask for postal ballot. However, if postal ballot is allowed,
it will take a long time to declare the result. The Minister may like to address this issue.
Right to vote, to my mind, is a basic fundamental right of any citizen. This not only gives
him a political right but also is the basic identity of a citizen of the country.

Regarding the issue of correcting the electoral rolls, it is generally seen that the
Election Commission revises the rolls as on 1% January of each year. Many times, a large
number of elector’s names are deleted from the rolls and they come to know of it only
when they go to vote and find that their names are not there in the list. In our State, in
Kannur District, the ruling Party CPI(M) is always rigging and capturing the booths.
Before deleting the names from the electoral rolls, the Commission should give the
electors an opportunity to be heard. Most of the times the electors are ignorant of their
names being struck off the rolls. Being a Member from Kerala, I am proud to say that the
entire economy of our country is based on the NRIs who contribute to our economic
system.

I support this Bill.
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3t oie] UHTE (RO : AU A2ed, I8 Sl Wege fIdud o 1§, I8 99 O © 39 A
AT B, Afh ST I8 © 6 YRTG & S 9aerdl 8, S9d 3MMs-dhle a9 H SRA-WRIE $ui BT Wl
B 7| 3r-ard) U= ufderd Haerdret BT 3Me-dre A 941 g1 AT AR X feu v gl diex fore
A Tefd i 81 S 2| B Y H Fel o7 {6 MS-Pre W9 el [N, FHel T8l [T, AT ATed D
I H B9 PE @ &l B HA o ] FH g9 @0y {6 3y 100 wired Adsrarsit w1 g
U3 S[g T Tl a9 ST 2, 99 AP IMMUDB] F1d T8l DRI ATy | 3T 57 Asey HIRYL... (Faer)
MY CRIR B 4 BIRY, § IHB! a1 T8l DR @ gl W o IR & % &1 e @il &l 100
URIC 3MMg-Bls el a1 & AR U1 @d 81 TAT| AN TASNIRATS &, Sb & 9 WA MY | S e vt
BRI 8, SR W R foke # BT 912U, oifhT JMMS-dbrs MU T8l 9d1T, SHBT Hacld ST Bl
ST AIfTd PR B, SAY STHAT BT 3T dfrd B I8 81 MY 59 I BT ATST 3R TR BT
# U 0 3R el el g b Ugel AN U A I oW PR dIic < I AT MY 50
7T oY 21 980 | AN UG §, W AE D Al 21 B HE B 2 5 AT & W arern ded
ST, I8 dc dleled Bl aidl © 3R dic ATgfdhel &1 U Sdl &l Arsfehel &1 ST &dT &1 8, d8
HAA H S T T, O T W @I W@ T, I8 2l W S W@ 2| T8 AR AU B W@ Tl I Fawrs
A THNH! B BB, FORT TSl Bl e Fde T <dl 8, SHDI dic el Hordl gl Sy s4ed &l
TCISY | i QR Ajerdd RReH o, I 18yl 39 a1d & forg ot vd 9t urdt & <rr aner 21 &
TG PHITE B U W T | 3/ AN TSTS! 8, R U ©, 39109 & A wR| I8 e
TSy, $4ICH A BT Bergyl... (Fqum)
wHTafy AEEd ¢ el St 99 TRy

... (cgagm)
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# e TS AT & gHY SAIUH WRE B A1 IR Ui "ue 3l H WS Bl Y| SHAY I§ ST
gl T8 BN Wi B, 3 YN P L. (FagH) IEfCE AT w21 B B aRHICH? gHDT 18T,
qfh dTeled § & @ offcfed § fYdol, Asfhd W T 9¢ SMUI I8 BT 81, S4109 BersU 3R
HJeTe 18T

MR. CHAIRMAN : Those hon. Members who want to lay their written speeches, they

can do so.
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N orew R area (F9gR): A9 Feled, AR Sl S S S |aTel SO/ 8, I8 9gd wedqul
2... (c7agm)
MR. CHAIRMAN: This will not go on record.
(Interruptions) ... ~
MR.CHAIRMAN: Only the speech of Shri Mulayam Singh will go in the records, nothing

else.

(Interruptions) *E

ft gemaw Rig aea @ Wiy 72ey, el kb 991 @ 99 7, T AR F g wel A #R # gor ax
® ¢ 3R gomRal &1 9fid v dIc ol Siid &R 371 2 21 89 Al DY Siid &R M 8, I MBI
T B MY GSES QM1 B TR R B ... (J@UH) Y HieR § A8y, ([1@um)

JHIfa #eed, § % g & 91 He aredn g b I8 Sl HRYeR IR 7Y B gArd 8 @
g, 99 SA B WA DIVY| I§ AGHd &, MRS 4 1 orgwa o T, WieR B 6 so
JEATT B Wl €, BT © SR B @ gl A St 3R Wed & W1 9 H P drear g b g9 d9g
FRISY 31X U B F SW oM BT S YR FA%eH o, T8l dTe] AT a1y | IqH 84T 8l o
FHA &1 97 q@M H IZAMI BRIT 8, Bl 9ed qaIsy, R IAH ORT AT Al SrAraEr 8 S, gHR
Uoic 3R SRIAE ¥ Iall Y, 99 WY 3WR 9 dI &dl {31, 3T dal 9 GdIsy, HIeX ol i,
gt 3u fhe o) faar 2, 98 A1fdd 81 g&1 21 3R S Solae FHHINM -8l A9 &1 & a1 3779 I8 |
S 9efoy, d¥e wauR 2 H 3fudl adr I8l § B 9H JgAT 8 Id Bl Msfen SiifheR 3R

[T HElGd, 3Ty "ewH A el dedl § fb U Yo B BReb (ed Qg |

* Not recorded
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*sft o= A g (AREY): 7EeT, # o g P o g9 g Riorced oifw g diud (srTede)
fael 2010 W fAAR UK B BT 3raeR |

qgd WY W Ag A oA fH AN fegrar wig fadel # @ X € S® gAEl A " @
R faar S =nfeg| s wengs fdor & wemw & o Srufér AT oY gl 6t o ] gl facw #
® W IR M3-981 g § Sural S #ed Sl | 3 IR 2 {6 w@ra O g9 ae9ies
H FaFHa | U A S|

*Speech was laid on the Table
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3. o P (BETS1):  weled, W EfaRad gema | afaffea (Fenes) fagas 2010
EISKA

1, # gRT1 20 & (1) B IUYRT &, 7T BT GALT H_all gl
2. gR1 20 & (2) g (3) 1 A1 FHIT BT §

3. g 22 & () T I BT 4T FHT BT g

4. gRT 23 JULRT (2) & d & B 41 FHIT BT g

5. gRT 28 JUGRT (2) BT I AHAT HaT g

HRIey, 399 e, aar A1 o=y R favy B | Q¥ W 9TER T AR B S < |
qER & AT 8, SIHT AW dIe} fole § 7 37 Fahl &, 39 Al Ada &I JANT & B Sl AT &
ST % B, 98 T g1 89 sl aHee BRd Bl

* Speech was laid on the Table
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"DR. RATNA DE (HOOGHLY) : This Bill has been brought before the august House to
extend voting rights to those Indians who are living abroad. Now, this Bill would enable
the Non-Resident Indians (NRIs) to participate in this whole process of democracy by
participating in voting. They are given the voting rights. Till now, they have been
deprived of this genuine rights and they were not eligible to vote in the democratic
process of the country.

This Bill also provides the manner in which enrolment of NRIs has to take place,
as to what is the mode of voting and the conditionalities for contesting election. With the
passage of this Bill, NRIs can register their names in the electoral rolls in their
constituency and vote in the elections. This would also help NRIs to elect a Government
in their home country. This would give NRIs a sense of satisfaction that they are being
made a part of elections and they play a part in the election of a Government.

There is no doubt, this Bill is welcome. This is a long overdue, as far as [ am
concerned. Thought Indians go out for employment or business purposes for a fairly long
time, they cannot be termed as Indians, by any stretch of imagination. They are Indians.
There cannot be any two opinions on this aspect. By bringing this Bill, the Government
has certainly making the NRIs feel that they are Indians and they have every right to vote
during the electoral process.

They are also given the rights through this Bill to contest elections. These are
legitimate rights, which are their due, as NRIs. But there are certain conditionalities,
about which I do not want to go into detail due to paucity of time.

Conferring of voting rights on NRIs has to be welcomed by all right thinking
people. NRIs contribute to India in their own way. This cannot be denied. They go out
for a temporary period and come back to their motherland and wanted to serve and live in
their own country. This pattern should be lauded, so to say.

With these words, I conclude.

* Speech was laid on the Table
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QU ARG ¢ TRET UIUST S, A9 Y| Selws Sff, MY AU W of BR QY, Rifh
3TTYHT T H YepIRT o, <ifhe Gor 98 Sff s 81 |

.. ()
2 ots AR (BT 2 ATYD! 1A BT Iai- FHA [l (eraer)
[UTT AgIea: 37T HT UTUST S B AW o forn gl
A MREY YUy (VR : U FEIG, MU q Wi iR denes fadad, 2006 @ AHH
H e BT R foan, s9e forg # syt Wil gl Ay H#Al St 7 el fh 2005 # o9 fder
AT o AT I9 T Y AWMET & A1 IH U fHAT M| §9 2006 7 W 39 VI H $O BT @),
oy e & Wenfa oxeb o Tl # w1 q3 S Bl gRgare o1 =g g o A faegai
® AR ¥ DEl, s, T A QT Al # T8 8, qON e [Hl <% Bl AR WbR T8l
B 2 R AW, S A ol W ¥ fHA e o e & Stw § 9 M S At ust
HIGH & BT YDR 2, U WaGH DI $9H AqeAT Bl T3 T

16.43 hrs.
(Madam Speaker in the Chair)
JeeT Heedl, 39 guys fadye # S oty form mar ok e sifandt yRal @1 waean

AT H AN qAT 3H Al H [T AW & bR D AN, AAGH D AD AR G AT D AR-AADI
DT GG 8| SHH Pel 7 Bel B b Bl A YA SR &

3fee HeledT, § 3fTUch HIewH | G HAl Sl Bl & $9 OB AH BN A b g9
U A AR AT h BIS A Al S U ARG 8, Sl el H W@ k@ © SR e g ud
A G WY 3 TS 2] e AT URTT UF ST HRAT R I AT 175 SToR Yoob I W gragr
foar T 8 SN w7 BEl D foly HiSAE 2l SHH ISR SfedhIv &f mavgasdr |

e HEledT, H YD HIH A AFHIG HA Sl BT & §9 RS Al ATH HRAT aredn b
U o P A 8, Rien g oy B g A aRaR & ol ot E
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"SHRI K.C. VENUGOPAL (ALAPPUZHA): Respected Sir, I support the Bill moved by
the honourable Law Minister. This piece of legislation indeed fulfilled the long pending
cherish of the Indian Citizens those who are residing abroad. We are surely proud of the
Indian system of democracy which is delivering true spirit of democracy to the Indian
Masses. NRI people who has been contributing a lot of strength to the Indian economy
has not got an opportunity for participating the electoral process. Actually this is creating
discrimination to themselves and it leads a feeling of disappointment for themselves.

As far as my state, state of Kerala is concerned; the state has been totally
supported by the NRI especially in the socio, economic areas. They are contributing a
huge amount of money to our state and central government, but they were neglected by
the governments in several ways. Our Airlines are using their international flight sector
especially to Middle East only with a business eye. On season time they are collecting
unreasonable fare from NRIs.

The treatment given by our National Career to the NRI is pathetic. The delay and
cancellation of the flight is the general phenomenon as far as Air India is concerned.
Perhaps some of them have lost their job due to the cancellation of the flight.

I would like to urge upon the Government to take necessary steps for addressing
this problem of Air Journey and also International economical crisis also create major
problems to the NRIs who are working in the real estate as well as in the construction
area.

Lot of people had lost their job and some of them have facing several problems
due to salary cut. The Central and State Governments should come together and make a
comprehensive rehabilitation package for the returnees, those who are badly affected due
to recession.

At the outset, I would like to congratulate the UPA Government for bringing
such a legislation which makes the real happiness to entire Indian passport holders. I am

taking this opportunity to sincerely congratulate Prime Minister, Dr. Manmohan Singh Ji,
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UPA Chairperson Madam Sonia Gandhi and Mr. Vayalar Ravi, Honourable Union
Minister of Overseas Indian Development for fulfilling their promise to the people.
Madam, this is a historic moment in this era of Indian democracy and therefore I am also

expressing my happiness for participating in this legislation.



31.08.2010 161

*s 3o YW HEae (femR): Heey, e gfif (Fenes) fagges, 2010 & A9y § Freifed
AT IR BRAT TTRAT g

I8 W AT Hed & H IORAT BT & aTel g1 AR 7 I gd T [AfSe $3¢ 9 I9 @
AR & T WM H 9T 9 BN & Y T §Y &l & dlc B8 SRUT A B I o, STD! 34
Reft firerft| O=ft e & <fs fadgs # g0 srfard e & geard 2rftl -1 gema & f% @
ARG B BRIATE ARl AT & T8 8l AR 3=l Sifeel Ufehdn # U8 B U 3R 37T 3(u
3TYPT TR H U7 FHhal 2| 37a: Al AT B A= 81, U g gHread 2l

[T D1 ufehar gg Rt Fata el Srafad I gore 3 Yot Wal S dlfe 3!
die &1 JIffHR UM & oy <9a ¢ ad 8l o US|

* Speech was laid on the Table



31.08.2010 162

"SHRI S. SEMMALAI (SALEM): I welcome to introduction of the Bill, as it fulfilled the
aspirations and long pending demand of NRIs. There are around 22 million NRIs living
globally to whom the passage of the bill would be a happy news. The bill provides voting
rights and enable the NRIs to have a participatory approach in the democratic process and
also to have a say on who should be govern the country.

I welcome the bill on this concept. However, I have a strong reservation on
granting voting right to all NRIs. There are two categories of NRIs. A section of NRIs
who frequently visits India say once a year or once in two years. There are other NRIs
who come back to India say once in five or seven years.

Are we going to treat them equally? Are we to treat both categories of NRIs alike
and grant them equal rights of voting?

Hon’ble Minister must have to think over it. An NRI who makes a visit to India
once a blue moon may not face the issues and problems that an ordinary Indian
undergoes.

The suffering of Indian residents may not be known to him. He may not know the
political situation, prevailing in our country. Should we allow such NRIs who are
namesake Indian to have voting right to elect a Government. I think it is conceptually
wrong and makes a mockery of democracy. Those NRIs who are frequenting to
homeland, knows the perception of the country and have a feel of Indianness.

I am therefore, of the view that voting right may be granted only to such NRIs
who are frequently visiting India.

All other non-serious NRIs need not be given voting right as they are not really
interested in India and welfare of the country. They are money spinners only.

A mechanism may be evolved based on the entries in the passport of the NRIs to
put my suggestion into action. While NRIs are permitted to vote, whether they are
entitled to contest in the election. Hon’ble Minister was to clarify. Another issue in which

I want to share my views is the method of casting vote.
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I presume Indian missions abroad will be designated as polling stations for NRIs
to exercise their franchise but I would like to record my strong objection for use of
electronic voting machine for casting votes of NRIs.

All experts express doubt over EVM machines being tamper proof and also bring
their own version of EVMs and show it can be tampered with.

Hence I suggest that a suitable technology free from error and manipulation should
be evolved before allowing NRIs to actually cast their votes.

To avoid any controversy and to make election free from rigging. It is better as
suggested by my revered leader Purtchithalaivi J. Jayalathia the election future may be
conducted through ballot paper system.

Hon’ble Minister may kindly consider the views in this regard.
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SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Madam Speaker, at the outset, I
welcome this amendment but I have one or two points of clarification which I would like
to ask from the hon. Minister.

it ToreT R (W) : 3reuet HEle, AR AR Bl U g1 " We AT We R T8 B
MADAM SPEAKER: Is this your seat?

SHRI T.K.S. ELANGOVAN : Yes, Madam.

MADAM SPEAKER: Then, what is your problem? Mr. Elangovan, please continue.
SHRI T.K.S. ELANGOVAN : Madam, under Section 2, amendment 20A (1) says:

“Notwithstanding anything contained in this Act, every citizen of India,-

(a) whose name is not included in the electoral roll;

(b) who has not acquired the citizenship of any other country; ...”

Now when we are providing dual citizenship to the Indian origin people, I would
like to know whether he is eligible to enroll his name in the voters’ list of India. It is
because he has already acquired the citizenship of some other country.

Secondly, hitherto the rule says that a person who is not ordinarily a resident of an
area can register his vote. Now that this amendment removes the words ‘ordinarily
resident’ so an Indian who is not ordinarily a resident of a specific area when his name is
registered in the voters’ list of that area, when he shifts his residence to some other place,
whether the Electoral Registration Officer has the powers to delete his name on his own.
That is my question. There are Electoral Registration rules and under these rules before
deleting the name, the Electoral Registration Officer has certain steps to follow. He has
to put the names on the display board for the person to verify. But many times the names
are deleted without the knowledge of the voter himself. So, the Government should have
some punitive measures and fix the responsibility on the Electoral Registration Officers
so that the names are not deleted in an inappropriate manner.

With these words, I support the amendment.
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"SHRI NAVEEN JINDAL : This Bill fulfills a long felt demand of the people of India
who have migrated to other countries but have their faith and loyalty to their motherland
and want to ensure that they are also an equal partner in the process of electing the
Government for the country.

The Government should now find out ways to ensure that not only these people
are registered as voters but are also able to cast their votes through Internet, Proxy or
Postal Ballot or any other convenient mode of voting in case they are not physically
present at the place of voting where their names would be registered at the place of voting.

I am also grateful to the Hon. Prime Minister for having fulfilled his promise
given in the last NRI’s Conference. Having said that I would like to invite the attention
of this August House through you to an equally important issue. This is regarding
providing voting rights to the migratory population within the country who are not able to
be present at the place of voting on the voting day where there name is registered.

It is a matter of deep concern that relates to upholding the voting rights of all
citizens in India. Our democracy is based on the basic framework of ensuring the right to
vote of all citizens who are eligible to vote. But in practice, the enforcement of this right
is significantly undermined by the existing legal and regulatory regime.

The fact of the matter is that a significant number of our citizens are not able to
exercise their right to vote. For instance, there are no provisions in the Indian Law to
enable millions of migrant workers, students studying at a place other than where their
names are registered, traveling business professionals, senior or unwell citizens who may
not be able to travel to the polling booth to exercise their right to vote in any alternative
manner.

The right to vote under the Indian law flows from both the Constitution of India
and the Representation of the People Act of 1950 and 1951 as amended from time to time
and the Rules framed there-under. A citizen of India, who has completed 18 years of age,

has a right to be registered as a voter in a constituency irrespective of his or her race,
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religion, caste or sex. Given the democratic aspirations of the citizens of India and
India’s global standing as the world’s largest and one of the most vibrant democracies,
there is a case for providing a stronger constitutional foundation for strengthening the
right to vote.

The best practices that prevail in different parts of the world demonstrate that
governments need to make substantial efforts to ensure greater participation of their
citizenry in the electoral process. A number of developed countries implement various
forms of absentee voting such as internet voting (Switzerland, US, France, etc.), Proxy
Voting (Netherlands) and postal voting, which has emerged as the most popular form of
absentee voting. People in countries such as the US, UK, Switzerland, Australia and
some other countries have benefited by implementing postal voting measures with a view
to providing greater access to the people towards exercising their right to vote. India
does implement a limited form of postal voting, but the regulation covers very few people
to create a meaningful impact towards making the electoral process more inclusive. For
instance, the conduct of Election Rules 1961 in section 18 (a) provides for a list of
persons entitled to vote by post in a parliamentary or assembly constituency; special
voters (e.g. the President of India, Vice-President of India, Governors etc); service voters
(e.g. armed forces, member of a force to which the Army Act applies, etc.); voters on
election duty (e.g. Polling agent, pooling officer etc.); and electors subjected to
preventive detention. This provision provides for the right to vote for certain specified
categories of persons in India, but still leaves out a large number of people who have
difficulties in exercising their legitimate right provided for enabling: ““...Any persons
belonging to a class of persons notified by the Election Commission in consultation with
the Government to give this vote by postal ballot...” While this provision provides scope
for the recognition of a “class of persons” to be entitled to exercise their right to vote by
way of postal ballot, it has been used in the past for a limited number of cases concerning
migrants from Jammu and Kashmir, and Bru and Reang tribal migrants from Mizoram

and Tripura, For allowing this provision of a new “class of persons” can be identified by
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the Election Commissioner of India in consultation with the Government of India with a
view to granting the right to vote by postal ballot for a larger group of persons.

A large number of Indian citizens, for a variety of reasons including travel, illness,
disability and personal difficulties including education, employment and other
innumerable reasons may not be able to physically be present on the day of the elections
in the constituencies where their vote is registered. In the true spirit of Indian democracy,
it 1s imperative that we make efforts to expand the postal ballot system to include all
Indian citizens to exercise their right to vote by post. The purpose of this effort to make
the electoral process in India far more inclusive and far less cumbersome, so that each
and every Indian is able to exercise not only the right to vote, but also have the
opportunity to vote.

In the end, I am trying to seek the facility of exercising legitimate voting right by
an individual, who for reasons stated earlier by me is not able to present himself at the
place of voting on the date polling is held. If the person concerned is able to produce
satisfactory evidence to convince the poll conducting machinery of his reasons of absence
from the place of voting, then the poll officials should facilitate his exercising of right of
poll either through postal ballot or by an authorized proxy or in any other manner
considered convenient and desirable by them. 1 appreciate the efforts of the Chief
Election Commissioner and the official machinery under him in providing voting facility
to persons residing in remote areas, high altitudes and the like. On the same analogy this
facility may be extended to the category of the people which I have just mentioned.

I request you to kindly consider seeking law reforms and policy changes for
upholding the right to vote of all Indian citizens as suggested by me above.

With these few words, I again compliment the Hon. Minister of Law.
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SHRI P. KARUNAKARAN (KASARGOD): Madam, I am really happy and I
congratulate the hon. Minister for bringing this legislation in this august House. Though
it was not scheduled for today, but he has taken special efforts.

This has been a matter which is being discussed for a long time. We were
rejecting their right to vote. But there is no reason for rejecting their right. As far as the
present law is concerned, a person who resides in his house or in his locality, his name
can be included in the voter list. If he is out of the country either for employment or for
education, his name is not included. There are lakhs of people who work abroad but they
have families and properties here. They are paying taxes also. But the Government says
that they have no voting rights. So, the stand which was taken earlier has no validity at
all. The Government has realized the fact that this has to be admitted. So, I fully agree
with this laW.E

Madam, I would speak strictly on the provisions of the Bill and not on other
political issues, as has been mentioned by some others here, which has no relevance to
the Bill at all.

As I understand, there could be some problems in the implementation of some of
the provisions of this Bill because there are millions of people who work outside the
country. Elections may take place in India or in the State of Kerala on a stipulated date
and these people may not be able to come and exercise their voting rights because they
may not get permission to come either from their owners or from their employers. That is
one of the difficulties. I do not want to take much time of the House. While I appreciate
the provisions of the Bill, I would like to point out some of the problems being faced by
the NRI people.

The functions of the Embassy in various countries have to be strengthened. What
we feel is that there is insufficient staff especially in the embassies of the Gulf countries.
There are about 25 million NRIs and out of that 32 lakhs are from the State of Kerala
alone. They have not gone there for pleasure trips, or for honeymoon trips or for any
other purposes. They have gone there for reasons of getting employment in order to

provide some assistance to their families which also in turn provides assistance to the


rc
d. by h3 


31.08.2010 171

nation. Last year, a sum of Rs. 24,000 crore came by way of foreign earnings from the
Gulf countries alone. In the year preceding last year a sum of Rs. 32,000 crore came by
way of foreign earnings. But, what have we done for these people? That is really the
question. In the last three Budgets we have not made any rehabilitation scheme for these
people, particularly insofar as the people from the State of Kerala are concerned. During
the time of global recession they contributed by way of foreign exchange a sum of Rs.
80,000 crore. We are, in some form or other, getting crores and crores of rupees because
of their working outside the country, but we are not able to give anything to them. So, |
would like to request the Government to make some provisions for the people of Kerala.
The State has made some provisions like providing for pension schemes and some other
welfare measures. But it is not possible to make such provisions by the State alone. There
are lakhs of people from States like Kerala, Tamil Nadu, Karnataka and some other States
who are working outside the country. So, my first demand is that the Government should
make a special scheme for them and also the functioning of the embassies should be
strengthened.

Madam, the most important issue is about the sponsors and the agents who are
working in India. They are really the persons who are recruiting people. There are both
kinds of people, good and bad, engaged in this. When some of these sponsors and agents
recruit people, they promise them better wages, better employment wages etc. But what
we see in reality is that they cheat even the poor people and those people after having
gone there have no money even to come back to their native country. So, the Government
should take measures with regard to the proper scrutiny of the sponsors and the agents. At
the same time they should not be blamed because they are doing a good job. I fully

appreciate that and I also welcome this legislation.
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SHRI B. MAHTAB (CUTTACK): Madam, Speaker, thank you very much for giving me
this opportunity. As has been stated by the hon. Minister that India has the second largest
overseas community which is estimated at 25 million people spanning over 189 countries
around the world. The remittances, as was mentioned by my predecessor speaker,
received from overseas community have increased by seven to eight per cent to the tune
of US dollar 46.9 billion during the year 2008-09.

Madam, I would deal with four issues, which I think, the hon. Minister can explain.
The four issues which arise from this Bill are, firstly, the mode of voting. How they
would come to vote? It has been restricted in this Bill saying that the person who carries a
passport has to be registered in the place from where the passport has been issued. The
residence is notified there. He will be entitled in the voters’ list and he will come to cast
his vote in that polling booth. Only a patriotic Indian can demonstrate their patriotism but
that patriotism will cost them dearly. It has been mentioned in other countries. Several
countries facilitate exercise of franchise through postal ballot as it is in countries like the

United States, Spain, Italy, Portugal, Canada and in the United Kingdom. E
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It may be in Embassies and Consulates of Poland, Lithuania Ukraine, Columbia,
Venezuela, Peru, France, Russia, Sweden, Philippines, Japan, Dominican Republic and
Spain. They can also cast their vote through Internet as it is being done in France. We
are not going into this aspect. We are asking NRIs to come down to our country, to go to
their polling booth and cast their vote. It becomes very costly. This is one point.

The other point which I would like to mention here is about contesting in an
election. As far as common knowledge demonstrates, the one who is enrolled in the
voters list is eligible to contest. Who is eligible to be enrolled in the voting list? A
person who is above the age of 18 years. Who can contest for Parliament and the
Assembly seat? A person who is 25 years of age. A person who is 35 years of age can
contest for President and Vice-President of India. To contest for Rajya Sabha, one should

be of 30 years of age. But here, once a person is enrolled in the voters’ list, can he
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contest? The Bill is silent on this point. I would like to get an answer from the Minister
on this point.

Another great aspect in this Bill is, we are maintaining a double standard. We
have not discussed this aspect. I do not know whether it has been discussed in the other
House or not. Do the persons who are serving outside, who are sending money to our
country, which is no doubt a great thing, pay tax? A person who is a voter in this country
pays tax. And here, a provision is being made, it may come up later on, on this Bill. We
may witness that problem later on, that is, a person who is not paying tax is becoming
eligible to contest, to cast his vote and to form a Government for which he is not paying
any tax in this country. This needs to be explained.

Lastly, I would like to mention about deletion from the electoral roll. That is a
great problem and it deals with the Election Commission and there is no doubt about it.
But it needs to be addressed. We have seen the manner in which deletion of names are
happening. We are contesting elections for many years. We have seen how names have
been deleted randomly and arbitrarily. This needs to be addressed. In this respect, a lot
of provisions have been made in this Bill but it has all been mentioned as ‘as may be
prescribed’. It means that rules will regulate it.

With these words, I would like that the Minister may tell us on certain points. We
have Non-Resident Indians. We have Persons of Indian Origin and we have Overseas
Citizens of India. For Overseas Citizens of India, there is an amendment of 2003 and
2005 which clearly state that they cannot contest to become MPs, judge, MLAs or hold
higher offices.

I would conclude by saying that this Bill accommodates the concern and specifies
the deletion from electoral rolls. It can happen after proper verification of facts in such a
manner as may be prescribed. But the Bill is not clear with regard to the rights of
permanent residents of other countries. It does not deal with citizens. It deals with
permanent residents of other countries. Is an Indian citizen who holds permanent resident
status or a green card in the US eligible to come here and vote? This needs to be clarified.

With these words, I conclude.
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MADAM SPEAKER: I request Dr. Sanjeev Naik, Shri E.T. Mohammed Basheer, Shri
Prasant Kumar Majumdar and Shri Anto Antony to lay their speeches on the Table of the
House. The hon. Minister may reply now.

... (Interruptions)
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"SHRI ANTO ANTONY : First of all, I appreciate the Government in its decision to
grant voting rights to the non-resident Indians (NRIs). Amendment of the People’s
Representation Act 1950 in this regard will be a great relief for the crores of NRIs who
are contributing a lot for the development of the country.

I represent a State and a Constituency where the contribution of the NRIs is one of
the major sources of income. According to a study conducted in 2006 there exists at least
one bread-winner abroad in 15.8% families in Kerala.

In this modern era, ‘right to vote’ is considered as one of the fundamental rights of
a citizen. In view of this fact, many countries have granted voting rights to their overseas
citizens. Developments in the field of technology have made it possible to overseas
citizens to cast franchise in the electoral process of their mother country. Having
understood the developments across the world, our Government is also going to introduce
voting rights to our overseas citizens.

On this occasion I have some humble suggestions before the Government. Section
19 of our People’s Representation Act says that citizen to avail voting rioghts should be
an ordinary resident in his/her constituency. However, Section 20 of the Act negates
voting rights to NRIs on the ground that they are not the ordinary residents in any of the
constituencies in India.

However, Section 20 stipulates that voting rights shall not be denied to a person,
who temporarily vacates his residence; a patient, who undergoes treatment in mental
asylum; or prisoners who are undergoing imprisonment. This Section, in fact,
emphasizes the truth that an NRI shall not even be treated at par with a prisoner. This is
against all canons of political propriety and democratic principles, for they are denied the
basic right to participate in the democratic process of the nation. therefore, I request the
Government to amend Section 19 and 20 of the People’s Representation Act, so that the

NRIs will be registered in to the voters list and able to cast their votes.
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Granting of voting right to the NRIs will be justified only if the Government can
make necessary arrangements that allow them to cast their vote in their host countries.
Otherwise, a large number of NRIs will not be able to register their votes. This condition
is none other than negating their right to vote. Many countries are allowing their
nationals working in abroad to exercise adult franchise through embassies. India can also
follow this method by making necessary arrangements in our High Commissions.
Therefore, I request the Government to include provision to ensure that NRIs can register
their votes in our missions abroad.

Moreover, I also request the Government to include provisions to identify the
Constituency of the NRIs as per the address mentioned in their passports.

Once again [ appreciate the intention of the Government for the noble cause of the
NRIs and also request to kindly consider my suggestions regarding the implementation of

the voting rights to the NRIs
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*SHRI MOHAMMED E.T. BASHEER : This is a golden moment in the history of Indian
democracy.

All Indians can be proud of the greatness of our democracy. It goes without
saying that in the democracy, power is held by the citizens under a free electoral system.
In a democracy people from all walks of life can ultimately decide the things and have
opportunity to participate on the process of governance. Thereby they can mark their
presence in the society. I am quite happy to note that this government is dedicated to
make our democracy meaningful. While passing this kind of legislations, glorious
memories of the great leaders like pundit Jawaharlal Nehru who guided us through the
initial stage of parliamentary democratic process inspire us more on our duties and
responsibilities.

Shri Manmohan Singh, who is in that chair now, declared in the Pravasi Bharatiya
Diwas at Delhi “I recognize the legitimate demand of Indians living abroad to excise the
franchise and have a say in who governs India.”

Yes, the legitimate rights of NRIs have been recognized by him with the blessing
of Smt. Sonia Gandhi. Shri Veerappamoily, while piloting this bill, in the Rajya Sabha
yesterday, expressed his gratification in bringing out such an Amendment and Hon’ble
Minister for NRIs, Shri Vayalar Ravi, has expressed his gratitude to all the concerned for
bringing out these amendments to the Representation of Peoples Act.

After this bill is passed, NRIs who are physically present in India, at the time of
elections, can cast their votes. This bill is a fine-tuned version of Amendment proposed
in 2006 in the light of the Standing Committee recommendations.

I wish to add that this is a much awaited legislation. Many years have lapse in
fulfilling this cherished dream.

We all must realize a fact that NRIs are to be treated with all the facilities that we
are enjoying in this main land. A country would be thankless if they forget those citizens

who are not physically present here. There are around 25 million NRIs around the world.
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They all will be quite happy to hear this news. While congratulating the Government,
may | submit that, all the Indians living abroad should be able to vote from there itself.
In this era of digital technological advancement, this should not be a problem. Countries
like US, Span, Italy, Portugal, Canada, UK, Poland, Lithuania, Ukraine, Columbia,
Venezuela, Peru, France Russia, Sweden, Philippines and Japan have already
implemented this either through internet voting or through embassies.

I appeal the Government to think in a wider angle and try to make a situation
through which all the NRIs can vote from any part of the world.

I once again express my heartfelt congratulations and conclude saying that this is

another feather on the cap of UPA.
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"SHRI S.S. RAMASUBBU (TIRUNELVELI): I support this Bill.

The main aim of the Bill is to allow the NRI to caste their vote in India whom
there is election in their respected area. It is their legitimate right to vote if they are
having their name in the voter list.

Our beloved leader Rajeev Gandhi during his regime provided the opportunity to
the youngsters who were in the age of 18 could also caste their vote. He brought such a
historical amendment that the voters age was reduced from 21 to 18.

Now the amendment bill give opportunity for more than 22 million NRI, who are
living in various centres for the purpose of job and education.

The Bill should clarify whether they can caste their votes directly in India or they
can vote in countries in which they are occupying.

The Government should aware that the foreign element should not take the
advantage in defeating genuine people internally

There should not be any double entry if they are having dual citizenship.

Any how it is a welcome decision to give the right through this bill to get the

voting chance.
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"DR. SANJEEV GANESH NAIK (THANE): I want to raise only three issues.

(1) The person who is staying outside the country will be allowed to be a prospective
candidate for contesting any election like local body and assembly election and general
election.

(i1) How would that person cast his vote from the country where he is staying and what is
the mechanism to case the vote.

(i11) How the person will enroll his name in the voter list by which form and how he will

get the form (1) by internet (2) by post.
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THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): Madam
Speaker, I am highly grateful for the overwhelming suppopressed by the hon.
Members for this Bill.

Insofar as the provisions which have come before this House in the form of an
amendment conferring voting rights to the NRIs, I think, it is undisputed. None of them
has disputed any of these provisions. But certain additional information has been sought.
I will make an attempt to answer some of them.

Coming to internet voting, we have not introduced that in India. When necessary,
when technical feasibility and infrastructure is made available in this country, we may
then go to that extent of exercising vote through the internet.

Another question which I would like to answer here is about the option of
registering in any constituency. If the option of registering in any constituency is allowed,
there may be a danger of multiple registration. We have to find out another solution to
resolve this kind of a problem. National Register is a different matter altogether, not
related to voting. So, I do not want to deal with it further.

Another question was with regard to the credibility of EVMs. As far as the EVMs
are concerned, this issue has been examined a number of times. A Technical Expert
Committee headed by Prof. P.V. Indiresan, who was the former Director of IIT, Chennai,
totally examined it and then gave a finding that it is tamper proof. Of course, allegations
have been made against the EVMs. But till today, nobody is able to disprove this. Of
course, this is a matter which is agitating the minds of hon. Members of the House. A
number of times it has been replied to and ultimately this is the finding as on today.
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SHRI M. VEERAPPA MOILY: It is mentioned by the hon. Members that Election
Commission has made 24 proposals for a comprehensive amendment to the election laws.
In fact, they have made 22 proposals. Out of these 22 proposals, we have already
implemented six proposals through the Representation of People (Amendment) Act of
2009. This very House has passed it.

Insofar as other proposals are concerned, they are before the Departmentally
Related Standing Committee. As and when it gives the Report, we will definitely come
forth with the amendment. ... (Interruptions)

MADAM SPEAKER: Hon. Minister, you can address the Chair.

SHRI M. VEERAPPA MOILY: It is an ideal situation where we have ID cards for
everyone. We are making all-round efforts to ensure that every voter will have an ID
card. We will make all those efforts. Of course, attempts have been made before too.
But till today that could not be done.

I would like to mention that our Ministry is making all-round efforts to have
comprehensive electoral reforms. Maybe within two or three months’ time we will be
holding two-day national consultation and all those proposals which are coming would be
examined. If necessary, we will definitely come forward to this House for a
comprehensive amendment of electoral reforms.

With these words, I conclude. I commend the Bill for consideration.
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MADAM SPEAKER: The question is:

“That the Bill further to amend the Representation of the People Act, 1950,
as passed by the Rajya Sabha, be taken into consideration.”

The motion was adopted.lél

MADAM SPEAKER: Now the House will take up clause-by-clause consideration of the
Bill.
The question is:

“That clauses 2 to 5 stand part of the Bill.”

The motion was adopted.
Clauses 2 to 5 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRI M. VEERAPPA MOILY: I beg to move:
“That the Bill be passed.”

MADAM SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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17.19 hrs.
VALEDICTORY REFERENCE

MADAM SPEAKER: Hon. Members, the fifth session of the Fifteenth Lok Sabha, which
commenced on 26" July, 2010 is coming to a close today.

During the Session, we had 26 sittings spread over 136 hours and ten minutes

The Session saw the disposal of important Financial, Legislative and other
Business. Discussion on Supplementary Demands for Grants (General) for 2010-11
lasted for 3 hours and 27 minutes before the demands were voted and the related
Appropriation Bill was passed.

A discussion on Supplementary Demands for Grants in respect of the State of
Jharkhand 2010-11, lasted for 1 hour and 21 minutes before the demands were voted and
the related Appropriation Bill was passed.

Discussion on the Supplementary Demands for Grants (Railways) 2010-11 was
held on 19™ August, 2010. The debate lasted for over 2 hours and 40 minutes, and the
Demands were voted and the Appropriation Bill was passed.

During the Session, 18 Bills were introduced and 20 Bills were passed. Some of
the important Bills passed were the Securities and Insurance Laws (Amendment and
Validation) Bill, 2010; the State Bank of India (Amendment) Bill, 2010; the Industrial
Disputes (Amendment) Bill, 2010; the Foreign Trade (Development and Regulation)
Amendment Bill, 2010; the Code of Criminal Procedure (Amendment) Bill, 2010; the
Indian Medical Council (Amendment) Bill, 2010; the Personal Laws (Amendment) Bill,
2010; the Mines and Minerals (Development and Regulation) Amendment Bill, 2010; the
Civil Liability for Nuclear Damage Bill, 2010; the Educational Tribunals Bill, 2010; the
Foreign Contribution (Regulation) Bill, 2010; Indian Medicine Central Council
(Amendment) Bill, 2010; and the Representation of the People (Amendment) Bill, 2010.

During the Session, 460 Starred Questions were listed, out of which 46 Questions
could be answered orally. Thus, on an average, about 1.91 Questions could be answered

per day. Written replies to the remaining Starred Questions along with 5,283 Unstarred
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Questions were laid on the Table. Unfortunately, the Question Hour was disrupted on 11
days and Questions listed on those days could not be answered by the concerned
Ministers orally.

One half-an-hour discussion was raised by Shri Rudra Madhab Ray on the
availability of Fertilizers and the Minister replied thereto.

About 314 matters of urgent public importance were raised by the Members after
the Question Hour and by sitting late in the evening. Hon. Members also raised 276
matters under Rule 377.

The Standing Committees presented 45 Reports to the House.

The House also held six short duration discussions under Rule 193 on the subjects
of urgent public importance.E
Out of the six discussions, discussion concluded on the four discussions, namely, (i) the
situation arising out of delay in preparation for Commonwealth Games, 2010; (ii) on
Bhopal Gas Tragedy; (ii1) Flood and drought situation in the country; and (iv) situation
arising out of increasing atrocities against Scheduled Castes and Scheduled Tribes in the
country. Two short duration discussions on the (i) illegal mining in various States; and (i1)
on the Statement made by the Minister of Home Affairs in the House on 4™ August, 2010
regarding the situation in Jammu and Kashmir remained part-discussed.

The House also held discussions on two Motions on important subjects, namely, (1)
inflationary pressure on the economy and its adverse impact on the common man; and (ii)
on the issues of Population Stabilization in the country

During the Session, seven matters were raised by way of Calling Attention,
namely, (1) the situation arising out of recent spurt in the incidents of “Honour Killings”
in the country; (ii) situation arising out of rampant adulteration of food and edible
substances in the country; (iii) the situation arising out of economic blockade by Naga
Organisations on the National Highway Nos. 39 and 53 in Manipur; (iv) rehabilitation of
Sri Lankan Tamil Internally Displaced Persons (IDPS); (v) the need to include Bhojpuri
and Rajasthani languages in the Eighth Schedule to the Constitution; (vi) situation arising

out of recent attacks on Indian Fishermen by Sri Lankan Navy; and (vii) the situation
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arising out of rejection of 40 lakh tonnes of rice variety PAU-201 by the Food Safety
Standards Authority of India citing provisions of Prevention of Food Adulteration Act,
1954 and Food Safety Standards Act, 2006. In response to these Calling Attentions, the
Ministers concerned made Statements and also replied to the clarifications sought by
Members.

As many as 57 Statements were made by the Ministers on various other important
subjects and four Statements were made by Hon. Minister of Parliamentary Affairs on
Government Business.

Coming to the Private Members’ Business, 24 Private Members’ Bills were
introduced during the Session. Discussion on a Bill, the Compulsory Voting Bill, 2009
seeking to provide for compulsory voting in elections to the House of the People or
Legislative Assemblies by every eligible citizen of the country, which had remained part-
discussing during the last Session, was further discussed on 13™ August, 2010 and was
withdrawn by leave of the House by Shri J.P. Agarwal, the Member-in-charge of the Bill.
Another Bill, namely, the Child Welfare Bill, 2009 seeking to provide for various
measures for welfare of children moved by Shri Adhir Ranjan Chowdhury on 13™ August,
2010 remained part-discussed.

Discussion on Private Members’ Resolution regarding identification of families
living below poverty line and welfare measures for them moved by Dr. Raghuvansh
Prasad Singh on 21* April, 2010 during the last Session continued on 6™ and 21% August,
2010. The Resolution was withdrawn by Dr. Raghuvansh
Prasad Singh on 21% August, 2010. Another Resolution regarding special status to the
State of Bihar, moved by Dr. Bhola Singh on 21* August, 2010, remained part-discussed. E

Hon. Members, we lost 45 hours of time due to interruptions and forced
adjournments. Parliament is meant for debates and discussions. Any matter permissible
under the Constitution and Rules of Procedure can be discussed here. But the trend of
disrupting the proceedings days on end is alarming and, if not checked, will ultimately
lead to unforeseen consequences. Political parties and individuals should seriously

ponder over the irreparable damage being done to parliamentary democracy by such


rjs
Cd by n3


31.08.2010 190

disruptions. We are sitting here today because of the sacrifices of countless patriotic
Indians. The institution of Parliament is the magnificent legacy of the glorious struggle
for independence. It is the sacred duty of successive generations to preserve and protect
this institution. I call upon all concerned to resolve to preserve the sanctity of Parliament.
Let informed debates and discussions take place inside the Chamber at all time instead of
slogans and mock discussions.

I would like to thank the hon. Deputy Speaker and my colleagues in the Panel of
Chairmen for their help and cooperation in the completion of Business of the House. [ am
extremely grateful to the hon. Prime Minister, Leader of the House, the Leader of the
Opposition, Chairperson of UPA, Minister of Parliamentary Affairs, Leaders of various
Parties and Groups as well as the Chief Whips apart from the hon. Members for their
cooperation. I would also like to thank, on behalf of all of you, our friends in the Media. |
take this opportunity to compliment the Secretary-General for his competent and expert
assistance. I thank the officers and staff of the Lok Sabha Secretariat for their dedicated
and prompt service to the House. I also thank the allied agencies for their able assistance
in the conduct of the proceedings of the House.

Members may now stand up as Vande Mataram would be played.

17.22 hrs.
NATIONAL SONG

(The National Song was played.)

17.23 hrs.
The Lok Sabha then adjourned sine die.




	The Lok Sabha then adjourned till Fifteen
	of the Clock.

